
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 173/2024

IN THE MATTER OF:

Gajanan Narayana Hegde …APPLICANT

Versus

The Deputy Commissioner/ Chairman of
District Seven Member Committee (CRZ) and Ors …RESPONDENTS

INDEX

Sr.No. Description Pages No.

1 FURTHER REPORT ON BEHALF OF
RESPONDENT NO. 3 (DEPARTMENT OF MINES
AND GEOLOGY)

1-16

2 Annexure-R-1
True copy of representation dated 28.03.2011 along
with notifications dated 24.02.2011, 09.06.2011 and
08.11.2011.

17-27

3. Annexure-R-2
True Copy of the proceeding of the 07-member
committee meeting dated 02.02.2024

28-47

4. Annexure-R-3
True copy of the order dated 03.09.2022 passed by
the Hon'ble High Court of Karnataka at Bengaluru in
WP No. 16115/2022.

48-63

5. Annexure-R-4
True copy of proceedings of the 17th meeting of the
Karnataka State Coastal Zone Management
Authority held on 05.04.2017

64-155

6. Annexure-R-5
True Copy of CZMA clearance dated 02.09.2023.

156-161

7. Annexure-R-6
True copy of the order dated 24.04.2023 passed by
the Hon’ble Supreme Court in Civil Appeal No.
7316/2022

162-163



8. Annexure-R-7
True copy of the model of temporary permit .

164-166

9 Annexure-R-8
True copy of the order dated 24.02.2023 passed by
the Deputy Commissioner, Uttar Kannada District.

167-171

10 Annexure-R-9
True Copy of sample temporary Mineral Dispatch
Permit issued by the Dakshina Kannada District
authorities

172

11 Annexure-R-10
Translated copy of application made by the Applicant
herein before the Department of Mines and Geology.

173-178

12 Annexure-R-11
True Copy of FIR bearing Crime No. 100/2024.

179-183

Date: - 27/09/2024 (Mr. DARPAN KM Adv.)
Advocate for the Respondent No.3
Kar/1053/2009.
Office K-6, LGF,Lajpat Nagar-3,
New Delhi - 110024
Mob. 9899125060/9968638862



BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 17312024

IN THE MATTER OF

Gajanan Narayana Hegde ...APPLICANT

Versus

The Deputy Commissioner/ Chairman of
District Seven Member Committee (CRZ) and Ors ...RESPONDENTS

FURTHER REPORT ON BEHALF OF RESPONDENT NO. 3

(DEPARTMENT OF MINES AND GEOLOGT')

MOST RESPEC LLY SHOWETH

1. That the instant application has been filed before this Hon'ble

Tribunal inter alia seeking a direction for alleged sand mining

2. The instant report is being filed pursuant to this Hon'ble Tribunal's

order dated 26.07.2024 wherein thrs Hon'ble Tribunal inter alia

directed the answering Respondent to address whether or not

environment clearance is required for removal of sand bars

3. The following information is hence placed on record

activities to be stopped in the various rivers of Uttar Kannada District,

Karnataka.
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Guidelines lssued by Respondent No. 6/MoEF & CC

4. lt is submitted that Secretary to the Government, department of

Forest, Ecology and environment had addressed a letter dated

28.03.2011 to the Secretary, Forest, Ecology and Environment,

Government of lndia wherein a relaxation was sought to conduct

lifting of sand in the rivers by the tidal action in the light of CRZ

notification, 201 1. The relevant portion of the said letter is extracted

as under:

"lt is stated in the above said lefter that the mining of sand and
sea shall done on conventional methods without using any
machineries will not cause any damages to the environment
instead it is beneficial for the following reasons:

a. Sand and sea shell are supplied for the local
consumption.

b. lt provides good employment opportunity to the local
people.

c. lf not removed the river course get silted up and resuft
inundation of neighbouring agicultural land.

d. lf not removed the sand deposit will obstruct the
navigation channel of the fishing boats and result in
accidents.

Keeping the above facts in the mind and considering the
request of the local communities, it is necessary to bring
suitable amendments to the CRZ notification, 2011 to permit
mining of sea she// and sand in the areas that are not
ecologbally sensitive on case to case basls by the state costal
m a n a ge m e n t a uth ority."
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5. lt is submitted that based on the afore representation made by the

Karnataka State Government, Respondent No. 6/l\/oEF was pleased

to issue official memorandums dated 24.02.2011, 09.06.201 '1 and

08.11 .2011 . By way of the above notifications, the process for

removal of sandbars was delineated. True copy of representation

dated 28.03.201'1 along with notifications dated 24.02.2011,

09.06.2011 and 08.1 1.2011 are annexed herewith as Annexure R-1

(copy).

Permission Accorded by the Answering Department

6. lt is submitted that the above official memorandums issued by

Respondent No. 6 depicts that a categorical permission is accorded

for removal of sand bars which poses potential danger to the

navigation of fishing boats and vessels. For identification of such

obstructing sand bars, a report is required to be availed by the experts

in the field. After acquiring the reports, an NOC is required to be taken

by the State Costal Regulation and lvlanagement Authority.

Further, the grant of any temporary permits for sand removal by non-

mechanical means is subject to approval of the 7-member Costal

Regulation Zone Committee. ln strict compliance with the said

procedure, temporary permits are accorded for removal of sand by

non-mechanical means. However, presently' temporary permits have

7
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been stopped frcm 15.06.2024. True Copy of the proceeding of the

O7-member committee meeting daled 02.02.2A24 is annexed

herewith as Annexure R-2.

Order passed by the Hon'ble High Court of Karnataka

8- lt is submitted that as per the orders of this Hon'ble Tribunal in OA

No. 25212017 dated 18.05.2022, issuing of temporary permits by the

7-member CRZ committee in the above manner has been

elaborated. ln compliance with the said order, grant of all permits

were stopped. The said order was assailed by the State of Karnataka

before the Hon'ble High Court of Karnataka in WP No. 1611512022

(GIVI-MIVS). Having considered the matter at length, the Hon'ble High

Court vide order dated 03.09.2022 observed as under:

"ln fact, the govemment of lndia llinistry of Environment and
Forest has issued a memorandum dated 08.1 1.201 1 in view
of the request made by the State Govemment with regard to
removal of sand bard by manual method by traditional
committees. The removal of sand by manual method is
permifted even under Costal Regulation Zone Notification.
The impugned order dated 21.05.2022 and impugned
notices dated 23.05.2022 has been issued fo t,e
Petitioners on misinterpretation of the order passed by
the National Green Trtbunal. The lmpugned order and the
notices therefore cannot be sustained in the eye of law,
the same are hereby quashed. /Veedress to state that the
Respondent shall be at liberty to take appropriate sfeps
to ensure that no illegal extraction of sand takes place
through mechanised means and the Petitioner sha be
permitted to remove the sand bars through manual
method only in terms of temporary permits issued to
them"

(Emphasis Supplied)
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9. True mpy of the order dated 03.09.2022 passed by the Hon'ble High

Court of Karnataka at Bengaluru in WP No. 1611512022 is attached

as Annexure R-3.

10. lt is submitted that as per the above order, the Deputy

Commissioner and the 7 member committee of Dakshina Kannada

District issued temporary permits for removal of sand by non-

mechanized means in accodance with MoEF after taking NOC from

the Karnataka State Costal Zone Regulation and lvlanagement

Authority. lt is pertinent to note that sufficient royalty and other fees

are collected for removal of the said sand from sandbars.

11. lt is submitted that the copies of the permits attached to the Petition

are mineral dispatch permits wherein, the time limits mentioned are

only for transportation of sand but not for removal of the sand.

12. lt is submitted that the temporary permits are issued for sand

removal from sand bars by non-mechanised mode purely by manual

methods by following the above mentioned regulations. The sand

which is removed is such which otherwise poses a danger for

navigation offishing boats and vessels

KSCZMA Proceedings and CRZ Clearance

13. lt is submitted that further, the 17th meeting of the Karnataka State

Coastal Zone lt/anagement Authority was held on 05 04 2017'
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following whrch a resolution bearing No. 17.4.79 was passed, which

inter alia states that:

"As there is no involvement of sand mining and the present
proposal is for removal of sand bar there is no need to obtain
environ ment cleara nce separately."

14. True copy of proceedings of the 17h meeting of the Karnataka State

Coastal Zone Management Authority held on 05.04.2017 si annexed

herewith as Annexure R4

'15- lt is submitted that in compliance with the above elaborated

procedure, a CRZ clearance was sought from the Karnataka State

Costal Regulation Zone Management Authority in respect of the sand

bars identified by the experts of national institute of Karnataka

('rVrIK) Suratkal. Taking note of the expert report furnished by NITK,

Suratkal, the said CRZ lvlanagement Authority had issued CRZ

clearance stating that work must be taken up as per this Hon'ble

Tribunal's order in OA No.25212017 and as per directions of the

Hon'ble Supreme Court in Civil Appeal No. 731612022. True Copy of

CZMA clearance dated 02.09.2023 is annexed herewith as

Annexure R-5.
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Order passed by the Hon'ble Supreme Court of lndia

16. Funher, the Hon'ble Supreme Court in order dated 24.04.2023 in Civil

Appeal No. 731612022 has observed as under:

"the traditional costal communities are permitted to remove the
sand bars in the intertidal areas only through a non-.mechanical
manual method and strictly in accordance with the guidelines
contains in the notification dated 18.01.2019 as amended on
24.11.2022 issued by the Ministry of Environment forest and
Climate Change Notification dated 24.1 1.2022-5.0 5494(E)
Para "10. Removal of Sand bars in lsland Costal Regular Zone-
The sand bars in the inteftidal areas shall be removed by costal
communities only through a non-mechanises manual method.
The state govemment and Union Tenitory Administration may
permit such removal of sand in the specified time peiod in a
pafticular area along with a specific quantity subject to
conditions such as registration of local community persons
permitted to remove the sand manually and shall be renewed
on yealy basis."

17. True copy of the order dated 24.04.2023 passed by the Hon'ble

Supreme Court in Civil Appeal No. 731612022 is annexed herewith as

Annexure R-6.

lntention not to win the Mineral

'18. As per the order of the Hon'ble High Court of Karnataka dated

18.05.2022 and the above order of the Hon'ble Supreme Court, the

7- member CRZ have been issuing temporary permits for the purpose

of aiding safe movement of local fishing boats. As a by-product, the

same also leads to creation of employment, and the removed sand

can be put to judicious use to meet the requirements for construction
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of houses for Ashraya schemes etc. lt is submitted hence that the

intent behind removal of sand bars is not to win the mineral, rather it

is to ensure the safe movement of fishing vessels. lt is submitted that

the use of the sand removed is mere judicious use of a by-product.

At the same time, action is also taken by the answering Department

in respect of complaints received pertaining to illegal sand mining.

19. lt is submitted that as on 02.09.2023, the KSCZIiIA has issued

Noc/clearance for removal of 19 sand bars. Based on the said

clearance, the 7 member CRZ committee has issued temporary

permits for removal of sand near the CRZ zone of Sharavathi.

Aghanashini, Gangavali and Kali rivers. The said removal of 19 sand

bars is approved subject to the condition of only utilising non

mechanised methods. The permit holders have pard the necessary

royalty and other applicable fees. Accordingly, the temporary permits

were issued which were valid up to 15.06.2024. The 19 sand bars

approved for removal, comes to aboul 12,44,878 metric tons of sand.

The removal of the said sand bars was permitted to 129 temporary

permits holders. The said temporary permit holders have removed

2,28,972 metric tons of sand so far. The said sand removed as per

Rule 31-7B has fetched royalty of Rs.1.83.17,760/-, additional

payment of Rs.73.27.104/- and DII/F of Rs. 18,31,776, TCS of
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Rs.3.66.355! Total of Rs.2.78.42.995/- along with other fees to the

Conditions in the Temporary Permits

20. The said temporary permits were issued from 15.03.2024 to

'l 5.06.2024 with the following conditions:

The license r.ssued ,S valid from the date of its issuance till
01 .09.2024. lf the permitted amount of sand is lifted pior to
completion of the license period, the same stands lapsed
automatically;

As per rules for the existing sand a su/n of Rs. 80/- is collected
as royalty. Further, 10%o of the royalty is collected as DhlF,
40%;o of royalty is collected as AP and 2o/o is collected as ICS.
ln case the royalty amount is modified from time to time, the
same shall be paid.

The vehicle carrying the sard must pass through either the
composite check post or mines and geology/police/ Forest
check post. lf the transportation rb nof posstb/e within the said
check post it must be canied within the stipulated time.

The transpoiation of sand must be from 6 am in the morning
to 6 pm in the evening without causing disturbance to
fishermen or their nets. Failing which, the permits shall be
blocked.

As per the order of the Kamataka State Govemment beaing
No. CU 250/ AtlAtlN/ 2009 dated 28.08.2009 transpoftation of
sand is prohibited outside the state. Further, the pemits shall
be subject 10 further declslons of as per the district 7
member's committee of CRZ vide order of the state
govemment beaing No. Cl 518 MA4N 2013 dated 05.02.2014.

Evety boat used for sand removing must mandatorily have the

ibense rbsued by the ports depafiment. As a safety measure,

government-
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The sand which is stored must mandatorily have 'one state one GPS
installed vehicle'. The vehicle or the boat used for sand removing and
transportation must have GPS. Ihe boat used for sand removing must
have temporary pemit number and the GPS device number on red
paint on yellow suiace.

Usage of child labour, bonded labour is prohibited. The safety of
labourers and the isk of their emdoyment and life is on the licensee.

. A sepamte sand baflS ass,gned to each boat of the temporury permits.
Such permits shall work only on the assrgtned sandbar and not
otherwise.

The sand transpoftation must not affect the day to day activities
of the residents and villagers neahy.

. As a safety measure, no sand removing shall be done 500 meters
near to the road or railway line. No sand removing must be done near
any kandla plants, or any vaiety of plants and also islands.

o Fufther, no sand removing must be done 50 meters close to the shore
of any river.

lf the sand removing is causing any damage to the aquatic life or to the
envircnment, the same must be immediately stopped.

The documents pertaining to the vehicles used for
transpoiation must be kept in sand loading point and the same
must be shown at the time of inspections.

The conditions stipulated in the IVOC dated 02.09.2023 issued by
the Karnataka Stafe Costa/ Regulation Authority must be adhered

weight exceeding what is petmitted by ports depaftment must be
prohibited.

. Any conditions stipulated as per administrative and environmental
necesslties rnust be complied

o lf the above conditions are violated, without fufiher notice, the pemits
will be cancelled and such pemit holder will be placed under a btack list.
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The temporary petmit holders must attach CCTV cameras to their go-
downs at their own cost.

The sand must be sold at the price stipulated by the distict authoities.

An atridavit duly swom stating that the above conditions would
be complied must be submitted to the member secretary.

True copy of the model of temporary permit is annexed here with as

Annexure R-7

21. As elaborated above, as per the official memorandum issued by

of the answering State, temporary permits are granted for removal of

sand which is coming in the way of fishing boats. The said permits

are issued only after availing NOC/clearance from the Karnataka

State Coastal Zone Regulation Authority. There is a prior certification

received by the experts of NITK, Suratkal. The licenses are issued

only for non-mechanical sand removal by men using buckets and

baskets. Hence, the temporary permits issued are for the general

interest of the public and subject to strict conditions mentioned above

Respondent No.6/[10EF&CC and the subsequent communications

22. lt is pertinent to note is that on 31.01.2023, there was a joint meeting

Commissioner and the District Level Costal Regulation Zone

Committee. Under the said meeting, a simtlar issue arising in the
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present case was discussed. After due deliberation, it was resolved

in the said meeting that the sand bars coming in the way of navigation

of fighting boats can be permitted for removal by non-mechanised

means only with manual efforts by using buckets and baskets. The

reference was made to the orders passed by the Hon'ble High Court

of Karnataka in WP Nos. 1611512022 and 1966312022. As per the

said orders, the existing removal of sand manually by traditional

means on account of temporary permits issued shall continue

automatically

23. Therefore, the temporary permit holder was permitted to remove the

sand bars in the basin of Netravatr and Phalguni rivers and supply the

said sand e)dracted for government and public projects and also to

satisfy the needs of the local constructions. The permission was

accorded subject to payment of necessary royalty and other

applicable fees. Based on the proceedings of the meeting, an order

dated 24.02.2023 came to be passed by the office of Deputy

Commissioner, Dakshina Kannada District reiterating the resolution

as mentioned above. True copy of the order dated 24.02.2023
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passed by the Deputy Commissioner, Uttar Kannada Drstrict is

annexed herewith as Annexure R-8.

25. In compliance with the terms and conditions mentioned in the office

[tlemorandum issued by Respondent No. 6/MoEF&CC having No

1'1€3i20011A-lll datd 24.2.2011 , 03.06.201 1 and 08.1'1.201'1, sand

bars obstructing the movement of flshing boats and local domestic

boats within the Coastal Regulation Zone (CRZ) of Uttara Kannada

Disfict have been removed from the river bed by the traditional sand

permit holders (using baskets/buckets by human beings) permitted

within the district as per KSCZMA No Objection Letter

26. It is thus submitted that the activity in question is not sand mining.

The intention and the genesis of the same is removal of sand bars

and the use of such sand is mere judicious use of by-product of sand-

bar removal. Hence, the same does not attract an environmental

clearance to be obtained. ln fact, the Applicants themselves have not

raised a ground that prior environmental clearance is required for

such activity.

24. A sample temporary l\Iineral Dispatch Permit issued by the Dakshina

Kannada District authorities is annexed herewith as Annexure R-9.
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Failure on Part of the Applicants to Prove their bona fi'des

27. lt is pertinent to note that Applicant No. t had himself previously

applied to the office of the answering Department for grant of

temporary sand permit in the year 2015. The said application was

reiected for want of supporting documents. lt is curious to note that

on one hand, the Applicant herein has approached the answering

Department under the very same legal framework for grant of permit

and upon being refused the same, has alleged the same to be illegal

mining. Having applied for grant of permit under the existing legal

framework, the Applicants are estopped from assailing the same

Translated copy of application made by the Applicant herein before

the Department of It/ines and Geology is annexed herewith as

Annexure R-'10.

28. What is further curious to note that as per Annexure 10 at Pages

115 - 116 of the instant Original Application, some of the persons

who have written a letter to the Deputy Commissioner, regarding

alleged illegal mining were in fact apprehended while illegally

transporting sand. The said persons also obstructed the officials of the

answering Department therein from carrying out their duty.

Resultantly, an FIR bearing Crime No. jOOl2O24 was registered

against such miscreants.
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True Copy of FIR bearing Crime No. 10012024 is annexed herewith

as Annexure R-11.

29. ln this regard rt is submitted that the Hon'ble Supreme Court of lndia

has held that this Hon'ble Tribunal shall test the bona fides of the

applicants. The following has been held by the Hon'ble Supreme

Court in Slafe of U.P. v. Uday Education & Welfare Trust,2022

SCC OnLine SC 1469:

"99. We find that before a litigant is permifted to knock the doors
of justice and seek orders which have far reaching effects of
affecting the employment of thousands of persons, stopping
investment in the State, preludicing the interests of the farmers;
the credentials and bonafides of the applicants must be tested.
ln the present case, there is scope to infer that the litigation could
be at the behest of the existing WBls who wanted to avoid
competition and continue to get raw mateial at a cheaper rate.
There is also scope to infer that it could be at the behest of the
WBls in the adjoining Yamuna Nagar distict of Haryana where
lakhs of tons of timber is expoied from the State of Uttar
Pradesh. There is scope to infer that it could be in the interest of
middlemen who are engaged in exporting timber from Uttar
Pradesh to Haryana. We would. therefore, onlv request the
learned NGT that, when credentials and bonafides of such
litioants are seriouslv raised and when entertaininq the
orievance of such litiqants. which is likel to adverselv
affect the iqhts of manv. it should ensure the bonafides and
credentials of such litioants"

(Emphasis Supplied)

30. lt is all the more relevant in this regard that the Applicants have not

impleaded any of the permit holders as parties before this Hon'ble
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Tribunal, nor have they assailed any permits issued in the prayers,

while pleading at Ground (i) that permits if any are unlawful. !t is

hence submitted that the Applicants have failed to prove their bona

fides before this Hon'ble Tribunal. On the said ground itself, the

instant Application to be dismissed with exemplary costs.

31. Hence, it is reiterated that the answering Department has not

accorded any permission for sand mining, but has only accorded

permissions for removal of sandbars to enable easier navigation of

fishing boats.

32. The above information may hence be taken on record and the

Original Application may be dismissed with costs.

Date:18.09.2024 IST
DEPARTME LOGY

KARWAR, KARI\ATAKA

Filed By

DARPAN KM
STANDING COUNSEL

STATE OF KARNATAKA
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GOVERNMENT OF KARNATAKA 

 

No. FEE 31 CRZ 2010 

Karnataka Government Secretariat  

MS Building  

Bangalore, dated: 28.03.2011 

 

From 

Secretary to Government. 

Forest, Ecology and Environment Department 

 

To 

The Secretary 

Ministry of Forests and Environment 

Government of India 

Paryavarn Bhavpan, Lodhi Road 

CGO Complex, New Delhi-110003. 

 

Sir 

Sub: Relaxation to sea shell and sand mining in the rivers 

influenced by the tidal action in the light of CRZ Notification. 

2011-reg 

 

Ref:  

1. CRZ Notification, 2011 

2. Representation of Karnataka Karavali Muralu 

Guthigedararu Hagu Karmalara Hitharakshana 

Samithi, Udupi dated 18.03.2011. 

3. Letter No. MMC/CR/57/2005-06 dated 28.02.2011 of 

the Deputy Commissioner, Udupi District, Udupi. 

4. Letter dated 9.3.2011 from the Deputy Commissioner, 

Uttara Kannada District, Karwar 

***** 
Mining of seashell and sand in the rivers of coastal area have been done 

traditionally from the time immemorial. This activity apart from catering to the 

local requirement of the sand and seashell have been providing good employment 

opportunities to the local communities. 

 

As per para 3 (x) of the CRZ Notification, 2011, mining of sand, rocks and 

other substrata materials is a prohibited activity except for those rare minerals not 

available outside the CRZ area and exploration and exploitation of oil and natural 
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gas. The present CRZ Notification have also included the aquatic area in the rivers 

and backwaters upto which the salinity is 5 parts per thousand. In view of this 

mining of sea shell and sand which used to be done in these water bodies have 

come to a standstill. Several representations have been received to reconsider the 

issue, permitting sea shell mining and sand mining in these water bodies as done 

in the conventional method without causing any damages to the environment. The 

recommendations and the representations cited above are enclosed here with for 

your kind perusal and consideration. 

 

It is stated in the above said letters that the mining of sand and sea shells done 

in conventional methods without using any machineries will not cause any 

damages to the environment instead it is beneficial for the following reasons: 

 

a) Sand and sea shell are supplied for the local consumption 

b) It provides good employment opportunity to the local people 

c) If not removed the river course yet silted up and result in inundation of 

neighbouring agricultural land 

d) If not removed the sand deposit will obstruct the navigation channel of the 

fining boats and result in accidents. 

 

Keeping the above facts in the mind and considering the request of the local 

communities it is necessary to bring suitable amendments to the CRZ 

Notification, 2011 to permit mining of sea shell and sand in the areas that are not 

ecologically sensitive on case to case basis by the State Coastal Zone 

Management Authority. 

 

You are therefore requested to kindly arrange to issue necessary amendments 

in this regard to the CRZ Notification, 2011 at the earliest. 

 

Yours faithfully 

Sd/- 

28/1/2011 

(KANWERPAL) 

Secretary to Govt (Ecology and Environment) 

Department of Forest. Ecology and Environment 

 

Copy to the P.S. to the Hon’ble Minister for Ecology, Environment, Ports, inland 

water Transport, Fisheries, Science and Technology for information and for 

bringing it to the kind notice of the Hon'ble Minister. 
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No. u-83/a*oS-IA-III(Ft.Iil)
Gor.ernment cf India

ir{iaistry of Environment and Forests
(IA-III Division)

Parl'alraran Bharan
CGO Ccniplex, Lodhi Road

I{ew Delhi-rrooog

Dated, &e 9tn June, zorr

M
Sutx Implementation of provisions ef Coastat Regulati*n Zone Notification, sorr lride

$.O.No.r9(E), dated 6e January? sotl * regarding.

This is in continuation to our earlier Office Memorandum of e1.en number dated e4*
Febmaly, aorr regarding removal of sand bar as indicated in pura *(ivXd) of Ccastal Re.gulation Zone
Notification, zorr dated 6th Jaruary', 2011, a copy of same is enclosed.

2. A guideline for management of the sand blars including its removal which are as follows:-

(a) Sand bars u&ich pose danger to navigation of fishing boats and lessels shall be identified by
the concerned Department in the State Government.

(b) The $tate Government in consultation with the State agencies such as Prr{D, \t'ater
Resources Department, Fisheries Department, etc., may formulate a proposal for
menagement o{the sand }:ars including its remot a}.

{*) The pr*pr:sal shall be examined by any of the six institutions jdenti{ied in the ahove Of{ice
Memorandum dated z4rt February, zorr, namely, (a) Central Water and Power Research
Statior, hrne; (b) IIT, Chennai, IIT, Bombay; ic) Department of Erasion Directorate,
Ministry of \{ater Ratources; (di Integrated Coast*l and }Iarine Area Management, Chennai;
(e) National Centre for Sustainable Coastal Management; and (0 National Iastitute of
Te*hnologv, $urathkal.

{d) Based on the sriggestionsfrecomrnendations recei:,.ed from these institutians the concerned
State Government agenci{s) shall obtain neeessary recommendations from t}re State/IInion
Territory (Ut) Coastal Zone Managem*nt Authority.

{e) Based oa the recommendations of the State/Ut Coastal Zore Management Authorig, the
finviror:ment )epartrnent of the $tatelUt shrll take final decision or: the proposal with valid
justification.

ti) ?he decision shall be put on the website of the concerned agenc"v uadertaking the projeet and
also on the website cf the State/Ut Coastal Zone Management Authority.

Encl: As abr:ve . rr \-z
YY//

(Dr" A, SenthilYel)
Director

T0,
As per list enclosed
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No.rr-83/uoo5-IA-IrI
flor'*r';rmnntof India

Minisfi, of Enr'iroamtnt a',d Forests
(tA{lI Division}

Pa4"avaran Bharvar,
CGO Complex, l,cdhi Road,

New }elhi * iro*r:3.

Dated, the a4:i February, u*rr

OEITIESMIiMCXSNBIJ}I

Sub: lmplern*ntation of provisions cf Coa:rtal Rcgulation Zone Notification, aott
koued vide S.0,No,rg(ll), dated 6lr Januarlr, aolr- regarding.

This has referente to the issue *f the Coastal kegulation T,lliee{CRZ"l Notification, zotl tide
*.O"Nr:r.rg(Ii), dated && Jrm:ary, ?*1l. As psr para a(ivXd), "a*asure* fo prerlent s*rd betrs,
{nstolJafion oJfidal rryulator*, loyi:rg orsforrn u}afer dr*in$ orlor srracrurcs far ptezs*tficn o/
salinitg rngress atd. freshwater :*charge based on *arried out by ang *.genrg lo lse
speelji*rd lly M*SF"* " Ill thir regard, &e lr{infutqy spe*ifies the foll*:utng institutionc r.q'ho will
bs inreh'ed for the abrve ai:tiritics:-

{*
iii)
{iii)
{rd

Cantral Wat*r and Porver Itesearch Station
IlT Chennai, IIT Bombay
D€partment of Err:.sion Directorate, Miaistry af Water Resourc*
ICMAM

As per Ust enelosed.

{v} National eentre ior Surtainable Cxastal Management
tvi) Nl", Suratkal

'ttris issurs wiih the approval of Competent Authority. ,\ \ -/)t-7
(rri'. A.-Scnthil Yel)

lliri:ctnr

't'o,
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tls'r'
t. Chairrnan. Wr,st tsenga] Coastrl ,/,*ne 

L4a, &lH;X:tY,:';;: : y"'k' ;;d;,; iliil:f,?-"##il'"n ' c"r gl amsnl or west Bengar,

anrJ Enrironni*n, ,f_tu,* coastal Zone Ma
Gu.iarar. l-lepartment, Bil;i-*';.1'*"ment Auth'rih'& p

'+,"s"ri*"il;;ji,""ff ,f tillr?trLi?y,rlffi, It:.:_1". . 
Karlataka Stare Coastal z-on€

"iiii:ffi 
.i!:kffi 

.H.ilaffi j#L*l#:f "ff 1t#*tx?,*..?,xfi :1l.ff trT."a4. chairman, orissa State 6astll ,il"".,olli,'fechn.rlo&r 
& En'irorrruent ana rorert, il:'rgcnrcnt 

Authorit-v n tn"?l!ll,.t"cretary, sciencc,rl' Lhairrnan' Andhra P'''d;;h i;;"'&i[i'91 |*ssa sceretariat' Bht
Seeretary, Gor,ernrr

- rleparlnrcnr, 5""ru*llll 
.,r ""ar'''"Tff#f*:: 

y*;;;;;;;";i;lHli::i-{!1't:li?'i.tt-t
6. ch;i r;;;ff;H?'ih?#*,,i|;,';';r,l; J 

n 
"' 

* n nt ent Forcsts scienee 
"il' iHil;;

. Pj,:l::r* ^ .39-{e1o. - -*-ugernent Authoritv & Administratcr, Daman and' 
*r:fiix;, :?'Sf:ff',3""ff:llJlX1 g3l;ffil:ff ,tl,ll3,,. &^ principar secretarl,,bosoor. 

, -. , 
-. "'('6r d,ru n&\'Ironmcrt and Ilousing g""rA,'Irrd;ililrr_- 

ffi:!$it^ll{'lLi*1x,'nT FJtr#. ??:: Hy-*:*enr Au,horitl' & principar Secrerarv

:i:tNffi xls$-rffi i#-dd;ffi,:ffi ffi
,; 

fg,fiU:pi##,}tffi,ffi"nanasem 
ent .+ utrr,,r,f, 

-[ 
;hJ;i ;t.#i,16;i",.*.,

'Ihiruvananthapuram-+ ----agemsnt Autharity, Sasthra Bhanam, pattom,
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'cr' Menber secretary' Kerala c*astal t'ane I\{anagement Arrthor:itv & -rhe Director, scieace,I;iXl*f,,nt,lil,T*;; ir"#i,"E'*'"'**;;;.t;' il;;il: "iasth,,a 
Bba'an, pa*arn,

21' Iuember secretaw' \faha'ashtra coastal z-onc Maragenrent A*thorit1.., En'ironment
ffffi1[",.}:,#j*,itj; s*'.*o+, il;""-rIi", *".," Ad,"ilil',. #"'iiila, g, r 5ir, F]oor, *ra,rani22' The Member rieeretary,.Gca coastar hr-1-y*rq"nrent Authoritl" Gove*ment of Gca"i;|}[:*, 

of sr:ience, r**irrioLsy;;tffiiiroo**nt, opp, satigao seminary, sa]iga*, Goa-

{**+
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No. rr-83 / zo o g-tA-[I(Vol.III)
Goverrrmentof India

Ministry of Environment and Forests
(IA-III Division)

Dated, the Bth November, 2ot1

OFFICE M.EMORANDT]M

Sub: Removal of sand in the Coastal Regulation Zone area of rivers/estuaries by
manual methods bytraditional communities - regarding,

Paryavaran Bhawan,
CGO Complex, l,odhi Road,

New Delhi - lrooog.

(E. Thirunavukkarsu)
Deputy Director

***JF

This is in continuation to the Ministry's Office Memorandum (OM) dated z4s February,zott anrl 9fr June, zorr with regard to guideiines for manatement of ihe sand bars i".irai"s it
removal.

2. The Ministry h,ad now received request from State Government of Karnataka with regard
to removal of the sand bars by manual methods by traditional communities.

3' After examining_.th.e nrgnos_al and jhe plovisions of the Coastal Regulation Z-one
Notification, 2011 the Ministry hereby stipulates ihe follo*ing conditions for reiroval of sand
bar by trad-itional coastal communities only by manual meth"od fi." r*a collection i" n;;-
mechanised dinghies or small boats using baskLts/buckets by h"man i,"GO in various.o*1ut
States:-

(a) The Distriet Collector shall chair a seven-member Committee consisting of, concerned
officials as also atfgst one representative of each from a scientific or tecf,nical Institute,
theIocalcommunities,likefisherfolkandthelocalcivilsociety

(b) Based on the recommendations of the above Committee, ih. oirt ict Collector maypermit such removal of sand in the specified time- period in a particular u.ea ul""r*ii,
specific quantity subject to such conditions, 

".r.h 
as registraition of local .o.nrn'r.rity

_ - persons permitted to remove the sand manually.
(c) The Environmental Official at district level shail monitor the removal of sand and. submit

report to the Collector, as may be specified, say quantity of sand removed i" ifr. p..ioaIconcerneo.
(a] lne above permit shall be renewed on yearly basis.
(e) The agenda and the minutes of the afoiesaid Committee, permits issued by Collector andmonitoring repgrts of the rernoval of sand would be uploaded on the website of it u

Collectorate and also made available hard copy toZilaparish"a eic, ,. *"y be directed b
the Collector.

(0 The accumulatio-n oJ sand bar, iLs lgmoyal the-process etc., shall be studied by the State
Government with the 

-helq 
of satellite imageri6s, GPS, etc. tt shalt be ensured thai iii"permits are not accorded in such areas which aie identified as eco-sensitive ,oo.r, nrt,

-miglatory and breeding grounds, The permits shall be given iakirrg irt" consideration the
local circumstances and ecological setfings. u --- ------o -"

,'$.$,,\u

To,
As per list enclosed.
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r. Chairman, West Bengal Coastal Zone Management Authority, Government of West

Bengal, Writer's Building, G - Block, 2nd Floor, Kolkatta - 7oo oor.
z. Chaiiman, Gujarat StatJ Coastal Zone Management Authority _& P-rincipal Secretary,

Forests and Bnvironment Department, Block No. r4, 86 Floor, Sacbivalaya,

Gandhinagar - 382o1o, Gujarat.

S. Ch"i;rni K"rn*ataka Siatetoastal Zone Management Authority & Principal Secretary,
" D"il.t"r;;i of rorest, Ecolory and Environment, Government of Karnataka'

Multistoried Building, KG. Road, Bangalore - 560 ooL.

4. Chairman, Orissa SIate Coastal ZonJ ManagCment Authority & Principal Secretary,
' s"i"rrcu, TechnoloSz & Environment and Forests wing, orissa secretariat,

Bhubaneshwar - 751oor.
S. Cfr"i"-"",-a"aniu poa"tU State Coastal Zone Management Authority & Additional

Chief Secietary, Government of Andhra Pradesh, Environment Forests Science and

Technolory Department, Secretariat, Hyderabad - 5oo o22.
6, Chairmail Daman & Diu Coastal Z,one Management Authority & Administrator,

Daman and Diu, Daman - 396210.
7. chairman, Pondicherry coastal zone Management Authority & Principal secretary,' 

DepartmeDt of Science, Technolory and Environment and Housing Board, Pondicherry

- 6o5ool.
g. rhe "chairman, Tamil Nadu state coastal Zone Management Authority { !r[g!lat

secretary, Department of Environment and Forests, First Floor, Panagal Building,

Saidapet, Chennai - 6ooo15, Tamil Nadu.

9. ih" Cil;;;", rtiuitr.r"f,tti Coastal zone Authority, Enviro-nment DePartment, 156

Floor, New Administrative Buildiug opposite Mantraiaya, Madam cama Roa4 Bombay

- 4OO O2o,
1(). chairman, Goa state coastal zone Management Authority & chief secretary,

Secretariat, Alto Porvorim, Panjim, Goa. z4t96z6
rr.Chairman, Kerala State Coastal Zone Management Authority, Sasthra Bhawan, Pattom,

Thiruvananthapuram - 4.

Member Secretar.v. State/Ut Coastal Z,one Management Authority

rz. Member Secretary, West Bengal Coastal Zone Management Authority, West- Bengal

Pollution Controi Board, Paribesh Bhavan,rod Block-L.A, Sector III, Salt Iake City,

Kolkata - 7oo o98.
13. Member Secretary, Gujarat Coastal 7,one Management Authority, & Director, Forests

and Environ-.nf b"purttn"nt, Forests & Environment Deparhnent, Block No.r4, 8m

Floor, Sachivalaya, Gandhinagar - 382o1o.
14. Mem6er Secretary, Ihrnataki State Coastal Zone Management Authority, &. Director'

Environment TeiLnical Cell, Department of Forest, Ecolory and Environment,
Government of Karnataka, Multistoreyed Building, KG' Road, Bangalore - 560 oo1'

r5. Member Secretary, Orissa Coastal Zone Management Authority, + Dugttgr, Science,- 
Technolory and Environment and Forests Wing, Orissa Secretariat, Bhubaneshwar-

75roor.
16. iiember Secretary, Ardhra Pradesh State Coastal Zone Management_Aulhority,

Government of Andhra pradesh, Environment Forests Science and Technologr
Department, Secretariat, Hyderabad - 5ooozz.

tz. The Deputy Conservator of Forests, Administration of Daman & Diu, office of the
Deputy Conservator of Forests, Daman and Diu, Daman-3962ro.

18. Member Secretary, Pondicherry Coastal Zone Management Authority, & Director,
Department of 

-Science, 
Technolory and Environment and Housing Board,

Pondicherry - 6o5oor.

LIST
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r!. Memher Secreta& Tamil- Nadu State .Coastal...Zone Maragemeut Authority, &
Pir*o-.,* ggp.urtment of fr"i."rr-""t,'C""*.r-ent of Tamil Nadu, Ground Floor,Panagal Building, Saidapet, Chennai_6ooor5.

eo' Member secretarv. Keiara. coastal zone "Mrnagement 
Authority & The Director,science, Technolog' & Environ-"rt co,rr,"ri, coT"-.nment of Kerara, sasthra Bhavan,Plttom, Thiruvananthapuram-4.

"' Y^Tfl sTretary, Mafiarashtra coastar Zone Management Authority, Environment

"r,:11:1u5 
L,eputy-Secretary, Manrralaya, New Administrative Building, r5rh Floor,vladam Cama Marg, Mumbai _ 4ooo32.zz' The Member secretarv, Goa coastai Zone Management Authority, Government ofGoa, Department of slience, Technorogy and-p-nGionr"rt, opp. sarigao seminary,

Saligao, Goa-4o35rr.
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Proceedinqs of District 07 Member Committee Meetin q held at District Collector's
Office Hall on 02-02-2024 at 11 :00 AM under the Chairmanship of Hon'ble District

1

C ollector

Officials present in the meetinq:

Hon'ble CollectorsiChairman, District 07 Member
Committee, Uttara Kannada District, Karwar

Regional Director, Department of Forest,
Environment and Biology, CRZ, Karwar

Joint Director, Department of Fisheries, Uttara
Kannada District, Karwar

Environment Officers, Karnataka State Pollution
Control Board, Karwar

Mr. Jai Vitthala Chandrakanta Kubal, Alavedande,
Kumta Taluk, Secretary, Karnataka State Coastal
Fishermen's Action Committee, representative of
the fishing community. (Fisher Folk)

Member Secretary

l\rlember

lMember

2

3

4

5 lvlember

6. Shri Manjeshwar Maneshwar Nayaka, Belekeri, Member
Ankola (Local Social Representative)

7. Assistant Director, lnformation Department, Karwar, Invites
Uttara Kannada District

8. Senior Geologist, Department of Mines and Execution Ofiicer
Geology, Karwar

Senior ceologist, Department 
", 

,r"l r^o Geology and lmplementation Officer,

District 07 Member (CRZ) Committee, Karwar who presided over the meeting and

welcomed all the committee members present in the meeting and requested the

honorable chairman to conduct the meeting. The President instructed the Senior

Geologist to inform about the agenda of the meeting.

Date: 02-09-2023 Karnataka State CoastalZone Management Authority (KSCZMA)

has given permission to clear the identified sand dunes in Kali, Gangavali,

Aghanashini and sharavathi riverbed regarding the clearance of the said sand

dunes.

Central Government MoEF Ministry Memorandum No :'l 1-83/2005-lA-lll

Daled.24-2-2011, 09-06-201 1 and 08-1 1-201 1 Fishing Boats within the coastal control

Zone (cRZ) of Runaway Uttara Kannada District And in accordance with the request

Aor**-",=-- 2-

President
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received from the Departmenl of Fisheries and Department of lvlines and Geology to clear

the sand dunes obstructing the movement of local household boats, 07 sand dunes in the

Kali river basin of Karwar taluk, 02 sand dunes in the Gangavali river basin in Ankola

taluk, 04 sand dunes in the Aghanashini river basin in Kumta taluk and Sharavathi in

Honnavar taluk. A total of 20 sand dunes like 07 sand dunes in the river basin will be

jointly inspected by the experts of NITK Surathkal by the officials of Fisheries Department,

Public Works Department, CRZ, Environmental Pollution Control Board, Revenue and

Mines Department. Date: 04-01-2023 Presented in District 07 Member (CRZ) Committee

meeting, a request is submrtted to KSCZMA through DCZMA to obtain CRZ Clearance

for clearing the said sand dunes.

Conditional CRZ Clearance has been granted by KSCZMA for a period of 01 year

for a total of 19 sand dunes in Kali, Gangavali, Aganashini and Sharavathi river basin for

the said proposals dated: 02-09-2023. The said matter was presented in the District 07

Member (CRZ) committee meeting held on 20-12-2023, taking into account the opinion

given by the Regional Director, Forest, Environment and Biology Department, CRZ,

Karwar and the opinion given by the members of the meeting, the terms of the objection

letter issued by KSCZNiIA. Accordingly, it was decided that it would be appropriate to

proceed with legal opinion to clear the sand dunes.

Accordingly, the Department of Mines and Geology, Head Office, Bangalore is

requested to give appropriate direction for clearing the sand dune. Accordingly, the order

issued by the Ministry of Environment, Foresl and Climate Change, Government of lndia

daled:24-11-2022 will be the draft guidelines. Therefore, vide orders No..'1 1-83/2005-lA-

lll dated 24-02-2011, 09-06-201 1 and 08-11-2011 issued vide Coastal Control Zone

Notification 2011 and Coastal Control Zone Guidelines 2019. As per Notification

(dated:18-01-2019) Hon'ble Director, Department of Mines and Geology, Bangalore

daled:l2-O1-2024 Principal Secretaries to Govt, (Biological) to provide guidance on

issuing permits for sand mining and transportation to the traditional sand mining

community of the district. A senior geologist explained to the meeting that a letter will be

written to the Department of Forest, Environment, Biology, Bangalore seeking appropriate

guidance.

with regard to this, the President said that in uttara Kannada district there is not

enough of sand for public and government works. Due to thrs, unauthorized sand

mining/transportation/stockang activities are going on in the district and several complaints
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are being received daily. Therefore, it was suggested that the members present in the

meeting give their opinion regarding permission for sand clearing which is currently

allowed by KSCZIMA.

A representative of the fishing community and a local social representative said

that Uttara Kannada district receives a large amount of rain from June to September.

Therefore, it is necessary for the public to construct houses and buildings during the

summer season itself. However, sand is not available to the public for building

construction. Therefore, it will be beneficial if permission is given to the traditional sand

licensee to clear the sand.

Environmental officials, Karnataka State Pollution Control Board, Karwar who were

present in the meeting said that currently the demand for sand for public and government

works in the district is high and it is not possible to meet it and the Principal Secretary

(Biological Status and Environment) Department of Forests, Environment and Biology

has already given permission for sand clearing. a letter will be written to Bangalore asking

them to give appropriate guidance. He informed that until further orders from the above.

considering the cause of acute shortage of sand in the district, temporary licenses can be

issued to the traditional sand quarries in the CRZ area by imposing suitable conditions.

Further, Regional Director, Department of Forest Environment and Biology, CRZ,

Karwar, who was present in the meeting, said that in the objection letter issued by

KSCZMA, 19 out of 20 sand dunes can be cleared. ln the said objection letter, it has been

mentioned that the sand can be cleared by following the recommendation given by the

NITK experts, the NGT order and the interim order of the Hon'ble Supreme Court.

Dated: 02-09-2023, the sand dunes can be cleared by following the conditions mentioned

in the objectron letter such as NGT order, MoEF guidelines, Supreme Court order and

NITK experts.

Further, Senior Geologist, Department of lvlines and Geology, Kanrvar said that

unauthorized sand mining/transportation/stocking activities are going on in the district and

several complaints are being received every day. Therefore, the offlcers of this office are

already carrying out nighuday patrolling and confiscating the illegally stocked sand and

disposing of it as per rules and the vehicles involved in unauthorized sand transportation

activities are being confiscated and action is being taken as per rules. However, even

unauthorized sand activity is becoming difficult to control. Apart from that, there will be

severe shortage of sand for public and construction works. As most of the area of uttara
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Kannada district is under forest cover, it is not possible to sanction a large number ot

building stone mining leases. Due to this lvl-sand is being produced only in a few crusher

units. lt is not possible to supply the said lril-Sand product according to the sand demand

of the district. As per the current Green Bench order. clearing of sand from sand dunes in

CRZ area is suspended and sand dunes identified in non-CRZ area will be difficult to

grant permission as they fall in forest area. Therefore, a letter will be written to the

Principal Secretary (Biological Status and Environment) of the present Government,

Department of Forests, Environment and Biology, Bangalore, seeking appropriate

guidance.

With regard to this, the President said that due to all the above factors, there

will be a lot of deprivation in Uttara Kannada district due to there is not enough of

sand for public and government works. Due to this, unauthorized sand

m in ing/tra nsportation/storage activities are going on in the district and several

complaints are being received every day. Therefore, nighUday patrols will be

carried out to confiscate the sand illegally stockpiled and dispose of it as per rules.

However, sand activity can also be difficult to control. Apart from that, as most of

the area of Uttara Kannada district is under forest cover, it is not possible to

sanction a large amount of building stone mining leases. Due to this M-sand is

being produced only in a few crusher units. The said M-Sand product is not able to

supply according to the sand demand of the district. As per the current Green

Bench order, clearing of sand from sand dunes in CRZ has been suspended and

sand dunes identified in Non-CRZ are located in forest areas, so it is difficult to
grant permission. This will make it difficult for the public to construct the houses

that are sanctioned for the shelter scheme.

Further, the case instituted in the National Green Bench of the Hon'ble

Supreme Court, South Zone, Chennai, bearing Original Application No.252 of
2017 (SZl dated: 18-05-2022 regarding the procedure followed for clearing the sand

dune within the Karnataka Coastal Control Zone, Order No.75 (xiv),,The sand

removed from sandbars, if permitted as per rules shall not be sold and it can be

used only for leveling low lying areas of the river bed, sand nourishment in beaches

and strengthening of the river bunds." has been ordered. At present, a total of 137

people in the district are already temporary license holders for sand removal in the
traditional way. Therefore, as mentioned in the order of the Hon'ble National Green
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Bench, a letter has been written to the Principal Secretary (Biological Conditions

and Environment), Department of Forests, Environment and Biology, Bangalore to

give appropriate guidance on how to use the sand cleared from the sand dunes in

the low-lying areas and dispose of the excess sand. Subject to further orders, 137

already identified traditional sand licensees can be !icensed for sand remova! and

transportation on payment of royalties and other charges as per rules and only one

boat per sand licensee for sand removal. Allowing them to adopt (One state one

GPS) GPS, and suggested that the said boats should be painted yellow and the

ILMS registration number should be written on it in red. The meeting unanimously

approved this.

(order: Senior Geologist, Department of Mines and Geology, Karwar)

2. Regarding grant of temporary sand permit for clearing sand from CRZ riverine sand

dunes for the year 2023-24.

Speaking from Senior Geologist, [Vlines and Geology Department, Karurar, a total

of 137 traditional sand permit holders are already present for clearing sand dunes of CRZ

river character in Uttara Kannada district, a total of 48 new permit holders will be selected

as per the government order dated 11-O1-2022. Therefore, he explained to the meeting

that the details of distribution of temporary license to 185 traditional sand license holders

in the current year will be as follows

* Details of permit holders holding temporary sand permit for plain sand clearing in

Kali River Zone (CRZ) of Karwar Taluk

SI

No
Taluk

Sa
nd
Du
nes

Quantity
(M.tn)

No of
Tempor

ary
license
holder

No of
license
holder

who are
dead

No of
license
stayed

No of Iicense
holder who
are selected
vide order

dated 11-01-
2022

of
license
holder

I Karwar Kali o 319956.57 46 5 4 50

2 Ankola Gangavali 2 160479.15 9 1 0 I
? Kumta Aghanashini 4 345945.24 37 4 32 69

4 Honnavar Sharavathi 7 418497.5 45 12 57

Total 19 1244878.46 137 6 4 48 185

CRZ River
Zone
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SI

No
Name of the license

holder
License
n um ber

SI

No.
Name of the license

holder
License
number

1 Sri. Ajith Ganesh
Kalgutkara, Address
Kodibaga, Karwar

UTKKSRPOl 10 UTKKSRPl l

2 Sri. Dattaram Putthu
Kalgutkar, Address:
Tharivada, Chittakula,
Karwar

UTKKSRPO3 11 Sri. Arvind Krishna
Kalguttkar,
Address: Thelangaroda.
Nandanagadda, Karwar

Sri Gurunath Kushali
Nayak,
Address: Hosali, Karuar

UTKKSRP04 12 Sri. Chandrahasa
Manohar Nayak,
Address. Vailvada,
Karge.juga, Karwar

UTKKSRPl3

4 Sri. Panduranga
Srikantha Revandikar,
Address: Thamsevada,
Kodibaga, Karwar

UTKKSRPO5 IJ

Sri. Pramodh Surendra
Sagekar,
Address: Near
Naganath Temple,
Nandanagadda, Karwar

UTKKSRPO6 14 Sri. I\/ohandas Mangesh
Shirodkar.
Address:
Somnaravada, Bada,
Ka rwa r

UTKKSRPl5

6 Sri Santosh Uttam
Govekar,
Address: Tharivada,
Chittkula, Karuyar

I.JTKKSRPOT 15 Sri. Narayana
Kashinatha Nayak,
Address: Gosavivada,
Sadashivagada, Karwar

UTKKSRPl6

l Sri. Shravan Umesh
Sridokkar.
Address. Kodibaga,
Karwar

UIKKSRPOS 16 Sri. Narayana Sairu
Nayak, Address.
Vailavada, Karwar

8 Sri. Uday Dutta
Kotarakar,
Address: Siddavada
Kinnar, Karwar

UTKKSRPO9 Smt. Pravathi Prabakar
Nagekar,
Address. Siddavada,
Kinnar, Karwar

UTKKSRPl9

I Sri. Vijay Suresh
Padwalkar,
Address: Kairamakki,
Hotegali Karwar.

UTKKSRP,lO 18 Sri. Pradeep Ananth
Vaingankar.
Address: Kodibaga,
Karwar

UTKKSRP2O

Sri. Vivek Ganapathi
Kalgutkar, Address:
Tharivada, Chittakula,
Karwar

UTKKSRPl2

3

Sri. Kiran Ganesh
Kotarkar, Address:
Asnoti, Kolege, Karwar

UTKKSRPl4

UTKKSRPlT

17
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19 Sri. Pradeep Datta
Bandekar,
Address: Po. Siddar
Karwar

UTKKSRP2l Sri. Nitin Panduranga
Shettar,
Address: Halaga,
Karwar

UTKKSRP36

Sri. Sanjay Anandu
Kalgutkar,
Address: Sadashivada,
Killa, Chittakula, Karwar

UTKKSRP22 Sri. Prasanth V Gada,
Address. Halaga,
Karwar

UTKKSRP3T

21 Sri. Santosh Krishna
Kalgutkar,
Address: Sungeri Road,
Nandanagadda, Karwar

UTKKSRP23 Sri. Ravi Ramdas
Hosalikar, Address
Hosali, Karwar

UTKKSRP38

22 Kumari. Saritha Rama
Kalgutkar,
Address: Tharivada,
Sadashivavada, Karwar

UTKKSRP24 34 Smt. Shamala Madhav
Bhat,
Address: Muralidhara
Mhatt Road, Karwar

UTKKSRP39

23 Smt. Sulaksha S
Kalgutkar,
Address:Devalivada,
Bada, Nandanagadda,
Ka rwa r

UTKKSRP25 Sri. Uday Babu Kadam,
Address: Devavada,
sadashivavada, Karwar

UTKKSRP4O

24 Sri. Venkataramana
Sadananda Bandekar,
Address: Naithasavar,
Thailavada. Karwar

UTKKSRP28 Jt) Sri Premanandha Gopal
Kamat,
Address: Bilta Colony
Binaqa. Karwar

UTKKSRP4l

25 Sri.Panduranga
Raghuveer Pednekar,
Address: Alvevada,
Kodibaga, Karwar

UTKKSRP3O Sri Suresh Kushali
Nayak, Address: Ulaga,
Ka rwar

UTKKSRP42

to Sri. Shantha Bikku
Bhandekar,
Address: Hinduvada,
Mallapura. Karwar

UTKKSRP3l 38 Sri.Someshwar Ramdas
Nayak, Address: Asnoti
Kolage, KaMar

UTKKSRP44

lt Sri. Sashikanth
Devaraya Faidhae,
Address: Keravadi,
Karwar

UTKKSRP32 ?o Smt Seema Santosh
Kanakonkar,
Address: Kanasagiri,
Bandaravada,
Sadashivagada, Karwar

UTKKSRP4T

28 UTKKSRP33 40 Sri. Ashok BuddhYa
Pednekar,
Address: Kusarvada,
Ka rwa r

UTKKSRP4S

20

5t

Sri. Amith Panduranga
Shet,
Address: Dhol, Po:
Halaga, Karwar
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29 Sri. Dhigambar Bikku
Shet, Address: Halaga
Karwar

UTKKSRP34 41 Smt. Anusha Anil
Vagrekar,
Address: Keravadi,
Josivada, Karwar

UTKKSRP49

30 Sri lVlaruthi Pursu Rane,
Address: lVanavada,
Sadashivagada, Karwar

42 Sri. Raghuray Ram

Pandrekar, Address:
Nandanagaddha,
Karwar
(UTKKSRP45)

Died on 13.01.2023 due to ill-health and his wife Smt.

Rajashree Raghuraya Pandrekar has requested to
transfer the license to her name.

43 Panduranga M

Thamasae,
Shivajivada, Bada,

Nandanagadda,
Kanruar

Said person died and his wife Smt. Priya Panduranga

Thamase has requested to transfer the license to her

name.

44 Babane Babu Biliye,
Nandanagaddha,
Karwar

Said person died and his son Prahalad Babani Beleyae,
Nandhanagaddha has requested to transfer the license to

his name.

45 [/aheshwara Sairu
lMalsekar

Said person died and his wife Smt. Sathyabhama
Maheswara lvlalsekar has requested to transfer the
license to her name

46 Sri Satish Krishna
Sail

Date: 30-10-2015 District Sand l\4onitoring Committee
I\4eeting lf the said applicant is a member of Karuyara-
Ankola Vidhan Sabha Constituency, the said application
will be considered for grant of sand permit and the related
application will be reserved.

47 [\4anohar S Vagrekar Said person is dead and his wife Smt. Lakshmi, Wo Late
JManohar S Vagrekar has requested to transfer the
license to his grand-daughter's name.

With regards to this, the President said that the traditional sand licensees
from No' 01 to 41 should be issued with appropriate conditions and licenses,
No' 42 to 45. A license rnay be distributed in the current line to the family members
of the said licensee on death and No. 46 was approved that the application is

urxxsness 
I
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reserved without distribution of sand permit in the previous meeting and that the

permit can be issued with appropriate conditions in the current line. Further, since

the licensee of No. 47 has died, the licensee's wife has requested that the said

license be given in the name of the grandson (daughter's son) of the said licensee,

so the said licensee should be considered according to the rules and given

according to the documents. The meeting unanimously approved this.

(order: Senior Geologist, Department of Mines and Geology, Karwar)

.t Details of licensee holding temporary sand license for plain sand clearing in
Gangavali River Zone (CRZ) of Ankola Taluk

Speaking about this, the President suggested that the traditional sand

licensees from No.01 to 09 should be issued with appropriate conditions' The

meeting unanimously approved this.

(Order: Senior Geologist, Department of Mines and Geology, Karwar)

st.
No

License holder name License
N um ber

Sri. Nithyananda Panduranga Nayaka, Address: Balakere, Ankola UTKGS R PO 1

2 Sri. Vishwanatha Narayana Nayaka, Address: Andhle, Ankola UTKGSRPO2

3 Sri. Nithyanandha Hanuma Harikantra, Address: Agasura,
Masthikatta, Ankola

4 Sri. Bommaiah Govinda Nayaka, Address. Hillur, Ankola UTKGSRP04

5 Sri. ltlahesh Venkataramana Navaka. Address: Saoadakere. Ankola

6 UTKGSRPOT

7 Sri. Ramachandra Narayana Ganvakara, Address: Agasura, Ankola UTKGSRPOS

8

sl.
No

License holder
name

Reason for withholding the
license

Remarks

I Sri. Yeshwantha
Govindhraya
Nayaka
(License No:

UTKGSRP06)

Regarding the transfer of the sand
permit held by the said person to
the name of his son Mr. AkshaYa
Yashwant Nayaka and seeking
permission to continue.

Sub-Divisional Otficer Kumta interrogated the
complainant and the complainant has informed that the
said complaint is not mine and that he has filed a false
complaint in my name and since the facts in the
complaint are far from the truth, the said license can be
granted.

1

UTKGSRPO3

UTKGSRPO5

Smt. Bharathi Jayaprakasha Ganvakara, Address. Hilluru, Ankola

Smt. Saraswathi Nithyanandha Nayaka, Address: Holemakki, Hilluru,
Ankola

UTKGSRPO9
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.:. Details of licensee holding temporary sand license for plain sand clearing in

Aghanashini River Zone (CRZ) of Kumta Taluk;

sl.
No

Name of the license holder License
N um ber

st.
No.

Name of the license Holder License
Number

1 Eshwara Halappa Nayaka,
Address: Kodakani, Kumta

UTKASRPO,l 18 Naveena Narayana
Ganvakara,
Address: Chitrigi. Kumta

UTKASRP2O

2 UTKASRPO2 19 Vishantha Ramesha
Sthalakara.
Address: Kathagala, Kumta

UTKASRP2l

3 N,4adana Devaraya Nayaka,
Address: Soppena Hosahalli,
Kumta

UTKASRPO3 20 Nagu Janga Gowda, Address
Lukkere Kumta

UTKASRP22

4 Raju Gopala Bhatta, Address
Alvekodi. Kumts

UTKASRP04 21 Vinayaka Ramakrishna
Kavere.
Address: Siddanabhavi,
Kumta

UTKASRP23

Sangeeta Rama Deshabandari,
Address: Devagi, Kumta

UTKASRPO5 22 Prabhakara Damu Patagara,
Address: Paduvani, Kumta

UTKASRP24

6 Shreedara Ganapathi Ambiga,
Address: Tharibagilu, Mirjana,
Kumta

UTKASRPO6 Anitha Nitina Nayaka,
Address: Hegde, Makkigadde
Kumta

UTKASRP25

7 Ullasa Manjunatha Nayaka,
Address: Kodkani,Kumta

UTKASRPOT 24 UTKASRP26

I Ganesha Devappa Nayaka,
Address: Hegde, Doddakoppa,
Kumta

UTKASRPO9 Gajanana Nagesha Pai,
Address: Kathgala, Kumta

UTKASRP2T

Govindaraya Parameshwara
Biligi,

Address: Mururu Road, Kumta

UTKASRPl O 26 Shivananda Narayana
Patagara,
Address: Hegde, Kumta

UTKASRP29

10 Eshwara Biliya Ambiga, Address
Oevagi, Kumta

UTKASRPl l 27 Gowresha Thimappa Kavari,
Address: Thorke Kumta

UTKASRP3O

1'1 [Ialini Sadananda Nayaka,
Address: Hosahervavatti,
Heravatti. Kumta

UTKASRPl2 28 Subhasha Nagappa Ambiga,
Address:Mamakona, Devagi,
Kumta

UTKASRP3,l

Leena Franki Farandis. Address:
Divagi, Kumta

5

Peru Rama Ambiga, Address:
Nadu Maskere, Kumta
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i

12 Sudhakara Ranga Shanbogh,
Address: Balerekare, Kodakani,
Kumta, UK

UTKASRPl 3 29 Beerappa Jatti Nayaka.
Address: Kodakeni, Kumta

UTKASRP32

13 Gururaja Hamanna Nayaka,
Address: Heregutthi, Narnumane

UTKASRPl 5 30 Sri. Ganapathi
Venkataramana Hegde,

Address: Konakere, Mururu

UTKASRP33

14 Jayantha Parameshwara
Ambiga, Address: Mirjana, Kumta

UTKASRPl6 31 Janaradhana Sukrappa
Nayaka,
Address: Gudeangadi, Kumta

UTKASRP34

15 Parameshwara Sukru Patagara,
Address: Mirjana, Kumta

UTKASRPlT JZ Neelakanta Ramachandra
Nayaka,
Address: Hanehalli, Kumta

UTKASRP36

16 Sadanada Damodara jalsigatthi,

Address: Yattinabila Mirjana,
Kumta,

UTKASRPlS 33 Mukta Panduranga Shetti,
Address: Koppalakaravadi,
Kumta

UTKASRP3T

17 Sridara Rama Berakodi,
Address: Kaagala, Kumta

UTKASRPl9

st.
No.

License holder
name

Reason for withholding the
license

Remarks

34 lVladeva

Subraya
Ambiga

Gangadhara Jomma Gowda
got the license for this,
currently Madeva Subraya
Ambiga has raised an

objection and it has been put

on hold.

Madeva Subraya Ambiga filed Mood No.

1912020 in the Hon'ble Civil Court, Kumta
dated: 28-09-2020, Hon'ble Court has
informed that the compromise will be
granted in the order.

Upendra
Vaman Bhat

Mr. Mohana Patagara, District

Coordinator of Karnataka

Right to lnformation and

Compulsory Education Act
Activists' Forum complained

that the permit holders have

traditionally been Practicing
the profession of worship and

are doing the Profession of taxi

drivers.

Accordingly, regarding the issue of license

in the present case to the said licensee.
35
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1

5b Sripada Gopal
Bhat

From the sand bar that was
given to the said people.

During the removal of sand,
the boat overturned and a

person was found dead, the
license of the said person was

suspended, and in the district

sand stewardship committee
meeting dated 22-10-2018,
the cancellation of the

suspended license was
discussed and it was decided

to get a report from the police

station about whether the

death of the deceased was

accidental.

Date: 11-10-2021 Hon'ble JMFC Court,

Kumata CC No. 13812018 has issued an

order in respect of the said order and its
extract from the said licensee is as follows.
"Acting under S.255(1) of Cr.PC the
accused No.1 to 3 found not guilty of the

offenses punishable under S.30a(A) of

IPC and hence, they are acquitted. The

bond executed by accused persons and

third surety stands canceled. The bond

executed by accused persons and thier
surety in compliance of S.437(4) of Cr.PC

will be in subsistence for a period of 06

months or till completion of appeal period,

whichever is higher". lt is decided to keep

the reservation as is until the said case is
disposed of.

37 Rama
Pameshwar
Patagara

The said are sand licensee of
Aghanashini river, as a case
was registered in the Kumta
Police Station under the
charge of unauthorized sand
transportation in the sand
stock Area where permission

had been given to them, the
temporary sand permit was
not issued to them last time.

1. The Deputy lnspector of Police, Kumta
Police Station informed that the accused,
Rama Parameshwara Patagara, was
dropped from the said case as the charge
against him was not proved and on

18-02-2019 he submitted the charge
sheet to the Hon'ble JMFC Kumta Court.
2. Assistant Commissioner, Kumta has

also informed that the license of the said
can be continued as the charge against
him has not been proved and his name
has been dropped in the charge sheet.
3. The sub-committee held on
10-09-2020 and 25-09-2020 has
discussed and decided to reserve the
said case as it is till the disposal of the
said case at the stage of proceedings in

Hon'ble JMFC Kumta Court.

Speaking on this, the President suggested that the traditionalsand licensees
from No. 01 to 35 should be issued with appropriate conditions, the license of No.
36 should be reserved and the license holders of No. 37 should be reserved as they
are involved in unauthorized sand transportation activities. The meeting
unanimously approved this.

(Order: Senior Geologist, Department of Mines and Geotogy, Karwar)
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+ Details of Iicensee holding temporary sand license for plain sand clearing in
S haravath i River Zone CRZ of Hon navar Talu k:

SI
No

Name of the license
holde r

License
N um ber

SI
No

Name of the license
Holder

License
Number

1 Dalvin Urban D:,,ce.

Address: Tharibagilu,
Honnavar

UTKSSRPO.l 3 Smt. Keshi Ganapaiah
Gowda, Address:
Mavinakurva, Honnavar

UTKSSRP03

2 Francis Lowrence Dyce,

Address: Church Road,
Tharibagilu, Honnavar

UTKSSRPO2 4 George John Dyce,
Address; Church Road,
Honnavar

UTKSSRP04

Smt. ldalena Pathrous
Dyce, Address: Church
Road, Honnavar

UTKSSRPO5 17 Dinesha Govinda Nayaka,
Address: Balakuru,
Honnavar

UTKSSRPlT

6 lvloonwell John Dyce,
Address: Church Road,
Honnavar

UTKSSRPO6 18 UTKSSRPl S

7 Nixon Bernard Dyce,
Address: Church Road,
Taribagilu, Honnavar

UTKSSRPOT 19 Shankara Chandrakanth
l\restha, Address:
Tharibagilu, Honnavar

UTKSSRPl9

20Ramakanta l. Mestha
Address: Church Road.
Taribagilu, Honnavar

Govinda Ganapathi
Nayaka, Address:
Mavinakurva, Honnavar

UTKSSRP2O

UTKSSRPO9 21 Hanumantha Dharma
Ambiga, Address:
Kelagina ldagunji,
Motakere, Honnavar

UTKSSRP22UTKSSRPlO 22 Krishna L4anju Gowda,
Address: lvlavinakurva,
Hondagadde, Honnavar

'10 Rujar l\,4unvel Odta,
Address : lvl awana kurva,
Honnavar

23 Narayana Manjunatha
Nayaka, Address:
Moodkani. Honnavar

Vamana Vishnu Ambiga,
Address: Hosapatna,
Honnavar

I.JTKSSRPl l11

UTKSSRP24P V Thomas, Address:
l\r1 avina kurva, Honnavar

UTKSSRP,I212 Shri Yogesh Panduranga
Mesta, Address: Prabhata
Nagar, Honnavar

Pradeep Ramanatha
Nayaka, Address:
Saralagi, l\Iavinahole,
Honnavar

UTKSSRPl3Gajanana Sannaiah
Nayaka,Address: Hosa
Pattna, Honnavar

13

UTKSSRP2626 Prakash Sinjav Rodrigas,
Address: Karikurva,
Jalavali, Honnavar

UTKSSRP,l414 Parameshwara Pandu
Mestha,Address:
Kasarakoda, ThoPPala,
Honnavar

Smt. Maxima Kalisth
Rodrigees, Address:
lvlavinakurva, Honnavar

UTKSSRPOS

9 Roshan Rujar D'Souza,
Address: l\4awanakurva,
Honnavar

UTKSSRP2l

UTKSSRP23

24

UTKSSRP25
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15 Srinivasa Gangadara
Nayaka, Address:
Kalasenamootae,
llosapattna, Honnavar

UTKSSRPl5 Sreedhara Nagappa
Nayaka,Address: Janatha
Flat, Moodkani, Honnavar

UTKSSRP2T

16 Chandrashekar Rama
Gowda, Address:
Kalasenamootae, Po:
Hosapatna, Honnavar

UTKSSRPl6 2B Thimmappa Thippaiah
Nayaka, Address: Lower
l\4oodkani, Honnavar

UTKSSRP28

29 Sri Dayananda Narayana
Gowda, Address: Jalavalli,
Honnavar

UTKSSRP29 Nagaraja Ganapaiah
Nayaka, Allanki, Po:
Herangadi. Honnavar

UTKSSRP38

30 Sri. Gajanana Krishna Keni,
Address: Jalavalakarki,
Honnavar

UTKSSRP30 Saalvadora Pedru
Nooranah, Address:
l\,4aagoda, Honnavar

UTKSSRP39

31 Ganapathi Nagappa
Gowda, Address: Jalavalli,
Honnavari

UTKSSRP3l 40 Sreedara Satha Nayaka,
Address: Prabathakeri.
Jalavalli, Honnavar

UTKSSRP4O

Siman John Rodrigas,
Address: Matadakeri.
Balakuru, Honnavar

UTKSSRP32 41 Ullasa Krishnakantha
Shanbogh, Address:
Angadibail, Mavinakurva,
Honnavar

UTKSSRP4l

33 Suresh Vamana Nayaka,
Address: Jalavalli,
Honnavar

UTKSSRP33 42 Shivananda R Hegde,
Address: Kadathoka.
Honnavar

UTKSSRP42

34 Venkatesh Hanumant
Nayaka, Address: Jalavalli
Karki, Jalavalli, Honnavar

UTKSSRP34 43 Sannaiah Laxmana
Nayka, Address:
Hosapatna, Honnavar

UTKSSRP43

Vidya Narayana Bhatt,
Address: Guddebalu,
Hosakuli,,Honnavar

UTKSSRP35 44 Sri. Venketesha Nayaka,
Address: Hosapatna,
Honnavar

UTKSSRP44

36 Vinodha Gajanana Nayaka,
Address: Upponi,
Mavinahole, Honnavar

UTKSSRP36 45 Smt. Philomena Shinjova
Rodrigas, Address:
Karikurva, Jalavalli,
Honnavar

UTKSSRP45

Manjunatha Madhava
Nayaka,Address:
Uppinagola, Geerasoppa,
Honnavar

UTKSSRP3T

Speaking about this, the President suggested that the traditional sand
licensees from No.01 to 45 should be issued with appropriate conditions. The
meeting unanimously approved it.

(Order: Senior Geologist, Department of Mines and Geology, Karwar)
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3. Regarding clearance of sand dunes in coastal control zones of Uttara Kannada

district in accordance with the guidelines in Government Order No.Cl583 MMN 2021

dated 11-01 -2022 regarding issuance of permit to the applicants selected in the

committee meeting of District 07 members held on 11 -05-2422.

st.
No.

Taluk River Zone

Total
applicatio

NS

received

Dated:1 1-01-2022
Details of

applications
complying with
the applicable

guidelines

Conditional
considerati

on
application

S

Reiected
applicatio

NS

1 Karwar Kali 86 4 3 79

2 Ankola Gangavali 52 0 1 51

3 Kumta Aghanashini '180 32 3 145

4 Honnavar Sharavathi 227 12 0 215

Number of Total
Applications 545 48 7 490

* The details of the applicants selected by District 07 Member Committee in the
meeting on 11-05-2022 are as follows.

sl.
No

Name of the license
holder

License
Number

SI
No

Name of the license
Holder

License
Number

1 Sri. Vinodha Surendra
Sagekar, Address:
Nandanagaddha,, Near
NaganathaTemple,
Karwara

Kanvar 3 Sri. Pransantha
Gurunath Kelaskar,
Address: Gabithavada,
Maajali, Kanrvar

Karawar

2 Sri. Athmaram Biku
Sagekar, Address:near
Small Masjid,
Nandanagaddha,
Sunkere, Karwar

Karwar 4 Sroi.Mukunda
IVlahabaleshwar
Savantha, Address:
Savanthavada, Bada,
Nandanagaddha,
Kanrvar

Karawar

5 Sri. Prakash Mani
Kalaskar, Address:
Alavedandae, Kumta

Kumta 16 Sri. Manjunatha
Beerappa Ambiga,
Address: Uppinapattna,
Kumta

Kumta

b Sri. Ramachandra
Govinda Ambiga,
Address: Deevagi,
Lower kere, Kumta

Kumta tt Sri. Vasantha
Narayana Ambiga,
Address: Hegde,
Kumta

Kumta
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7 Sri. Ramesha Kemu
Ambiga, Address:
Sanikatta, Kumta

Kumta 18 Sri. Ganapathi Jalti
Ambiga. Address:
Tharibagilu. Kallabbe,
Meerjana, Kumta

Kumta

8 Sri. Shivappa Govinda,
Ambiga, Address:
Ivlirjana. Tharibagilu,
Kumta

Kumta '19 Kumta

Sri. Ragavendra, Pandu
Ambiga,Address:
Tharibagilu, Meerjana,
Kumta

Kumta 20 Sri Ramachandra
Nagappa Ambaga,
Address: Kalmatte.
lvleerjana, Kumta

Kumta

10 Sri. Ganapathi Ranga
Ambiga, Address:
Chittekambi, Hegde,
Kumla

Kumta 21 Sri. Hanumantha
Beerappa Ambiga,
Address: lVanakona,
Dev ag i, Kumta

Kumta

11 Sri. Shivarama
Nagappa Harikantha,
Address: Keemani,
Kumla

Kumta 22 Sri. Udaya Rama
Harikantra, Address
Hubbnagere, Hene,
Kumta

Kumta

'12 Sri. Manjunatha
Jattappa Ambiga,
Address: Tharibagilu,
Meer.iana, Kumta

Kumta 23 Sri. Beerappa
l\4asthappa Ambiga,
Address: Chittekambi,
Hegde, Kumta

Kumta

13 Sri. Ganesha Yenku
Ambiga, Address:
Chittekambi, Hegde,
Kumta

Kumta 24 Sri. Manjunatha
Devappa Ambiga,
Address:
Ambigarakere,
Manakona, Devagi,
Kumta

Kumta

14 Sri. Manjunatha Krishna
Ambiga, Address:
IMeerjana, Kumta

Kumta 33 Sri Devru Beerappa
Ambiga,Address:
Manakona, Deevagi,
Kumta

15 Sri. Vinayaka Gopala
Ambiga, Address:
Chittekambi, Hegde,
Kumta

Kumta 34 Sri. Nagaraja S Heni,
Address:
Hoolanagadde, Kumta

Kumta

Sri. IVlanjunatha
Phakeera Ambiga.
Address: Tharibagilu,
Meerjana Kumta

Kumta Sri. Nagesha
Venkatesha Ambiga,
Address: Deevagi,
Kelagena Kere, Kumla

Kumta

Sri. S hivappa
Venkataramana
Ambiga. Address:
l\4eerjana, Kumta

Kumta
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Sri. Narasimha
Parameshwara Ambiga,
Address: Tharibagilu,
Meerjana, Kumla

Kumta 36 Sri. Thippan na
Ramachandra Nayaka,
Address: Malali,
Gonehalli, Kumta

Kumta

27 Sri. Prakash
Parameshwara Ambiga,
Address: Tharibagilu,
Meerjana, Kumla

Kumta 37 Sri. Dharma Ramu
Ambiga, Address:
Mestharakere.
Karikurva, Jalavalli,
Honnavar

28 Sri. Jagadeesha
Gangadhara Ambiga,
Address: Gangavali,
Nadumaskere, Kumta

Kumta 38 Sri l\/lahabaleshwara
Mohana Mestha,
Address:
Thulasinagara,
Honnavar

Hon navar

29 Sri. Nagaraja Venku
Ambiga, Address:
Chittekambi, Hegde,
Kumta

Kumta 39 Sri. Keshava Jatti
Karimani. Address:
I\4atadakere, Balakuru,
Honnavar

Honnavar

Sri. Ranga baleya
Ambiga, Address:
Chittekambi, Hegde,
Kumla

Kumta 40 Sri. Santosh I\,4onappa
[4estha, Address:
Udhyama Nagara,
Hon navar

Honnavar

31 Sri. Girish Sukru
Moodangi, Address:
lvloodangi, Thadhadi,
Kumta

Kumta 41 Sri. Mahadeva
Ganapathi Ambiga,
Address: Upper
Moodkani, Honnavar

32 Sri, l\4ohana Nagappa
Lakkamane, Address:
Kelagenakere,
Aaganashini, Kumta

Kumta 42 Sri Chandrakanth
Yeshwanth Thandela,
Address: Thonka,
Kasarakoda, Honnavar

Honnavar

43 Sri. Ramesh Mohana
Mestha, Address:
Udhyama Nagara,
Honnavar

Honnavar 46 Sri. Shantharam
lvlanjunatha Mestha,
Address: Thonka,
Kasarakoda, Honnavar

Hon navar

44 Sri. Nagaraja Subrehya
[,4estha, Address:
Udhyama Nagara,
Honnavar

Honnavar 47 Sri. Narasimah
l\,4onappa lvlestha,
Udhyama Nagara,
Honnavar

Honnavar

45 Sri. Govinda
Hanumantha Thandela.
Sa Thonka,
Kasarakoda, Honnavar

Honnavar 48 Honnavar

26

Honnavar

30

Honnavar

Smt.Leena felex
Fernandis, Address:
Jogamatta Road,
Honnavar
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A senior geologist explained to the meeting that 48 applicants will be selected in

the district 07 ltilember committee meeting held on 1 1-05-2022 in accordance with the

guidelines of government order No. CI583 MMN 2021 daled. 11-O1-2022 regarding the

removal of sand dunes in the river basins of the coastal control zone of Uttara Kannada

district.

Speaking about this, the President said that Writ Petition No.2762412023 has

been filed in the High Court, Bangalore Bench of lMr. Mahesh Nayka. Further, a total of

137 people have already been distributed to the temporary license holders who have

been clearing sand in the traditional way and then the rest of the sand has been

distributed to a total of 48 newly selected applicants in the district 07 member committee

meeting held on 11-05-2022 after paying royalties and other fees as per the rules and

giving permission to clear and transport the sand- lt was suggested in the meeting that

only one sand licensee can be allowed to use one boat for sand clearing (One State One

GPS) equipped with GPS, yellow color and ILMS registration number written on it in red

color and issued at a later stage. The meeting unanimously approved this.

(Order: Senior Geologist, Department of Mines and Geology, Karwar)

> The details of the applications considered by the District 07 Member Committee in

the meeting held on 11-05-2022 are given below.

Speaking from the Senior Geologist, I\Iines and Geology Department, in the district

07 member committee meeting held on 1'l-05-2022, it was concluded that the following

07 applicants can be considered subject to the condition and explained about the

consideration of the said applicants.

st
No.

Name and
address of
applicants

Taluk Decision of 07 Member Committee
Meeti n g daled: 1 1 -05 -2O22

1 Karwar The applicant's family is a temporary permit
holder and as they are currently deceased, it
is concluded that they can be considered
subject to the condition that the applicant
submits a certificate of sand stock area and
residence. Accordingly, the said person has
submitted proof of residence and a copy of
the sand inventory area.

Smt, Priya
Panduranga
Thamase,
Address:
shivajivada, Bada,
Ka rwa r
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2 Karwar As the applicant's family was previously a
temporary licensee and is currently
deceased, it is concluded that they can be
considered subject to the condition that the
applicant submits a certificate of sand stock
area and residence. Accordingly, the said
person has submitted.

3 Sri Prahalad Babini
Biliyae, Address:
Jagath Katta,
Nandanagaddha,
Karwar

Karwar

4 Sri. Hosabanna
Venkata Ambiga,
Address: Uluvare,
Ankola

Ankola After ensuring that the boat submitted by the
applicant is registered with the Fisheries
Department, it is concluded that the said
applicant can be considered only if the said
boat is registered with the Fisheries
Department. However, the Joint Director of
Fisheries, Karwar informed that the said boat
number: KAF lO7 n0002 is not registered in
the department.

Smt. Parvathi
Venkappa Ambiga,
Address:
Manakona,
Devagi, Kumta

Kumta lf the boat registration in the name of the
deceased was transferred to the name of the
petitioner and submitted, it was decided to
consider it. Accordingly, the present petitioner
has registered the boat registration in her
name from husband's name and submitted a
copy of the same.

6 Sri. Umesh
Sathappa Ambiga,
Address:
Kaalamatte,
Meerjana, Kumta

Kumta li the boat registration in the name of the
deceased was transferred to the name of the
petitioner and submitted, it was decided to
consider it. Accordingly, the present petitioner
has registered the boat registration from
father's name to his own name and submitted
a copy thereof.

7 Sri. Vigneshwara
Krishna Ambiga,
Address:
Tharibagilu,
Meerjana, Kumta

Kumta It was decided that if the boat registration in
the name of the deceased was transferred to
the name of the petitioner and submitted, it
would be considered.

Sri. Sathyabhama
Maheshwara
Malsekar

As the applicant's family was previously a
temporary licensee and is currently
deceased, it is concluded that the said person
can be considered subject to submission of
sand inventory area record by the applicant.
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Further. speaking on all the above points. the President said that a total of 137

traditional sand license holders can be given permission to clear and transport sand by

paying royalties and other fees as per rules and the rest of the sand to a total of 48 newly

selected applicants in the district 07 member commattee meeting held on 11-05-2022.

And out of the remaining 07 applicants, a total of 03 have already got a temporary license,

O1 applicant's boats are not registered and the remaining 03 applicants who have been

rejected may be considered and given a license at a later stage. The meeting

unanimously approved this.

The meeting was concluded with a vote of thanks.

sd/-

Senior Geologist and lmplementation Officers

District 07 Member (CRZ) Committee

Uttara Kannada District, Karwar.

sd/.

District Collector/Chairman

District 07 Member (CRZ) Committee

Uttara Kannada District, Karwar.
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iN THE HIGH COURT OF KARNATAKA AT BENGAI,URLT

DATED THIS THE 3RD DAY OF SEPTEMBER 20'2:2

PRESENT

THE HON'BLE MR. ALC\K ARADHE
ACTING CHIEF JUSTICE

AND

THE HON'BLE MR.JLTSTICE S. VISF{WAJITH SHETTY

w.P. NO.161Ls qlr 2022 (GM-&[M-S]

BETWEEN:

SRI. SUNIL,
S/U SRI. SADA}IAI{DA
A.3ED AB(;TJT 43 YEARS
R/AT NO. 1 | l2!s i4
DEVI KRUPA HO"ISE
KULASHEKAR POST
IADAVU VILLAGE, MANGALURU
D.K. DISTRICT 575005.

Si?I. VI.IATA KUMAR SHETTY
S/O I-ATE THYAMPANNA SHETTY
AGED ABCUT 54 YEARS
R/AT NO.3/ 18/ lsss/ 16
MOUNT TIOR APARTMENT
FLAI' NO.5O3, KADRINANTHOOR ROAD
MANGALURU TALUK
D.K.DISTRICT 575004.

SRI. SURAJ KARKERA
S/O LATE SURENDRA KARKERA
AGED ABOUT 46 YEARS
R/ATNO. 7 I 22 I 2, CAUVERY
GARODI GARDEN APARTMENT
JEPPU MARKET

2

a
J
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4

MANGALURU TALUK
D.K.DISTRICT 575OO1

SRI. NIRANJAN SHETIY
S/O NARASIMHA SHETTY
AGED ABOUT 65 YEARS
R/AT NO.2.5 SAALE HOSUE
HLAIBETTU POST AND VILLAGE
GURUPURA, MANGALURU
D.K.DISTRICT 574145.

SRI. VINISH D'SOiJZA
s/o LATE SRI. DENIIIS LISOLIZA
AGED ABOUT 39 YEARS
R/AT NO.2/ isl lt, KUNDODT HOUSE
BAJAL VILLA.GE AND POST, MA}IGALURU
D.K.DISTRTC' I 57 5O2'I .

SRI. K.E. RAFIMATHTILL,A @ RAMLAN
s/o K rBi?AHIM
AGED ABOI]T 5:1 YEAPS
R/AT NO.L-2/2, PALLANELA HOUSE
ADDTIR VILLAG9 AND POST
MANGAI,URU TALUK AND POST
MANGALURU TALiJK, D.K.DISTIRCT 57 4145

SRI. iVAN LESLI LOBO
si o sRi. L,I,WRENCE LOBO
AGEL.\ ALsCUT 38 YEARS
SATHARABETTU HOUSE
MERA}IAJULU VILLAGE AND POST
BANTWAL TALUK, MANGALURU
D.i<.DISTRICT 574219,

SRI. ISMAIL
S/O SRI. KUNHI BEARY
AGED ABOUT 52 YEARS
R/AT D.NO.2-414(Zl
KUKKADAKAT-TE HOUSE
BALEPUNI, ULLAL TALUK, MANGALURU
D.K. DISTRICT 574153.

5

6

7

8
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9 SRI. ALBAN MONETEIRO
s/o LATE JOHN SHABr MONTETRO
AGED ABOUT 52 YEARS
R/AT RAILWAY ROAD HOUSE
KUDUPU POST AND VILLAGE
MANGALURU, D.K.DISTRICT I;7 4028

SRI. GODWIN D'SOUZA
S/O AVUREL D SOUZA
AGED ABOUT 49 YEARS
R/AT NO.3/ 12l 1 SWEET HOI,{E
JEPPU KADEKARU
NER MALLIKARJ UI{ A- TEivlPJ-n-
JAPPINAMOGARU POST
MANGALURII TALI K, D. K. DIST}.?ICT 575009

SRI. B. HI.JSSAII{
S/O L\TE ABDL.L KHADAR
AGED ABOUT 69 YEARS
R/AT tsAliABA;i HOUSE
HAREKALA \IILLACE AND POST
MANGALURU, D.K. DISI'P.ICT 57 4 I99

SMT. ANITIJA 3ENI'I'A D'SOUZA
wi o BRTJESH MELVIN MONTEIRO
AGED ABOUT .,15 YEARS
R/Ar No.3l 1212
NEAR MALI,IKARJUNA TEMPLE
JEPPU}CADEKARU, JEPPINAMOGARU POST
MANGAI-URU, D. K. DISTRiCT 575009.

13. SRI. RAMESH
S/O SRI. SHIVARAM N. KARKERA
AGED ABOUT 51 YEARS
R/ATNO. r4-12O lt
SHIVARAM NIVASA, MUKKA POST
SURATHKAL VILLAGE
MANGALURU, D.K.DISTRICT 57 4146.

t4 SRI. DIVAKARAPAKKALA
S/O JAYA PAKKALA

10

11.

12.
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15.

t6

t7

18.

1q)

AGED ABOUT 50 YEARS
R/AT NO.4-2281 1, KARAMBADI HOUSE
MARAKADA VILLAGE, KUNJATHBAIL POST
MANGALURU, D.K.DISTRICT 5750 1 5.

SRI. S. UMARABBA
S/O HAAJI S. ISMAIL
AGED ABOUT 61 YEARS
R/AT NO.1 .74 C,'S MUBAkAK MANZil.'
PARARI, THIRUVAIL VILLAGE
MANGALURU, D.K.DISTRICT 575028.

SRI. JAGADISH ARKULA
S/O VAMANA A
AGED ABOIJT 42 YEAIRS
R/AT NO,2/',34, SRI RAMA I.IIVASA
ARKULA i/ILi-AGE, FAPANGI POST
MANGALURU, D.K.DISTRICT 57 4143

S:<I. BHAi?ATH I'INGALAYA
Si O BEEru.-rBAL SUVARNA.
AGED ABOUI- 51 YEARS
R/AT MALIGE ]\IANE
JEPPU PA,INA , IIq.NISNADY POST
MANGALURU, D. K. DISTRICT 575002.

SRI. PRABHAKAR SALIAN
S/O VE}IK-APPA KARKERA
AGEL) AL3CUT 61 YEARS
R/AT lrO.3-ss/2
'DEVTPiRABHA NIVASA', GUDDEKOPPA
KANDAYA COLONY, SURATHKAL
D.I<.DISTRICT 575011.

SRI. BHASKAR
s/o TTHAPPA MOOLYA
AGED ABOUT 52 YEARS
R/ATNO.2- 1098, KAMPADAKODI HOUSE
SAJIPAPADU VILLAGE AND POST
BANTWAL TALUK, D.K.DISTRICT 57 4217,
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22

23.

SRI. DAYANANDA SHET-TY
S/O SESAPPA SHETTY
AGED ABOUT 47 YEARS
R/AT UJIREMAARU MANE
VILLAL MANDUR VILLAGE
BANTWAL, D.K.DISTRICT 57 4'2I I.

SRI. MOHAMMAD ASHRAF'
s/o A.N. TBRAHTM
AGED ABOUT 45 YEARS
R/AT NO.1.393, GARODI HOLISE
AADDUR VILLAGE AND POST
MANGALURU, D.K.DISTRIC,I. 57 4 I,15.

SRI. HANEEIT SHEIKH A K
s/o A K SFIEIIT-ABBA
AGED A.BOU'I 37 YEAPS
R/AT ADDOOR KATTPAL I-IOUSE
NEAR GOVT SCHOOL ADDOR
ADDOR PCST ,IT,ID VILLAGE
MANGALURU. L).K.DISTPICT 57 4 I45.

SRI. PAJSHEKAR RAI
S/O LATE NAPAYANARAI
AGED ABOUT 75 ]'EARS
R/AT KASBA Ii^,LLIGE VILLAGE AND POST
BAN,IWI^L TALUK, D.K.DISTRICT 57 4279,

SRI. PRAVEEN CHANDRA MALRA
S/OL,\TEMSMALRA
AGEIJ ABOUT 60 YEARS
R/AT PAVOOR GUTHU HOSUE
PA'/OOR VILLAGE AND POST
VAI MANGALAGANGOTHRI
MANGALURU, D.K.DISTRICT 57 4143

SRI. CHANDRA KUMAR
S/O SADANANDA KARKERA
AGED ABOUT 40 YEARS
R/AT D.NO.1-155, GUDDE HOUSE
SHASHIHITHLU, MANGALURU

25
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D.K.DISTRICT 575001

SRI. BADRUDIN
S/O IDDINABBA
AGED ABOUT 58 YEARS
R/AT NO.2- 106, MADINAMAN.ZIL
GANADABETTU, KANNURU
MANGALURU, D.K.DISTRICT 57 4197 .

SRI. K.S. ABDUL MAJEED
s/o K.s. MOHAMMED
AGED ABOUT 63 YEARS
R/AT BORGUDDE FICUSE
KANNUR POST AND VII,LNGE
MANGALUR.U, D.K. TJIS,I.RICT 57 5OO7 .

SRI. A. ZAFARIJLLA ODEYAR
s/o A. AECOBAKKER ODEYAR
AGED ABOUT 69 YEARS
R/AT OD}IIYAR HOUSE, ARKULA
D\RNAGIPE,T PL'ST
ARKUI,A VILLAGE, MT\NGALURU
D.K.LTISTRICT 574413.

SRI. HERBE,RT D'SiOUZA
s/o L,\TE LADiii D'SOUZA
AGrtlIl AtsOUT 62 YEARS
R/A JEPPU KADEKAR HOUSE
NEAR SRI. MALLIKARJUNA TEMPLE
JAPPIIJTIIvIOGARU POST
MANGI-AURU, D.K. DISTRICT 575007

SRi. PRABHACHANDRA MAYYA
S/O LATE SRI. KESHAVA MAYYA
AGED ABOUT 47 YEARS
R/AT FLAT NO.801, SUPRABHA
GOKUL RESIDENCY, KADRIKAMBLA ROAD
KADRI, MANGALURU
D.K.DISTRICT 575OOB.

26
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... PETITIONERS
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2

J

(BY MR. VIKRAM HUILGOL, SR. COUNSEL FOR
MS/MRS. VEENA T.N. ADV.,)

AND:

STATE OF KARNATAKA
REP. BY PRINCIPAL SECRETARY
DEPARTMENT OF COMMERCE AND
INDUSTRIES AND MINES
VIKASA SOUDHA
BENGALURU-56000 1.

THE UNION OF IND1A
REP. BY ITS SECRETARY
MINISTRY OF ENVIRONMENT AND FOREST
(rA-rrr-DIVIStON)
PARYAVAPAN I]FIAWAN CGC COMPLEX
LODHI ROAD, NEW DELFII i 1OOO3.

KARNAIAKA ST,ITE COASTAL ZONE
MANAGEME}IT AT I1'I{O RI.IY
REP, BY I1'S ME}IBER SECRETARY
MANAGEMENT AUTHORITY
7TH FLL-\O[T, M. S.}]UILDING
BE}JGALURU-560001.

SEVEIJ N/IEMBER DISTRICT SAND
h4ONITOP-ING COMMITTEE
CFFICE OI.' T'HE DEPUTY COMMISSIONER
IvIANGAI-T-ri<U, DAKSHINA KANNADA 57500 1 .

TLIE DEPUTY DIRECTOR
DEI},RTMENT OF MINES AND GEOLOGY
JUGAL TOWERS, 1ST FLOOR
II,ADRI, MALLIKATTE, MANGALURU-S7SoO2.

(By MR. S.S. MAHENDRA, AGA FOR Rl & R3-R5
MRS. MANASI KUMAR, CGSC FOR R2)

5

RESPONDENTS

4.
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THIS W.P. IS FILED UNDER ARTICLE 226 A.I'ID ?,27 CF
THE CONSTITUTION OF iNDIA, PRAYING TO ISSUE A WRI.I
oF CERTIORART QUASHING THE ORDER DATP.D 2t /C5 12022
PASSED BY THE 4TH RESPONDE}TT MADE IN THTI

PROCEEDTNGS BEARING NO.M.N4.C lC.RlCR.Z/SAND/01 /
2022-23, PRODUCED AT ANNEXURE.A AND. ISSUE A WRI'I
OF CERTIORARI QUASHING TI{E NCTICES EVEN DATED
2310512022 TSSUED BY THE sTH RESPONDENT MADE IN
NO S . GABHUE / UNI (MANG) / KAGAGU / SANL // 2022-23 I 2463 ,

2524,2580, 2481, 2521,., 2475, 2576, 2582, 2479, 2468, 2569,
2526,2538, 2604, 2465, 2532.,2510, 2lr.i5, 2583, 2487, 2470,
2467, 2573, 2476, 2484, 2493, 25C6, 25^4, 2531, 2546
PRODUCED AT AI.INEXURES-B1 l'C 831 AI\D. GRANT SUCH
OTHER AND FLTRT}IER RELiEFS.

THIS \T/.P. COMING ON FOR ORDERS, THIS DAY,
ACTING CI{IEI| .TUSTICE MADtr 'IIII, FOLLOWING:

OBPEB

The petitioners are traditionally engaged 1n

fisheries and have granted temporary permits for

removaJ" cf sanci bars accumulated in the river banks

within the Coastal Regulation Zone (CRZ) in Dakshina

Kannada District. In this petition, the petitioner inter

aija seeks a writ of certiorari for quashing of the order

dated 2l.O5.2O2O,by which the licence granted to the

petitioner for removal of sand bars by using non

8
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mechanized boats has been suspended. I'he

petitioners in addition seek quashment of nt-rt-ices

dated 23.O5.2022 issued to thern by Depr.rty Direcror,

Department of Mines and Geolog,-

2. The Centrai Goverrirrrerrt in exercise of

powers under Section 3(i) and (2) oi tl-re Environment

(Protection) Act, 1936 hies issured a. notification dated

06.01.2011 witkr an ohject to ilnpose restrictions on

setting up and expansiori of industries, operation and

processes anC the iike in the coastal regulatiorr zone.

Reg-rlation 3 provrdes for the prohibited activity within

Regulation 3(iv)(d) read as under

"3. Prohibited actiaities within
CRZ - The following qre declared cls

prohibited actiaities utithin the CRZ-

(i)xxxxx

(ilxxxxx

the coastal r'egulation zone. The relevant extract of
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(iii)xxxx

(iu) Land reclamation, bundinE or

disfurbing the natural cottrse of sea it'crter

except those -

(a) xxxxxx

(d)measures to pre,.rcnt sand bars,

installation of ticial regu.latars, laying of

storm water drains or jbr stnicttres for
preuentiori of salinity ingress qnd

freshtvat.:r rechdrqe bc;sed cn carried out

bg any aqenc!/ to be speci_fted by MoEF."

Thus il is evident that measures to prevent sand

bars are not prchibited under the Regulations

3. The Ministry of Environment and Forest

has issued an office memorandum dated 08.1l.2)ll

and iras directed that District Collector shall chair a 7

Mr:mber Committee and based on the regulations of

the Committee, the District Collector may permit the
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removal of sand in a specified time period ina

particular area along with specific quantity

4. The 7 Member Cornrrrittee has issuecl.

temporar5r permits to the peritionei- on O'1.O5.2O22

which is operative till O4.O'r.2O23 excluding four

months period of monsoon i.e., from Lst of June 2022

till 3oth Septemlrcr 2C22.

5. The National Green Tribunal while dealing

with an issue of illegal sand mining in Udupi District

has 1-rassed a jndgment dated 18.05.2022. On the

basis of the aforesaid judgment, the Deputy

Comrnissicrnei' by impugned order has suspended the

t-emporary permits issued to the petitioners. In the

aloresaid factual background, this petition has been

filed.
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6. Learned Senior Counsel for the petitioners

submitted that the order dated 18.05.2022 passed by

the National Green Tribunal has no applicaticn to the

facts of the case and the Deputy Commissioner ert.:d

in suspending the temporary permits granted to the

petitioners for removal r-.f sand by manual method. It

is further submitted that irnpugned <;i'der has been

passed in contraverrtion t-rf principles of natural justice

inasmuch a.s petiticners were not given an

opportunity of iiearii-r.g. It is also submitted that there

is no provision fc.'r suspension of temporary permits

grarr.ted to the petitioners and in case, it was found

t-hat petition.'rs are carrying out illegal extraction of

sand, the temporary permit could have been

cancelled.

7. On the other hand, learned Additional

Government Advocate has supported the order passed

by the Deputy commissioner and submitted that the

59



13

same is in consonance with the order dated

18.05.2022 passed by National Green Tribrrnal

8. We have considered ti:e submissions rnade

on both sides and have perused the record. Para 47 of

the order dated 18.Ct5.2O22 passed by the National

Green Tribunal reads as untLer:

"47. The pci.nts that aise for
considerati.an a:'e:

(i) Vfttetler anlJ illegal mining is
going cn ir' thte iuer bed area couered under

the CRZ NctiJication in Udupi District?

(ii,) Whot is the nqture of direction

thet l',as to be giuen including imposition of
comp".nsation, consideing the nature of
uiolahons if ang proued?

(iiil What is the nature of directions

to be giuen to regulate the sand bar remoual

in the area couered by CRZ Notifications as

to a.uoid misuse of and ouer exploitation of
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nqtural resources, detriment to the Maritle t/

Riuer in ecologg?

(iu) Relief arud Costs."

9. Thus, it is evident that the Natioi:al G:reet-'

Tribunal was dealing with an lssue of iilegal rnining in

the river bed in the a! ea covered under Coastal

Regulation Zone Notification ir: Udrrpi District. The

aforesaid ordei' of the National Green Tribunal could

,o1 fuar:e been ma,ie applicabic to the petitioners who

hold temporaqr permlt-s in Dakshina Kannada

District, witliout affording arr opportunity of hearing

tc them. in any case, the order passed by the National

C'reen i:'ibunal cannot be construed to mean that it

imposes a'usolute ban on remova-l of sand bars even

by in anual method

10. In fact, the Government of India, Ministry of

Environment and Forest has issued a memorandum
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dated OB.1l.2Ol1 in view of the request made }:y the

State Government with regard to removal of sanci bars

by manual method by traditi,.lnai committec's. 'ihe

removal of sand by manual mettrod. is perrnitted €Vr-:rl

under Coastal Regulation Zane Nctification. The

impugned order dated 2l .O5.2C22 and impugned

notices dated 23.05.2022 has been issued to the

petitioners on m:silterpretatiorr of the order passed by

the National Creen'l'ribuual The impugned order and

the notices therefcrre. carrnot be sustained in the eye

of law, the sa-me are hereby quashed. Needless to

state that the respondent shall be at liberty to take

apirropriate steps to ensure that no illegal extraction

of sand takes place through mechanized means and

the petitioners shall be permitted to remove the sand

bars through manual method only in terms of

temporary permits issued to them.
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With the aforesaid directions, the petition is

disposed of

sd/-
ACTING CHIEF JUSTICE

sd/-
JUDGE

SS

63



ftrnr^otl* - \

Proceedings of the LTtt meeting of Karnataka State Coastal Zone Management
Authority (KSCZMA) hetd on 05.04.2017 at 11.00 A.M. at Dr. Shivarama

Karanth Pilikula Nisargadhama, Moodushedde, Vamanioor, Mangaluru -
575028 under the chairmanship of Additional Chief Secretary to Government,
Forest, Ecology & Environment Department.

Members Present: As per the list enclosed

The Chairman welcomed the members present. All the files were placed

before the Authority for perusal and the subjects were deliberated as per the

Agenda.

L7.1" Confirmation of the proceedings of the previous KSCZMA meeting held on
18.03.2017.

The Proceedings of the previous KSCZMA meeting held on 18.03.2017 are

read out and the proceedings were confirmed as there were no comments

received from the members.

It was informed to the Authority that, action is being taken on the

proceedings of the previous KSCZMA Meeting held on 18.03.2017 and the action

taken report will be submitted in due course.

17.3 Ratification of provisional NOC issued by the Regional Director (ENV) with
the approval of the DCZMCs.

The details of proposals on which provisional NOC for

reconstruction/repair of dwelling units in CRZ II and CRZ III (200-500 mts) have

been issued by the Regional Directors (ENV), Udupi, Mangalore and Uttara

Karurada districts subject to the ratification as shown in Annexure -I, Amexure-Il

and Annexure-Ill respectively, were placed before the KSCZMA.

The Authoritv reviewed the proposals. After discussion and deliberations,

the Authority decided to ratify the action taken by the concerned RD's and to
issue proper CRZ clearance for the proposal listed in Annexure -I, Annexure-Il

and Annexure-Ill.
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17.2 Action Taken Report on the proceedings of the previous KSCZMA meeting

held on 18.03.2017.
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17.4.0 New Proposals:

17.4.L Re-construction of residential house at Sy.No
village in Kundapura Taluk by Sri. Govinda
Mogaveera(FEE 243 CI$.Z 2016)

L48/3P3 of Maravanthe
Mogaveera S/o Manja

1 Name of the Purpose Re-construction of residential house no. 3-343
2 Name of the Applicant Sri. Govinda Mogaveera S/o Manja Mogaveera,

Near Sealand Bar, Maravanthe, Kundapura Taluk.
J Location of the Project

village/To'vvn, Taluk, Dt.
Maravanthe village, Kundapura Taluk, Udupi
District.

4 Survev No's 748/3P3
5 Extent of lancl 0.05 acres

CRZ Classification CRZ-III - NDZ as per approved CZ},IP
7 Project cost 1.25lakh
B Activities Proposed Area of the reconstruction site 63 sq.rntr
9 Whether permitted

activity as per CRZ
Notification? If yes,
speciff the relevant rules.

As per para 8 III CRZ-III A (ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI ,existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
01.07.2016.

deliberated and
meeting held on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance
SCZMA.

is within the scope of

72. Details of processing fee Paid Rs 1,00/- Challan No. 013 dated 28.04.2016
13 Any other details 1) 45mts from sea HTL

2) Photo attached

The Authority nfter discussion and deliberations decided to issue CRZ clearance for
reconstruction of residential lnuse no 3-343 by Sri. Gouinda Mognueera S/o lvlanja
Mogntteern, os per tlrc recomrtrcndotion of tlrc DCZMC, under para I lll CRZ lll A (ii)
of CRZ Noti.ficatiort, 2071, toith tlrc follou,irtg conditiotts:-

7. Tlrc proposed building sltould not exceed existing FSl, existirtg, plinth aren nnd
existing density.
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2. Tlis building shorild not be used .for atly cortltnercial actitity.
3. No sezoage slnuld be let in to nearby roater body. Tlrc proponent slull arrange to

construct oun toilets as per tlrc nontts.

4. No duntping of solid utastes in to tlrc utater bodies and slmll dispose of uaste in
scientific tnanner.

17.4.2 Reconstruction of Residential house at Sy. No. L55[ of Maravanthe village
in Kundapura Taluk by Sri Nandaraj Kharvi S/o Naga Kharvi (FEE 244 CR.Z
20't6).

1 Name of the Purpose Reconstruction of residential house no.4-51

Name of the Applicant Sri Nandaraj Kharvi S/o Naga Kharvi, Kathana
Mane, Janatha Colony, Maravanthe village,
Kundapura Taluk

J Location of the Project
village/Town, Taluk, Dt.

Maravanthe village, Kundapura Taluk and
Udupi District

4 Survev No. 755/1
5 Extent of land 0.03 acre

6. CRZ Classification CRZ-III - NDZ as per approved CZMP (75 mts
from sea HTL)

7 Project cost Rs. 2.00 Lakhs
8. Activities Proposed Area of the reconstruction site 73 sq.mtr.
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8III CRZ IIIA(ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI ,existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZI|'/C
01..07.2076.

deliberated and
meeting held on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of
SCZMA.

72 Details of processing fee Paid Rs 700/- Challan No. 151 dated 07.05.2076

13 Any other details 1) 75 mts from sea HTL
2) Photo attached
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Tlrc Autlnt'ity nfter disctrssion and deliberntions decided to issue CRZ clenrtutce for
reconstructiort of residentinl lrcuse no 4-67 by Sri Nmdnrnj Klmrz,i S/o Naga Klmrui, ns

per the reconnnendation o.f the DCZMC, ttnder pnra 8 lll CRZ lU A (il of CRZ

N o tifi cation, 201 1, tLtith the follozoing conditions :-

1. Tlrc proposed building should rtot exceed existing FSI, existing, plinth area

nttd existittg density.

2. Tlisbuilding sltou.ldtrctbe usedfor atty cotlunercial actirity.
3. No sezttnge slnuld be let fu to neorby u,ater body. The proponent slmll arrnnge

to construct otttt toilets fis per the nonns.

4. No fumrying of solid Tttnstes in to the rttater bodies and shall dispose of ruaste in
scienti-fic nlanner.

17.4.3 Re-construction of residential house at Sy.No. 75El,A of Hejamadi village
in Uudupi Taluk by Sri. Shivarama M. Kotian S/o Mujikra Puthran (FEE 245

cRz 201.6)

1 Name of the Purpose Re-construction of residential house no. 2-180
Name of the Applicant Sri. Shivarama M. Kotian S/o Mujikra Puthran,

Heiamadi village, Udupi Taluk.
J Location of the Project

village/Town, Taluk, Dt.
Survev No's 7s/B7A

5 Extent of land 0.10 acres
6 CRZ Classification CRZ-III- NDZ as per approved CZ}IP
7 Project cost 2.50lakh
8 Activities Proposed Area of the reconstruction site 359 sq.ft.
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8III CRZ-III A (ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI ,existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal
recommended
07.07.2016.

has been
at DCZMC

deliberated and
meeting held on

77 Whether issue of
clearance is within the
scope of SCZN{A or
NCZMA? Specifl,
relevant rules

Issue of clearance
SCZMA.

is witl'rin the scope of
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72 Details of processing fee Paid Rs 700/ - Chalian No. 221 dated 05.05.2016
13 An\. other cletails 1) 190mts from sea HTL

2) Pl-roto attached

Tlre Autlnrity a.fter discussiorr and deliberations decided to issue CRZ clearance for
reconstruction o.f residential lnuse no 2-780 by Sri. Sliunrnrnn M. Kotinn S/o Mujikra
Putlrm4 ns per tlrc reconurrcndntiott o.f tlrc DCZMC, under parn I III CRZ lll A (iil "f
CRZ Noti,ficntion, 2011, zoitlt tlrc folloruing conditiorts:-

1. Tlrc proposed building slntild not exceed existing FSl, existing, plinth area

and existitrg density.

2. Tltis bttilding slrculd not be used for any cotllnrcrcial actitti!.
3. No seurnge slnuld be let in to nearby ruater body. Tlu proponent shall arrange

to construct otttn toilets ns per tlrc nonns.

4. No duntping of solid runstes in to the utater bodies and shall dispose of zoaste in
scientific flrunner.

17.4.4 Re-construction of residential house at Sy.No. 129/5 of Navunda village in
Kundapura Taluk by Smt. Lalitha D/o Manji Hengsu (FEE 245 CRZ 2016)

1 Name of the Purpose Re-cons truc tion of residential house no. 2-47 (1)

2. Name of the Applicant Smt. LalithaD / o Manji Hengsu, Bangina Kodyadi
Mane, Navunda village, Kundapur a-57 6224.

J. Location of the Project
village/ Town, Taluk, Dt.

Navunda
District.

village, Kundapura Taluk, Udupi

4 Survev No's 1,2e/5
5 Extent of land 0.15 acres

6 CRZ Classification CRZ-II - NDZ as per approved CZ}.IP
7 Project cost 2.00lakh
8 Activities Proposed Area of the reconstruction site 8x7 sq.mtr

Sq.mts
56

9 Whether permitted
activity as per CRZ
Notification? If yes,

specify the relevant rules.

As per para 8 III CRZ-III A (ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI ,existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZ]|I4C
07.07.20't6.

deliberated and
meeting held on
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11 W}rether issue of clearance
is u,ithir-r the scope of
SCZMA oI NCZMA?
Specify relevant rules

Issue of clearance
SCZMA.

is within the scope of

12. Details of processing fee 1. Paid Rs 400/- Challan No. 46 dated
20.05.201.6

2. Paid Rs 100/- Challan No. 25 dated
17.05.2016.

13 Any other details 1) 75mts from river HTL
2) Photos attached

Tlrc Autlnrity after discussion and deliberations decided to issue CRZ clearnnce for
reconstruction of residentinl house no 2-47(7) by Smt. Lalithn D/o Mnnji Hengsu, 0s per

tlrc reconunendntion of the DCZMC, under pnrn I lll CRZ lll A (ii) of CRZ

N o tifi cnti on, 201 1, z o i th tl rc foll or u i n g con di tio n s : -

1- The proposed hLildittg should not exceed existing FSl, existing, plinth area

and existirtg density.

2. Tlis bttilding slrctild not be used for nny conunrcrcial actittity.
3. No sett,age should be let in to nearby utnter body. Tlrc proponent slull

nrrange to construct ourn toilets as per the nonns.

1. No dunrying of solid ruastes in to tlrc rooter bodies nnd shnll dispose of
utaste in scientific n7finner.

17.4.5 Reconstruction of Residential house at Sy. No. 49lB3 of Senapura village
in Kundapura Taluk by Smt. Chendu (FEE247 CRZ2016I.

1 Name of the Purpose Reconstruction of residential house no.2-798
2. Name of the Applicant Smt Chendu, Senapura village, Near Bantwadi

bridge, Kundapura Taluk
J. Location of the Project

village/Town, Taluk, Dt.
Senapura village, Kundapura Taluk and Udupi
District

4. Survey No. 49/783
5. Extent of land 0.15 acre
6. CRZ Classification qRZ-II - NDZ as per approved CZMP
7 Proiect cost 2.50 Lakhs
8. Activities Proposed Area of the reconstruction site 77 sq.mtr
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9 Whether permitted
activity as per CRZ
Notification? If yes,
specifz the relevant rules.

As per para BiII CRZ IIIA (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
density and for permissible activities under the
notificatior-r including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal
recommended
01..07.201.6.

has been
at DCZMC

deliberated and
meeting held on

Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of
SCZMA.

12. Details of processing fee Paid Rs 1,00/ - Challan No. 159 dated 1.9.03.201.6

13. Any other details 1) 75 mts from river HTL
2) Photo attached

Tlrc Autltority after discussion nnd deliberations decided to issue CRZ clearnnce for
reconstruction of residentinl house no 2-198 by Smt. Clrcndu, as per tlrc reconmtendntion

of ttrc DCZMC, under pnra I lll CRZ m A (il of CRZ Notificntion, 2011, rpith the

follow in g co ndi tion s : -

1. The proposed building should not exceed existing FSI, existing, plinth area

and existing density.

2. Tlds building should not be used for any commercial actirtity.

3. No setoage slnuld be let in to nearby tlater body. The proponent shall anange

to construct olr,n toilets ns per tht noruts.

4. No duntping of solid Tlastes in to tlrc zpater bodies and shall dispose of ruaste in

scientific nlanner.

17.4.6 Re -construction of residential house at sy.No. 119/2 of Navunda village in

Kundapura Taluk by smt. suguna w/o sudhakara Poojary (FEE 24S CRZ 201'5)

2no. -9housetialresidenofRe-constructionSEName of the7
Smt. Suguna W/o Sudhakara PoojarY, Karanthara

Hithlu, Navunda, K Taluk
2. Narne of the ApPlicant

Navunda village,
District.

Kundapura Taluk, UduPi
J Location of tl-re Proiect

Town, Taluk, Dt.
779 2No'sSurv4
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5 Extent of land 0.06.75 acres
6 CRZ Classificalion CRZ-III - NDZ as per approved CZMP
7 Project cost 2.50lakh
B Activities Proposed Area of the reconstruction site 8x7 sq.rntr= 56

Sq.rnts.
9 Whether permitted

activity as per CRZ
Notifftation? If yes,
specify the relevant rules.

As per para B III CRZ-III A(ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existir-rg plinth area and existing
density and for perrnissible activities under the
notification including facilities essential for
activities.

10. The details of
recomrnendations of the
District Coastal Zone
Management Cornrnittee
(DCZMC)

The proposal
recommended
07.07.201.6.

has been
at DCZMC

deliberated and
meeting held on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA.

1.2. Details of processing fee Paid Rs 1,00/ - Challan No. 109 dated 06.06.2076
13. Any other details 1) 65mts from river HTL

2) Photo attached

Tlrc Autltority after discttssion nnd deliberations decided to issue CRZ clearance for
reconstruction of residential lrcuse no 2-9 by Sni. SugunaW/o Sudhakara Poojnry, as per
tlrc reconmtendntion of tlte DCZMC, Ltnder para 8 lll CRZ lll A (il) of CRZ
N o tifi cation, 2017, tui th the folloruin g con dition s : -

1. Tlrc proposed building slnuld not exceed existing FSI, existing, plinth area

and existittg density.

2. Tlils building should not be used for nny comtnercinl actipity.
3. No serutage slrculd be let in to nearby ronter body. The proponent shall nrrnnge

to construct or.ttn toilets as per the nonns.
4. No hntrying of solid utnstes in to tlrc zLtatet'bodies and shnll dispose of roaste in

scienti.fic tnatfircr
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17.4.7 Re-construction of commercial building at Sy.No. 49/6CT of Senapura

village in Kundapura Taluk by Sri. ]agannatha Shyanubhoga S/o Ananthayya
Shyanubhoga (FEE 249 CId.Z 20'1.6)

The Autlnrity after discussiott and deliberations decided to issue CRZ clearance for
reconstruction of residential lrcuse no 2-780 by Sntt. lagannatlu Shyanubhoga S/o

Ananthayyn Slryanublrcga, as per tlrc reconunendation of tlrc DCZMC, under para 8 lll
CRZ lll A (il of CRZ Notificatiott, 2011, toith the folloruing conditions:-

7 Narne of the Purpose Re-construction of comrnercial building no. 2-180

Name of the Applicant Sri. Jagannatha Shyanubhoga S/o Ananthayya
Shyanubhoga, Bantwadi, Senapura Post,
Kurrdapura-576235.

J Location of the Project
village/Town, Taluk, Dt.

Senapura village, Kundapura Taluk, Udupi
District.

4 Survev No's 4e/6C7
5 Extent of land 0.L8 acres

6. CRZ Classification CRZ-III-NDZ as per approved CZMP
7 Project cost 1.50lakh
8. Activities Proposed Area of the reconstruction site 81 sq.mtr.
9 Whether permitted

activity as per CRZ
Notification? If yes,
speci{, the relevant rules.

As per para S III CRZ-III A (ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
Dishict Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
07.07.2076.

deliberated and
meeting held on

1.1. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance
SCZMA.

is within the scope of

1.2 Details of processing fee Paid Rs 50,000/- Challan No. 0109 dated
05.07.2016

13 Any other details 1) 55mts from river HTL
2) Photo attached
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1. The proposed building slrculd not exceed existing FSl, existing, plinth nrea and

existing dettsity.

2. No serutage sl'ntild be let in to nenrby utater body. Tlrc proponent shall nrrnnge to
construct ozun toilets as per the nonns.

3. No dunrying of solid zt,astes in to the urater hodies and slmll dispose of runste in
scienti.fic tnanner.

L7.4.8 Re-construction of residential house at Sy.No. 114/8 of Uppunda village in
Kundapura Taluk by Smt. Laxmi W/o Gangadhara Kharvi(FEE 269 CId.Z 20L6)

The Authoity after discussion and deliberations decided to issue CRZ clearance.for

reconstruction of residential lnuse no 6-101E by Smt. Laxtni W/o Gangndlmra Klnrui,

Page 10 of 92

1 Name of the Purpose Re-construction of residential house no. 6-101E
2. Name of the Applicant Smt. Laxmi \N /o Gangadhara Kharvi, Mundakki

Mane, Madikallu, Uppunda, Kundapura Taluk.
J Location of the Project

village/Town, Taluk, Dt.
Uppunda village, Kundapura Taluk, Udupi
Dish'ict.

4. Survey No's 114/8
5 Extent of land 0.22 acres
6. CRZ Classification CRZ-III -NDZ as per approved CZMP
7 Project cost 2.00lakh
8. Activities Proposed Area of the reconstruction site 62 sq.ft
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8 III CRZ-II A(ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI , existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
1.6.09.2016.

deliberated and
meeting helcl on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Speci-fy
relevant rules

Issue of clearance
SCZMA.

is witl-rin the scope of

12 Details of processing fee Paicl Rs 100/- Challan No. 154 clated 07.05.2016

13 Any other details 1) 80mts from sea HTL
2) Photo attached
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as per the reconttrrcndation of tlrc DCZMC, under pnra I lll CRZ lll A (iil of CRZ

N o tifi cati on, 207 7, t t ith the follot uin g con ditiort s : -

1. The proposed building should not exceed existing FSl, existing, plinth aren nnd

existing density.

2. Tltis bttilding shotild not be used ,for any cotlttnercial actitity.
3. No setttage shouldbe let in to nenrby ruater body, The proponent slull arrange to

cottsttuct ozon toilets as per the tnrrus.

4. No dumping of solid utnstes in to tlrc Tttnter bodies and shnll dispose of rutaste tn

scientific nwnner.

17.4.9 Re-construction of residential house at Sy.No. 25flA\P2 of Paduvari village
in Kundapura Taluk by Sri. Krishna Kharvi S/o Naga Kharvi (FEE 270 CRZ

20L6)

Name of the Re-corstruction of residential house no.6-29
Sri. Krishna Kharvi S/o Naga Kharvi, Kajjana
Mane, Tharapathi Post, Paduvari village,
Kunda Taluk

2. Name of the Applicant

village, Kundapura Taluk, UdupiPaduvari
District.

J. Location of the Project
village/Town, Taluk,
Dt.

4 No's 25/7A7P2
0.05 acres5 Extent of land
CRZ-I[- NDZ as CZI;4P6 CRZ Classification
2.50lakhcost7
Area of the reconstruction site 594.79 .ft.8. Activities osed
As per para 8 III CRZ-III A (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding

existing FSI , existing plinth area and existing
density and for permissible activities under the

notification including facilities essential for
activities.

Whether permitted
activity as per CRZ
Notification? lf yes,

specify the relevant rules.

9

The proposal
recommended
1,6_09.2076.

deliberated and
meeting held on

has been
at DCZMC

The details of
recommendations of the

District Coastal Zone
Management
Committee

10

Issue of clearance is within the scope of SCZMA
11 Whether issue of

clearance is within the

scope of SCZN{A or
NCZMA? SPecifY

relevant rules
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72. Details of processing fee Paid Rs 700/ - Challan No. 118 dated 23.06.2A76
13. Any sd1.t cletails 1) 80mts from sea HTL and SOrnts from rirrer

HTL
2) Photo attached

-.1

The Autlnrity a.fter discussiott and deliberntions decided to issue CRZ clearance for
reconstruction of residential lnuse no 6-29 by Sri. Krislmn Khnni S/o Nngn Kharui, ns

per the reconnnendntion of tlrc DCZMC, utder pnrn I lll CRZ lll A (iil of CRZ

N otificntion, 2011, t uith the follot uirtg cortditiotts : -

1. The proposed building slnuld not exceed existing FSl, existing, plinth aren nnd

existing density.

2. Tlis hilding should not be used for any conunercial actitity.
3. No sezttage should be let in to nearby utnter body . Tlrc proponent slull arrnnge to

construct orun toilets as per tlrc norrns.

4. No duntping of solid zt,nstes in to tlrc zuater bodies nnd shnll dispose of runste in
scienti,fic lnanner.

17.4.L0 Re-construction of residential house at Sy.No. 23/1,CP9 of Paduvari
village in Kundapura Taluk by Smt. Dhotti D/o Marli (FEE27l, CRZ 2016)

Name of the Re-construction of residential house no.7-99
Name of the Applicant Smt. DhotnD/o Marli, FIonna Mane, Tharapathi,

Paduvari villa , Kurrd Taluk.
J Location of the Project

Town, Taluk, Dt
Paduvari
District.

village, Kundapura Taluk, Udupi

No'sSurv 23 1CP9
Extent of land 0.07 acres

6 CRZ Classification CRZ-III- NDZ as CZMP
7 cost 4.00lakh
8. Activities osed Area of the reconstruction site 500 {t
9 Whether permitted

activiS, as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8 III CRZ-III A (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
76.09.2076.

deliberated and
meeting held on
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11 Wllether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance
SCZMA.

is within the scope of

72. Details of processing fee Paid Rs 700/ - Challan No. LL7 dated 18.03.2016

13. Anv other details 1) 80mts from sea HTL and 40mts from river
HTL.

2) Photo attached

The Authority a.fter discussion and deliberations decided to issue CRZ clearance for
reconstruction of residential house no 7-99 by 9nt. Dlntti D/o Marli, Honna Mane, as

per tlrc recomrnendntion of the DCZMC, under para 8 lll CRZ III A (it) of CRZ

Notificntion, 2011, roith tlrc follortring conditions:-

1. Tlrc proposed building slnuld not exceed existing FSI, existing, plinth nren nnd

existing density.

2. Tlis building slnuld not be used for any cotlunercial actiuity.

3. No seruage slrculdbe let in to nenrby utnter body. Tlrc proponent shall arrange to

construct oun toilets as per tlrc nornts.

4. No dumping of solid utastes in to tlrc utnter bodies and shnll dispose of ruaste in
scientific fitanner.

17.4.1'1, Re-construction of residential house at Sy.No. 105/8P3 of Uppunda
village in Kundapura Taluk by Smt. Channamma D/o Manii (FEE 272 CRZ

20'16)

1 Name of the Purpose Re-construction of residential house no. 7-48B

2. Name of the Applicant Smt. Channamma D/o Manji, Hosmane, Madikal,
Tharapathi Post, Uppunda village, Kundapura-
576232.

J Location of the Project
village/Town, Taluk,
Dt.

Uppunda village, Kundapura Taluk, Udupi
District.

4 Survey No's 1.06/8P3

5 Extent of land 0.10 acres

6 CRZ Classification CRZ-III- NDZ as per approved CZMP
7 Project cost 5.00lakh
8. Activities Proposed Area of the reconstruction site 600 sq.ft.

9 Whether permitted
activity as per CRZ
Notification? If yes,
specify the relevant
rules.

As per para 8 III CRZ-III A (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI ,existing plinth area and existing
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density and for permissil'rle activities under the
notification including facilities essential for
activities.

10. The details of
recommenclations of the
Dish'ict Coastal Zone
Management
Committee (DCZMC)

Tl-re proposal has been
recornmended at DCZMC
L6.09.2016.

deliberated and
rneeting lield on

11. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA.

Details of processing fee Paid Rs 100/ - Cl'rallan No. 0117 dated 19.07.2016

13 Anv other details 1) 155rnts from sea HTL
2) Photo attached

The Autlnrity after discussiort and deliberations decided to issue CRZ clearnnce for
reconstruction of residential lnuse no 7-488 by Sni. Clnrutnnuua D/o Manji, Honna

Mnne, ns per the recomnrcndation of the DCZMC, under para S lll CRZ lll A (iil of CRZ

N o tifi cntion, 2011", ruith the follor uitrg conditions : -

7. The proposed building slnuld not exceed existing FSI, existing, plinth area and

existing density.

2. This building should not be used for nny conunercinl actit ity.
3. No seuage slrculd be let in to nearby utater body. The proponent shall nrrnnge to

constnrct orun toilets as per tlrc nonns.

4. No dunrying of solid zttastes in to tlrc urater bodies and slmll dispose of zunste in
scientifc tnanner.

T7,4.12 Re-construction of residential house at Sy.No. 128/3 of Maravanthe
village in Kundapura Taluk by Sri. M. Subba Kharvi S/o Mudoora Kharvi(FEE
273 Crd.Z2016\

1. Name of the Purpose Re-conshuction of residential house no.3-375
2 Name of the Applicant Sri. M. Subba Kharvi S/ o Mudoora Kharvi,

Opposite Beach, Maravanthe, Kundapura Taluk.
.) Location of the Project

village/Town, Taluk,
Dt.

Maravanthe village, Kundapura Taluk, Udupi
District.

4 Survey No's 728/3
5 Extent of land 1.36 acres
6 CRZ Classification CRZ-III - NDZ as per approved CZMP
7 Project cost 2.00lakh
8 Activities Proposed Area of the reconstrucLion site 80 sq.mtr
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9 Whether permitted
activity as per CRZ
Notification? If yes,
speci$, the relevant
rules.

As per para B III CRZ-III A (ii)of CRZ noti{ication
2011 no conshuction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management
Committee (DCZMC)

The proposal has been
recommended at DCZMC
16.09.201.6.

deliberated and
rneeting held on

Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA.

12. Details of processing fee Paid Rs 700/ - Challan No. 110 dated 1.9.07.201.6

13 Any other details 1) 85mts from sea HTL
2) Photo attached

The Autltority after discussiort and deliberations decided to issue CRZ clearnnce for
reconstruction of residentinl house no 3-375 by Sri. M. Subba Khnnti S/o Mudoora

Klmrai, Honna Mane, as per the reconunendation of tlrc DCZMC, under para I lll CRZ

lll A (iil of CRZ Notification, 2011, toith the folloruing conditiorts:-

7. Tlrc proposed building should not exceed existing FSl, existing, plinth area and

existing density.

2. Tlis bttilding should not be used for any conunercinl actittity.

3. No setunge slnuld be let in to nenrby runter body. The proponent slull nrrange to

construct ottttt toilets as per the nontts.

4. No dunrying of solid u,astes in to the zuater bodies and slull dispose of unste in

scientifc fimnner.

17.4.Lg Re-construction of residential house at Sy.No. 3A68 of Navunda village
in Kundapura Taluk by Sri. P.M Chandan S/o Marla Puthran (FEE 274 CRZ

2016)

1 Name of the Purpose Re-construction of residential old house no. 3-225

2. Name of the Applicant Sri. P.M Chandan S/o Marla Puthran, Bansali
Mane, Maski, Navunda village, Kundapura -
576224.
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Location of the Project
village/Town, Taluk, Dt.

Navunda
Dish'ict.

village, Kundapura Taluk, Udupi

4 Survev No's 37/68
J Extent of lancl 0.05 acres

6 CRZ Classification CRZ-III-NDZ as per approved CZMP
Project cost 1.50lakh

B Activities Proposed Area of the reconstruction site 8x7 sq.mtr= 56 Sq

mts.
9 Wl'rether permitted

activity as per CRZ
Notification? If yes,
speci{, the relevant rules.

As per para 8 III CRZ-II A(ii) of CRZ notification
2011 no conshuction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
densiry, and for permissible activities uncler the
notification including facilities essential for
activities.

10. The details of
lecommendations of the
District Coastal Zone
Management Cornmittee
(DCZMC)

The proposal l'ras been
recommendecl at DCZN{C
76.09.2076.

deliberated and
meeting held on

'1.1. Whether issue of
clearance is witl'rin the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the
SCZMA.

scope of

12 Details of processing fee Paid Rs 100/ - Challan No. 233 dated 23.07.2076
13 Any other details 1) 70mts from sea HTL

2) Photo attached

Tlrc Authority a.fter discussion and deliberations decided to issrc CRZ clearnnce for
reconstruction o_f resideriial house no 3-225 by Sri. P.M Chandan S/o Marla Putltran,
Hornm Marte, as per tlte recomrtrcndation of the DCZMC, urtder parn I lll CRZ lll A (ii)
oi CRZ Notif.catiort, 2071, ruitlt tlrc follotoittg conditions:-

7. Tlu proposed building should not exceed existirtg FSl, existing, plinth area nnd

existing density.

2. Tltis building should not be used.for nny conlmercial actitity.
3. No seutnge slntild be let in to nenrby rutater body. Tlrc proponent slull arrange to

construct oron toilets as per the nontrc,

4. No dumping of solid utastes in to the utater bodies and shall dispose of ruaste in
scientifc t1Mntrcr.

Page 16 of 92

-
.-).

7.

79



17.4.1.4 Re-construction of residential house at Sy.No. W of Kodavoor village in
Udupi Taluk by Sri. Yeliyaz Yaz S/o Augustin Vaz (FEE 275 CR.Z 201.6)

The Authority after discussion and deliberations decided to issue CRZ clearance for
reconstruction of residential lnuse no 7/75 by Sri- YeliyazYaz S/o Augustin Vaz,

Honna 1\4ane, as per the recomrtrcndation of the DCZMC, under parn S IlI CRZ m A 0il
of CRZ Notificotion, 201L, toith the follott'ittg conditions:-

7. The proposed buikling slrculd not exceed existittg FSI, existing, plinth aren and

existing densitY.

2. Ttis building slrculd not be used for any cotllnlercial actittity.

3. No seruage should be let in to nearby utater body. The proponent shall arrange to

construct orun toilets as per tlrc nonns.

Page 17 of 92

1 Name of the Purpose Re-construction of residential house no.7 /75
2. Name of the Applicant Sri. Yeliyaz Yaz S/o Augustin Vaz, Kodavoor,

Udupi Taluk.
J. Location of the Project

village/Town, Taluk, Dt.
Kodavoor village, Udupi Taluk, Udupi District.

Survev No's 7/7
5. Extent of land 0.08 acres

6. CRZ Classification CRZ-III - NDZ as per approved CZ}./P
7 Project cost 15.00lakh
8 Activities Proposed Area of the reconstruction site 875 sq.ft
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8 III CRZ-III A (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
1.6.09.20L6.

deliberated and
meeting held on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

is within the scope ofIssue of clearance
SCZMA.

1.2. Details of processing fee Paid Rs 500 - Challan No. 179 dated 08.07.201.6

13 Any other details 1) 187mts from sea HTL
2) Photo attached
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4. No dunrying of solid tpastes in to tlrc rutnter bodies and shnll dispose o.f runste in
scientific tnal1ner.

17.4.15 Re-construction of residential house at Sy.No. 37/3P1, of Paduvari village
in Kundapura Taluk by Smt. Marli D/o Machi Devadiga. (FEE 277 CId.Z2016\

The Autlnrity nfter discussion and delibet'atiotts decided to issue CRZ clearnnce for
reconstruction of residentinl house no 5-L80 by Sntt. Mnrli D/o Macli Deuadiga, Honnn
Mane, as per tlrc rccomnrcndatiott of tlrc DCZMC, under pnra I tll CRZ lll A (ii) of CRZ
N otifi cation, 2077, t t ith the folloz oing con ditions : -

J

1 Name of the Purpose Re-construction of residential house no. 5-180

2 Name of the Applicant Srnt. Marli D/o Machi Devadiga, Heritl'rlu N4ane,

Paduvari village, Bainduru, Kundapura Taluk.
J Location of the Project

village/ Town, Taluk, Dt.
Paduvari
District.

village, Kundapura Taluk, Udupi

Survey No's 37 /3P7
5 Extent of land 0.04 acres

6 CRZ Classification CRZ-III-NDZ as per approved CZMP
7 Project cost 4.50lakh
8 Activities Proposed Area of the reconsh'uction site 630 sq.ft.
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8 III CRZ-III A(ii) of CRZ notification
20L1 no construction shall be pennitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI, existing plinth area and existing
densitl, and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
L6.09.201.6.

deliberated and
meeting held on

77 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of
SCZMA.

1.2 Details of processing fee Paid Rs 1,00/- Challan No. 41 dated 14,07.2016

13 Anv other cletails 1) 60mts from river HTL
2) Photo attached
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1. Tlrc proposed building slnuld not exceed existing FSl, existing, plinth area nnd

existing density.

2. Tlis htilding slrculd not be used _for any cotltfltercial actit'ity.

3. No seruage slrculd be let in to nearby utater body. The proponent shnll arrange to

cortstract oun toilets as per the nonns.

4. No dunrying of solid u,nstes in to tlrc roater bodies and slull dispose of runste in

scientifc nmnner.

1 Name of the Purpose Re-construction of residential house no. 3-90

2 Name of the Applicant Smt. Ammanni D/o Kusuma Poojarthy, Samill
Thota, Kidivoor village, Udupi Taluk.

J Location of the Project
village/Town, Taluk, Dt.

Kidiyoor village, Udupi Taluk, Udupi Dish'ict.

4. Survey No's 21./18

5 Extent of land 0.07 acres

6. CRZ Classification CRZ-III -NDZ as per approved CZ}I4P

7 Project cost 2.00lakh
8. Activities Proposed Area of the reconstruction site 100 sq.mtr
9 Whether permitted

activity as per CRZ
Notification? If y€s,
specify the relevant rules.

As per para 8 III CRZ-II A (ii) of CRZ notification
201L no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI , existing plintl-r area and existing
density and for permissible activities under tl're

notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal
recommended
1,6.09.20L6.

has been
at DCZ}IC

deliberated and
meeting held on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? SPecifY

relevant rules

Issue of clearance is within the scope

SCZMA.
of

72 Details of processing fee Paid Rs 7OO/- Challan No. 010 dated 02.08.20L6

Paid Rs 400 - Challan No. 04 dated 79.08.2016

13 Any other details 1) 40mts from river HTL
Photo attached
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Tlrc Autlnrity a.fter discussiott and delibet'ntiotts decidcd to iszue CRZ clenrttnce for
reconstt'ttctiort o_f residentinl house rn 3-90 by Sn:.l. Anunnnni D/o Kttslurut Poojnrtlry,

Hortnn Mane, os per tlrc reconutrcndation o.f tlrc DCZMC, under parn I lll CRZ lll A (iil
of CRZ Noti,ficntion, 2011, zpith tlu folloruittg conditions:-

1. Tlrc proposed building slrculd not exceed cxistittg FSl, existing, plinth area

mrd existitrg density.

2. Tlis buildittg should rnt be used for any conunercial actit ity.
3. No sezt,age should be let in to nenrby u,nter body. The proponent shnll arunnge

to construct otttrt toilets as per tlrc nonns.

4. No duntping of solid runstes in to tlrc zttatcr bodies and shall dispose of waste in
scienti.fic ntanner.

17.4.17 Construction of Compound Wall at Sy.No. 6l/7 of Heiamadi village in
Udupi Taluk by Smt. Prema V. Shetty W/o Veerappa T. Shetty (FEE 125 CRZ
2016).

1 Name of the Purpose Consh'uction of Compound wall
2 Name of the Applicant Smt. Prema V. Shetty \N /o Veerappa Shetty,

"Pruthvi", Apartment 78/B-II, 21, Altomesents
Road, Mumbai-26.

aJ Location of the Project
village/ Town, Taluk, Dt.

Hejamadi village, Udupi Taluk and District.

4 Survey No's 61,/7
5 Extent of land 1.32 acres

CRZ Classification CRZ-III a! per approved CZMP
7 Project cost 5.50lakhs
B Activities Proposed
9 Whether permitted

activity as per CF.Z
Notification? If yes,
speci$, the relevant rules.

As per para 8 III CRZ-III A (ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of existir-rg
authorized structure not exceeding existing FSI ,

existing plinth area and existing densiti, and for
permissible activities under the notification

facilities essential for activities.
10 The details of

recomlnendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been rejected in the DCZMC
meeting held on 02.05.2016 and16.09.20t6.
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11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specifl,
relevant rules

Issue of clearance is within the scope of SCZMA

1.2. Details of processing fee Paid Rs 500/- Challan No.093 dated 29.0-1,.2076

13. Any other details 20mts from HTL of Sea

Tlrc Autlntity noted tlmt there is no existing structure in tlrc proposed site and the

proposnl is only for construction fresh conrpound utnll. After discussion and delibet'atiorts

tlrc Autlrcrity noted thnt as per pora I III CRZ lll A (iil of CRZ Notification 20L1,

construction of corrtpound zoall is not a pennissible actiztity. Hence, tlrc Authoity
decided to reject tlrc proposal

17.4.L8 Construction of Compound Wall at Sy.No. 305/1P5 of Kodavoor village
in Udupi Taluk by Smt. Madhavi N. Gunasheela D/o Mavalli Gunasheela
(FEEL27 CRZ 2016).

7 Name of the Purpose Construction of Compound wall
2. Name of the Applicant Smt. Madhavi N.

Gunasheela, H.No.
Udupi Taluku.

Gunasheela D/ o
7-37A, Kodavoor

Mavalli
village,

J Location of the Project
village/Town, Taluk, Dt.

Kodavoor village, Udupi Taluk and District.

4 Survey No's 30s/1Ps
Extent of land 0.51 acres

6 CRZ Classification CRZ-III as per approved CZ},/'P
7. Project cost 2.85lakhs
8 Activities Proposed
9 Whether permitted

activity as per CRZ
Notification? If yes,
speci{, the relevant rules.

As per para 8 III CRZ-III A (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existir-rg FSI ,existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been rejected in the DCZMC
meeting held on 02.05.2016 and76.09.2076.
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11 Whetller issue of
clearance is within the
scope of SCZN{A or
NCZMA? Specifi,
relevant rules

Issue of clearance is within the scope of SCZMA.

72 Details of processing fee Paid Rs 500/- Challan No. 077 clated 74.1,2.2075

13 Any other details S0rnts from HTL of Sea.

Tlrc Authority rnted that tlrcre is no existittg structure in tlrc proposed site md the

proposal is only for construction fi'eslt corttpound ruall. AJier discussiott and delibet'atiorrs

tlrc Autlnrity noted tlnt ns per para I III CRZ III A (ii) of CRZ Notifcation 2071,

construction of corttpound rt,all is not a pentissible actittity. Hence, the Autlrcity
decided to reject tlrc proposnl.

17.4.T9 Re-construction of residential at Sy.No.59/44 of Hadavu village-
kundapuara Taluk by Smt.Laxmi W/o Panju Poojary (FEE L8 CRZ2017).

Name of the Purpose Reconstruction of residential house no.2-76

2 Name of the Applicant Smt. Laxmi \N /o Panju Poojary, Ravara mane,
Hadavu Village. Kundapura Taluk.

J Location of the Project
village/Town, Taluk, Dt.

village, Kundapura Taluk. UdupiHadavu
DisLrict.

4 Survey No's 5e/4A
5 Extent of land 0.15 acres

6. CRZ Classification CRZ-I as per approved CZ}I.IP

7 Project cost 02.50lakhs
B. Activities Proposed Area of Reconstruction site-30Osq.ft

9 Whether permitted
activity as per CRZ
Notification? If yes,

specify the relevant rules.

As per para 3(i) (e) reconstruction, repair works of
dwelling units of local communities especially
fisher folk is allowed in accordance with local
town and country planning regulations.

10 The details of
recommendations of the
District Coastal Zone
Managernent Committee
(DCZMC)

The proposal
recommended
21.12.201.6.

has been
at DCZMC

deliberated and
meeting held o1'I

Issue of clearance is within the scope of
SCZMA.

72 Details of processing fee Paid Rs 100 - Chailan No. 067 dated 03.06.2016

13 Any other details 1) gL mts from River HTL
2 Pl'roto attached
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Tlrc Autlnrity a.fter discussiort and deliberatiorts decided to issue CRZ clearnnce for
reconstruction of residential lnuse no 2-75 by 9nL Lantti W/o Panju Poojary, Horuta

Mane, as per tlrc reconunendatiort of tlrc DCZMC, wtder para 3(1) (") o.f CRZ

Notificntion, 2017, tuith the folloruing conditions:

7. 'l'\rc proposed building should not exceed existing FSl, existirtg, plirtth area

and existing density.

2. Tltis building should not be used for nny conunercial actirrity.

i. No serutage slnuld be let in to nearby utater body. The proponent shall arrange

to construct ozttn toilets as per the nonns.

4. No duntping of solid runstes in to tlrc urater bodies and shall dispose of utaste in

scientifc tl'tanner.

17.4.20 Re-construction of residential house at Sy.No.46fl of Kote village- Udupi
Taluk by Sri Venkataramana (FEE L9 CId.Z 2017).

Reconsh'uction of residential house no.L-18Name of the ose

Sri Venkataramana, Kandigamane, Kote village,
Taluk and Dish'ict.Ka Post, Ud

2. Name of the Applicant

Kote village, Udupi Taluk and District.5.

Town, Taluk, Dt.
Location of the Project

46 14 No's
0.49 acres5 Exter-rt of land

eraCRZ-I as CZ}/.P6 CRZ Classification
02.50lakhs7 cost
Area of Reconstruction ft8
As per para 3(i)(e) reconskuction, repair works
of dwelling units of local communities especially

fisher folk is allowed in accordance with local
tions.

Whether
activity as

Notification?

permitted
per CRZ
If Y€S,

the relevant rules.

9

The proposal has been deliberated
recommended at DCZMC meeting held on

27.12.2076.

anciThe details of
recommendations of the

District Coastal Zone
Management Committee

10

Issue of clearance is within the scoPe of

SCZMA.
Whether issue of
clearance is within the

scope of SCZMA or
NCZMA? SpecifY relevant
rules

11

Paid 14. 201,2. 6206 teda 7dNChallan o1Rs 0012. feeDetails of
1) 30 mts from HTL of sea'

2 Photo attached
Any other details13
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"l
Tlrc Autlrcrity a.fter discussiott and delibertttiotts decided to isyrc CRZ clcartmce .for

reconstructiort of residential house no 1-18 by Sri Venkntarantana, Kandiganmne, as

per the recortunendntion of tlrc DCZMC, under pnra 3(i)(e) of CRZ Notifcntiort, 2017,

ruith the folloruing conditiorrs:-

7. Tlrc proposed building should not exceed existing FSI, existirrg, plhih area

attd existitrg density.

2. Tltis buildirtg should not be used for any colrnnercinl actiz,ity.

3. No seurnge slnuld be let in to nearby rutatar body. The proponent slmll arrartge

to construct otttrt toilets as per the nonns.

4. No dunrying of solid urnstes in to the utater bodies and slull dispose of utaste in
scientific tnanner.

L7.4.2L Re-construction of residential house at Sy.No.97/a of Kodi village-
Udupi Taluk by Sri Arthar Walter Dyas S/o Late. Francis Dyas (FEE 17 CRZ
20L7).

Name of the Purpose Reconstruction of residential house no.U-III-90
2. Name of the Applicant Sri Arthar Walter Dyas S/o Late. Francis Dyas,

Uppinakudru Village, Kundapura Taluk Udupi
District

a
J Locafion of the Project

village/ Tor.t,n, Taluk, Dt.
Uppinakudru village, Kundapura Taluk, Udupi
District.

4. Survey No's e7/4
) Extent of land 0.17 acres
6. CRZ Classification CRZ-I as per approved CZMP
7 Project cost 02.00lakhs
B. Activities Proposed Area of Reconsh'uction site-903sq.ft
9 Whether permitted activity

as per CRZ Notification? If
yes, speci$, the relevant
rules.

As per para 3(i)(e) reconstruction, repair works
of dwelling units of local communities especially
fisher folk is allowed in accordance n ith local
town and tions

10 The details of
recommendations of the
District Coastal Zone
Managernent Committee
(pczMC)

The proposal has been deliberated and
recommended at DCZMC meeting held on
21.12.2016.

77. Whether issue of clearance
is within the scope of
SCZMA oT NCZMA?

relevant rules

Issue of clearance is within the scope of
SCZMA.

72. Details of fee d Rs 1 00 Challan No 050 1 9 1 1 2076Pai da ted
13 Any other details 1) 88mts from River HTL.

2) Photo attached
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Tlrc Autlnrity nfter discussion and deliberntions decided to issue CRZ clearance for
reconstruction of residcntinl lnuse no U-lll-g} by Si Artlmr Wnlter Dyns S/o Latc.

Frnncis Dyas, as per tlrc reconnrrcndation of the DCZMC, under para 3(i)(e) o.f CRZ

N o tification, 201 1, ttrith tlrc follotuittg condi tions : -

7. Tlrc proposed building slnuld not exceed existing FSl, existing, plinth nreo

nnd existirtg density.

2. Tltis bttilding slrculd not be used for any conunercial actirity.
3. No seutage slrculd be let in to nearby utater body. Tlrc proponent slmll arrange

to construct otutt toilets as per tht nonns.

4. No duruping of solid ronstes in to the utater bodies nnd shall dispose of runste in

scientific tnanner.

17.4.22 Re-construction of residential house at Sy.No.843P4 of Balkudru village-
Udupi Taluk by Sri Devendra Poojary S/o Soma Poojary (FEE 20 CR7 20171.

1 Name of the Purpose Reconstruction of residential house n o.4-30

Name of the Applicant Sri Devendra Poojary S/o Soma Poojary,
Balkudru Village, Hangarcut, Udupi Taluk and
District.

J Location of the Project
village/Town, Taluk, Dt.

BalukdruUdupi Taluk and District.

4. Survey No's 82/3P4
5 Extent of land 0.09 acres

6. CRZ Classification CRZ-I as per approved CZMP
Project cost 01.50lakhs

8. Activities Proposed Area of Reconstruction site-800sq-.ft

9 Whether permitted
activity as per CRZ
Notification? If yes,
specifu the relevant rules.

As per para 3(i)(e) reconstruction, repair works
of dwelling units of local communities especially
fisher folk is allowed in accordance with local
town and country planning regulations.

10. The details of
recommendatior-rs of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been deliberated and
recommended at DCZMC meeting held on
21..12.201.6.

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specifu relevant
rules

issue of clearance is within the scope of SCZMA

1.2 Details of processing fee Paid Rs 100 - Challan No. L57 dated 1.8.77.2076

13 Any other details 1) 70mts from sea River HTL.
Photo attached
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VAutlrcrity n.fter discussion nnd deliberntiorts decided to issue CRZ cleortnce for
recortstruction Tlrc o.f residetiial lnuse no 4-30 by Sri Dcuendrn Poojory S/o Sorrn

Poojary, as per the recortunendation of tlrc DCZMC, under para 3(i)(e) o.f CRZ

N o tificntiott, 2071, tt',i th the folloruing conditiotts : -

1. Tlrc proposed buildhry slnuld not exceed existing FSl, existittg, plinth area

nnd existirtg density.

2, Tlis btilding slnuld not be used.for n,ty conutrcrcial actit ity.
3. No seu,age slrculd be let in to nearby runter body. Tlrc proponent slnll arrange

to construct outn toilets as per the nontts.

4. No duntpitry of solid utastes in to tlrc utater bodies and slmll dispose of waste in
scienti.fic nulnner.

17.4.23 Re-construction of residential house at Sy.No.321/2C211 of Kodavuru
village- Udupi Taluk by Smt. Laxmi Karkera W/o Gopal Arnin (FEE 25 CRZ
2017).

1 Name of the Purptrse Reconsh'uction of resiclential house no.3-64
2 Narne of the Applicant Srnt. Laxmi Karkera tN / o Gopal Amin,

"Shreedevi lG'upa"Jnanaj)/oflhi Bajana Mandhira,
F.M colony, Malpe Beach, Kodavuru Village.
Udupi Taluk arrd District

J Location of the Project
village/Town, Taluk, Dt.

Kodavoru village, Udupi Taluk and Udupi
District.

Survey No's 321./2C211
5 Extent of land 0.03 acres
6 CRZ Classification CRZ-III as per approved CZI|./.P

7 Project cost 02.50lakhs
8 Activities Proposed Area of Reconstruction site-216sq.ft
9 Whether permitted

activity as per CRZ
Notification? If yes,
speciSr the relevant rules.

As per para SIII CRZ-III A(ii) of CRZ
notification 20'1.1., No construction shall be
permitted within NDZ except for repairs or
reconstruction of existing authorized structure
not exceeding existing Floor Space Index, existing
plinth area and existing density and for
permissible activities under the notification
including facilities essential for activities

10 The details of
recommendations of the
District Coastal Zone
Managemer-rt Committee
(DCZMC)

The proposal has been
recommended at DCZMC
21.72.2016.

deliherated and
meeting held on

Page 25 of 92

4.

89



The Authority after discussion and deliberations decided to issue CRZ clearance for
reconstruction of residential lrcuse no 3-64 by Sni. Lnnni Kar*era W/o Gopal Antin as

per tlrc recommendation of tlrc DCZMC, under pnrn 8 lll CRZ lll A (i) of CRZ

Notificntion, 201'1, toith the folloroing conditions:-

7. Tlrc proposed building slrculd not exceed existing FSl, existing, plinth nrea

nnd existirtg density.

2. This building sltould not be used for any commercial actirtity.

3. No seurage shouldbe let in to nearby zoater body. Tlrc proponent slmll arrange

to construct oTttn toilets as per the nonns.

4. No dunrying of solid utnstes in to the u,ater bodies nnd slmll dispose of rcnste in
scientific tnanner.

17.4.24 Re-construction of residential house at Sy.No.305[P5 of Kodavuru
village- Udupi Taluk by Smt. Madhavi N Gunasheela D/o Mavalli Gunasheela

(FEE 30 CR^Z2017)

11 Whether issue of
clearance is within flre
scope of SCZMA or
NCZMA? Specify relevant
rules

Issue of clearance is within the scope of SCZN{A

72 Details of processing fee Paid Rs 100/ - Challan No. 214 dated 2.04.2016

13 Anv othel details 1) 155mts from HTL of sea.

2) Photo attached

L Name of the Purpose Recorrstruction of residential house l:o.7-37

2 Name of the Applicant Smt. Madhavi N Gunasheela
Gunasheela No.7-37a, Kodavuru
Taluk and District.

D/o
Village

Mavalli
Udupi

.) Location of the Project
village/ Town, Taluk, Dt.

Kodavoru village, Udupi Taluk and Udupi
District.

4. Survev No's 305 1P5

5 Extent of land 0.51 acres

6. CRZ Classification CZ}|{P

7 Project cost 14.00lakhs
8 Activities Proposed

9 Whether permitted
activity as per CRZ
Notification? If Yes,
specify the relevant rules.

As per para 8 III CRZ-III A(ii) of CF.Z

notification 2071", No construction shall be

permitted within NDZ except for repairs or
reconstruction of existing authorized strucfure
not exceeding existing Floor Space Index, existing
plinth area and existing densi6' and for
permissible activities under the notification

facilities essential for activities.inclu

Page27 of92
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10. The details of
recommendatior-rs of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been Rejected at DCZMC
meeting held o11 27.72.2076 For insufficient
Record of old House.

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify relevant
rules

Issue of clearance is r.ryithin the scope of SCZMA

1.2 Details of processing fee Paid Rs 500/ - Cliallan No. 076 dated 74.72.201,5

13 Any other details 1) 75mts from HTL of sea

2\ Photo attached.

Tlrc Autlnrity tnted tlrc reconntrcndation of DCZMC and iltnrfficient records
produced to slnru tlmt tlrc building existed prior to 19.02.7991. A.fter disctrssion and
deliberatiorts tlrc Authority decided to reject tlrc proposnl.

L7.4.25 Reconstruction of Residential house at Sy. No. LL9/4P2 of Beejady village
in Kundapura Taluk by Sri Apolo alias Apolin D'souza S/o Late ]ajumery
D'souza(FEE 29 CRZ 20L7).

1 Narne of the Purpose Reconstruction of residential house no.III-306
2. Name of the Applicant Sri Apolo alias Apolin D'souza S/o Late ]ajumery

D'sotza, 3-306, Beejady village, Koteshwara Post
Kundapura Taluk

J Location of the Project
village/Town, Taluk, Dt.

Beejady village, Kundapura Taluk and Udupi
Dishict

4 Survey No 119/4P2
Extent of land 0.04 acre

6 CRZ Classification qBZ-III - NDZ as per approved CZ}.IP
7 Project cost 2.00 Lakhs
8 Activities Proposed Area of tlre reconsLruction site 677.25 sq.ft.
9 \{hether permitted

activity as per CRZ
Notification? If yes,
speci{, the relevant rules.

As per para 8 III CRZ IIIA (ii) of CRZ notification
2011 no conshuction shall be permitted within
NDZ except for repairs or reconshuction of
existing authorized strucfure not exceeding
existing FSI , existing plinth area and existing
densiq, and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZN4c)

The proposal has been
recommended at DCZ]ldC
27.12.2076.

deliberated and
meeting held on
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The Autlnrity a.fter discussiort and deliberations decided to issLe CRZ clearance for
reconstruction of residential lnuse no III-305 by Sri Apolo alias Apolin D'souza S/o Late

Jajuntery D'souza as per tlrc reconuttendation of tlrc DCZMC, under pnra I lll CRZ lll A
(ii) o.f CRZ Notificntion, 2011, toith the folloruing conditions:-

1. Tlrc proposed building sltould not exceed existing FSl, existing, plinth area

and existirtg density.

2. Tlis building sihould not be used for any conlrnercial actitity.
3. No serttage slrculd be let in to nearby utater body. Tlrc proponent shall anange

to construct ottttt toilets fis pet' tlrc nonns.

4. No dunrying of solid utnstes in to the u,ster bodies and slmll dispose of runste in

scientifc nwnner.

17.4.26 Reconstruction of Residential house at Sy. No. flA2PL of Uppunda
village in Kundapura Taluk by Sri Suresh Kharvi S/o Narayan Kharvi (FEE

28 CRZ 2ot7l.

11 Whetl-rer issue of
clearance is within the
scope of SCZN{A or
NCZMA? Specifv
relevant rules

Issue of clearance is within the scope of SCZMA

12. Details of processins fee Paid Rs 1,00/ - Challan No. 0288 dated 07.09.2076
13 Any other details 1) 85 mts from HTL of sea

2) Photo attached

1. Name of the Purpose Reconstruction of residential house no.6-103

2. Name of the Applicant Sri Suresh Kharvi S/o Narayana Kharvi, "Bukkani
Mane",6-103, U Madikal, Kunda

J Location of the Project
village/ Town, Taluk, Dt.

Uppunda village, Kundapura Taluk and Udupi
Dish'ict

4 Survey No. 772 2P7

5 Extent of land 0.05 acre

6. CRZ Classification CRZ-III -NDZ as CZ}.'{P

7 Project cost 1.50 Lakhs

8 Activities Proposed Area of the reconstruction site 860 ft.

9 Whether
activi[' as

Notification?

permitted
per CRZ
If yes,

specify the relevant rules

As per para 8 III CRZ IIIA (ii)of CRZ no tification
2011, no construction shall be permitted within
NDZ except for repairs or reconstruction of

existing authorized structure not exceeding

existing FSI , existing plinth area and existing

ciensity and for permissible activities under the

notification including facilities essential for
activities.
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10 The details of
recomrrrelldations of the
District Coastal Zone
Management Cornmittee
(DCZMC)

The proposal has been
recommended at DCZNIC
27.72.2076.

deliberated and
meeting held on

11 Wrether issue of cleararrce
is n ithin the scope of
SCZMA OT NCZMA?
Specify relevant rules

Issue of clearance is wit}rin the scope of SCZ\4A

72. Details of processing fee Paid Rs 100/- Challan No. 8 dated 13.10.2016

13. Any other eletails 1)

2)

90 mts from HTL of sea

Photo attached

7

Tlrc Authority after discussion and deliberations decided to issue CRZ clearance for
reconstruction of residentinl lnuse no 6-70j by Sri in'esh Khntrui S/o Nnrayana Kharrti

as per the recortuttetdation o.f tlrc DCZMC, under pnrn 8 III CRZ III A (ii) of CRZ

N otif cation, 2011, t uith tl rc follouin g conditions :-

1. Tlrc proposed buildhry sltould not exceed existirtg FSI, existittg, plinth area

ond existing density.

2. Tltis building sltould not be used for any cotntnercial actiuity.

i. No seu,nge slnuld be let in to nenrby runter body. The proponent shnll arrange

to constntct outn toilets as per the nomts.

4. No fuunping of solid u)astes in to the zttnter bodies and sltall dispose of uaste in
scientific ntal7ner.

17.4.27 Reconstruction of Residential house at Sy. No. 5/f1AP1 of Hejamady
village in Udupi Taluk by Smt Dayavathi Kanchan Wfo lanardhana Kanchan
(FEE27 CRZ2017\.

1 Name of the Purpose Reconstruction of residential house no.9-90
2. Narne of the Applicant Smt Dayavathi Kanchan W /o Janardhana

Kanchan, "Chandrakshi Niketana", Maruthi road,
Heiamady village, Udupi Taluk

J Location of the Project
village/Town, Taluk, Dt.

Hejamady village, Udupi Taluk and District

4 Survev No. 57 /11AP7
5 Extent of land 0.51 acre
6 CRZ Classification CRZ-III-NDZ as era ed CZMP
7 Proiect cgst 3.00 Lakhs
8 Activities Proposed Area of the reconstruction site 922 sq.ft.
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t
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8 III CRZ IIIA(ii) of CRZ notiJication
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized sh"ucture not exceeding
existing FSI , existing plinth area and existing
density and for permissible activities under the
r-rotification including facilities essential for
activities.

10. The details of
recommendatior-rs of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
21..'t2.20L6.

deliberated and
meeting held on

17 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA

12 Details of processing fee Paid Rs 500/- Challan No. 150 dated 22.11..201.6

13 Any otl'rer details 1) 120 mts from HTL of sea

2) Plloto attached

Tlrc Autlnity after discussion and deliberations decided to issue CRZ clearance for
reconstruction of residentinl lnuse no 9-90 by Smt Dnynttntld KanclmnW/o Janardhant
Knnclmn as per tlrc reconmtendntiort of tlrc DCZMC, under para 8 lll CRZ Ill A (i) of

CRZ Notification,2011, zuith the follozoing conditions:-

1. The proposed building should not exceed existing FSl, existing, plintlt area

and existing densitY.

2. Tlis building should not be used for any commercial actittity-

3. No seruage should be let in to nearby water body. The proponent shnll arrange

to construct ozttn toilets as per the noruts.

4. No dtmrying of solid Tlastes in to the u'tater bodies and slmll dispose of waste in

s cientific ntanner.

17.4.28 Reconstruction of Residential house at Sy. No. 59/f of Hejamady village

in Udupi Taluk by smt Mohini ]. Puthran w/o laya K. Puthran (FEE 13 CRZ

2oL7).

9-8no. 6housetialoftion residenReconstruc1 Name of the ose

Smt Mohini J. Puthran W/o JaYa K
No.9-86A,Subba Champa Thota, Hejamady,

Udupi Taluk

Puthran, H.Name of the ApPlicant2.
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a
J Location of the Project

rrillage/ Tort'n, Taluk, Dt.
Hejamadv village, Udupi Taluk and Dish'ict

4. Survev No. 5e/1,

5 Extent of land 0.13 acre

6. CRZ Classification CRZ-III-NDZ as per approved CZMP
7 Project cost 2.00 Lakhs
B. Activities Proposed Area of the reconstruction site 815 sq.ft.
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules.

As per para 8 III CRZ IIIA (ii)of CRZ notification
201L r-ro consh'uction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized strucfure not exceeding
existing FSI , existing plinth area and existing
density and for permissible activities under the
notification inclucling facilities essential for
activities.

10. The details of
recommendations of the
Dish'ict Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
27.12.2016.

deliberated and
meeting held or1

Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Speci-fy
relevant rules

Issue of clearance is within the scope of SCZMA

1.2. Details of processing fee Paid Rs 1,00/- Challan No. 0266 dated 21.'1.0.2076
13. Any other details 1) 70 mts from HTL of sea

2) Photo attached

The Authority after discussiott and deliberations decided to issue CRZ clearnnce for
reconstruction of residential lnuse no 9-86 by Sni Mohini J. Putfuan W/o Jnya K.
Putlran, H. ns per tlrc reconunendatiort of tlrc DCZMC, under para I III CRZ lll A (il
of CRZ Noti.ficotion, 2011, tpith tlrc folloruing conditions:-

1. The proposed building slnuld not exceed existing FSI, existittg, plinth area
nnd existing density.

2. Tlis hLilding shorild not be used for at'ty cotlllnercinl ttctitity.
3. No seu'age slnuld be let in to nearby ruater body. Tlrc proponent slmll nruange

to cortstruct ottttt toilets as per tlrc nontrc.
4. No dunryittg of solid ruastes in to the Tpnter bodies and shall dispose of ruaste in

scienti-fic tnnt.tner.
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17.4.29 Reconstruction of Residential house at Sy. No. 48/5 of Uppinakudru
village in Kundapura Taluk by Smt Buddy Devadthy W/o Sanjeeva Devadiga
(FEE 14 CRZ 2017\.

T'1rc Autltority after discussion ancl deliberations decided to issue CRZ clearanci for

reconstruction of residential house no 3-160 by Sri Smt Buddy Devadthv W/o Sanjeeva

Devadiga as per the recomtrrcndation of ttrc DCZIIIC, under para 8 III CRZ lll A (iil of

CRZ Notification, 2071, ruith tlrc follotuirtg conditiorts:-

1.. Tlrc proposed buildfug slnttld not exceed existirtg FSI, existittg, plinth area

and existing densitY.

2. Tlis building shotrld not be used for any conunercial actit'ity '

Page 33 of 92

Narne of the Purpose Reconstruction of residential house no.3-160
2 Narne of the Applicant Srnt Buddy Devadtl-ry \N /o Sanjeeva Devadiga,

Poojarv Mane, Uppinakudru village, Kundapura Taluk
J Location of the Project

rrillage/Town, Taluk, Dt.
Uppinakudru viliage, Kundapura Taluk
Udupi District

and

Survev No. 48/5
5 Extent of land 0.22 acre
6 CRZ Classification CRZ-III-NDZ as per approved CZMP
7 Project cost 3.00 Lakhs
B Activities Proposed Area of the reconstruction site 279.5 sq.ft.
9 Whether permitted

activity as per CRZ
Notification? If yes,

specify the relevant rules.

As per para 8 III CRZ IIIA(ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI , existing plinth area and existing
density and for permissible activities under the
notification including facilities essential for
activities.

10. The details of
recommendations of the
Dishict Coastal Zone
Management Committee
(DCZMC)

The proposal has been deliberated and
recommended at DCZMC meeting held on
2L.1.2.2076.

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA

72 Details of fee Paid Rs 100 - Challan No. 112 dated 19.07.20L6

13 Any other details 1) 60 rnts from HTL of sea.

Photo attached.

1.
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3. No seutage slnuld be let in to neorby runter body. The proponent shall nrrnnge

to cottstt'uct oTrtrt toilets fis per tlrc nontts.

4. No fumtping of solid utastes in to tlrc ruater bodies and shall dispose of uaste in

scienti.fic ntanner.

L7.4.30 Reconstruction of Residential house at Sy. No. 53/4 of Thenka village in
Udupi Taluk by Sri Amith Puthran(FEE 15 CR.Z 2017).

Tlrc Authority after discussiort and deliberntions decirled. to issue CRZ clenrance for
reconstruction of tesidentinl lrcuse no 7-35 by Si Anith Putlran C/o Dineslt Snlian ns

1 Name of the ose Reconstruction of residential house no.1-35
2. Name of the Applicant Sri Amith Puthran C/o Dinesh Salian, H. No.

763-3/7, Subhash Chandra road, Amritl'r Nilaya,
Post:- Kula

3

villa Town, Taluk, Dt.
Location of the Project Thenka village, Udupi Taluk and District

4.

5. Extent of land 0.05 acre

6. CRZ Classification CRZ-III -NDZ as CZMP
cost 15.00 Lakhs

B. Activities osed Area of the reconstruction site 966 .ft.
9 Whether permitted

activity as per CRZ
Notification? If yes,
specifl, the relevant rules.

As per para 8 III CRZ IIIA(ii) of CRZ notification
2011 no consh'uction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI , existing plinth area ar"rd existing
density and for permissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee

M

The proposal
recommended
27.72.2076.

deliberated and
meeting held on

has been
at DCZMC

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA?
relevant rules

Specify

Issue of clearance is within the scope of SCZIvIA

12. Details of fee Paid Rs 100 - Chailan No. 147 dated 19.08.2076
13 Anv other details 1) 75 rnts from HTL of sea.

Photo attached
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per tl'Le recon'nilendation of tlrc DCZMC, under parn I lll CRZ lll A (i) of CRZ

N otifi cntiott, 2071, r oitlr the follot uin g conditiorr s :-

1. Tlrc proposed building slrculd not exceed existing FSI, existing, plinth orea

and existing density.

2. Tlis building should not be used.for nny cotlnllercial actirtity.

3. No seutage slrculdbe let h to nearby rttoter body. Tlrc proponent slmll aruange

to construct otLrtt toilets as per the nontts.

4. No dunrping of solid urnstes in to the Tt ater bodies nnd shnll dispose of zoaste in
scientific ntanner.

17.4.3L Reconstruction of Residential house at Sy. No. 6/f6 of Paduthonse village
in Udupi Taluk by Sri Rodni Louis S/o Isidor Louis (FEE 1.6 CR.Z 20L7).

1 Name of the Reconstruction of residential house no.17-20
2. Name of the Applicant Sri Rodni Louis S/o Isidor Louis, Paduthonse

Kemmannu Post, Udu Taluk
a
J Location of the Project

Town, Taluk, Dt.
Paduthonse village, Udupi Taluk and Dish'ict

7664 No.
5 Extent of land 0.19 acre

CRZ Classification CRZ-III-NDZ as ed CZMP6

5.00 Lakhs7 cost
Area of the reconstruction site 1612.5 .ft.8 Activities osed
As per para 8 III CRZ IIIA (ii)of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI , existing plinth area and existing
density and for permissible activities under the

notification including facilities essential for
activities.

Whether permitted
activity as per CRZ
Notification? If yes,

specify tl're relevant rules.

9

The proposal has been

recornmended at DCZMC
21.72.201.6.

deliberated and
meeting held on

10

Issue of clearance is within the scope of SCZMAWhether issue of
clearance is within the
scope of SCZMA or
NCZMA? SPecifY

relevant rules
Paid Rs 500 - Challan No. 031 dated 0L-12.201.672. feeDetails of S

1) 85 rnts from HTL of sea

2 Photo attached
13. Any other details
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Tlr Authority nfter discussiott nnd deliberntiotts decided to issrc CRZ clearnrtce for
reconstruction of residuttisl ltouse rto 77-20 by Sri Rodni Louis S/o Isidor Louis as per

the reconuttendntion of tlrc DCZMC, under para 8 lll CRZ III A (i0 of CRZ Notification,
2011, ruith tlrc folloruhtg conditions:-

1. Tlrc proposed bu.ildhtg sltould not exceed existing FSl, existing, plinth nrea

nnd existitrg detrcity.

2. Tlis building slnuld not be used for any comtnercial actitity.
3. No serttotge slnuldbe let in to nearby utnter body. Tlrc proponent slmll arrange

to construct oTun toilets as pcr the nontrc.

4. No dunryitrg of solid urastes in to the utater bodies and shall dispose of u,aste in
scientific filal7ner.

L7.4.32 Reconstruction of Residential house at Sy. No. 20/2P1 of Paduvari
village in Kundapura Taluk by Sri Rama G. Kharvi S/o Govinda Kharvi (FEE

26 CRZ 2017).

1 Name of the Reconstruction of residential house no. 7-50
2 Name of the Applicant G. Kharvi S/o

Tharapathi,
Taluk

Sri Rama
Hosamane,

Govinda
Pacluvari

Kharvi,
village,

Kunda
a
J Location of the Project

Town, Taluk, Dt.
Paduvari village, Kundapura Taluk and Udupi
District

No 20 2P1
5. Extent of land 0.05 acre
6. CRZ Classification CRZ-III -NDZ as a CZMP
7 ect cost 8.50 Lakhs
8. Activities osed Area of the reconshuction site 231 .fr.
9 Whether permitted

activity as per CRZ
Notification? If yes,
speci-fi2 the relevant rules.

As per para 8 III CRZ IIIA (ii)of CRZ notification
2011 no corutruction sI'rall be permitted within NDZ
except for repairs or reconstruction of existing
authorized structure not exceeding existing FSI ,
existing plinth area and existing density and for
permissible activities under the notification

facilities essential for activitiesinclu
10 The details of

recommendations of the
District Coastal Zone
Management Committee

The proposal has been
recomrnended at DCZMC
27.72.2016.

deliberated and
rneeting held on

11 Whether issue of clearance
is 'lt ithin the scope of
SCZMA oI NCZMA?

relevant rules

is within the scope of SCZN4AIssue of clearance
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72. Detaiis of processing fee Paid Rs 700/- Challan No.262 dated 07.06.2076

73 An1r 616"t details 1) 105 mts from HTL of sea.

2) Photo attached

The Authority after discussiort and deliberations decided to issue CRZ clearance for
reconstt'uction of residential house no 7-50 by Sri Rama G. Kharvi S/o Govinda

Kharvi ns per the reconmrcndation of the DCZMC, tntder para I III CRZ III A (iil of
CRZ Noti.ficntion, 2071, tuitlt tlrc follott'irrg conditiorts:-

1. The proposed building should not exceed existing FSI, existing, plinth aren

nnd existirtg density.

2. This btilding sltould not be used for any connnercial actirtity.

3. No sezttage should be let in to nearby utater body. The proponent shnll arrange

to constntct otptt toilets fis per tlrc nonns.

4. No duntping of solid runstes in to the utater bodies and shnll dispose of ruaste in
scientific manner.

17.4.33 Reconstruction of Residential house at Sy. No. 228/486 of Kundapura
Kasba village in Kundapura Taluk by Sri Sheena S. Kharvi S/o Late Subba
Kharvi (FEE LL CId.Z 2017).

1 Name of the Purpose Reconstruction of residential house no.223- A / III
2. Name of the Applicant Sri Sheena S. Kharvi S/o Late Subba Kharvi,

Kodi, Kundapura Kasba village, Kundapura
Taluk

J Location of the Project
village/Town, Taluk, Dt.

Kundapura Kasba village, Kundapura Taluk and
U District

4 Survey No. 228 4B,6

5 Extent of land 0.125 acre

6. CRZ Classification CRZ-III-NDZ as era roved CZ]ldP

7 Project cost 4.50 Lakhs

8. Activities Proposed Area of tlte reconstruction site 206 .fr.

9 Whether permitted
activity as per CRZ
Notification? If Yes,
specify the relevant rules.

As per para 8 III CRZ IIIA(ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconshuction of
existing authorized structure not exceeding

existing FSI , existi.ng plinth area and existing

density and for permissible activities under the

notification including facilities essential for
activities.

10 The details of
recommendations of the

District Coastal Zone
Management Committee

The proposal
recommended
27.1.2.20L6.

has been
at DCZMC

deliberated and
meeting held on
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72. Details of processing fee Paici Rs 700/ - Chailan No. 52 dated 20.10.2015
13 Any other cletails 1) 75 n'rts from HTL of river

2) Photo attached

Tlrc Autlrcrity after discussiort ttnd deliberations decided to issue CRZ clettrance for
reconstruction of residentinl lnuse rto 223-Alil by Sri Slrcena S. Klmrtti S/o Late Subbn

Khartti as per the recomnrcndation of the DCZMC, under parn I III CRZ Ill A (i) of
CRZ N otif cntion, 2071, tuith tl rc follou,itt g condi tiorts :-

7. Tlrc proposed building should rnt exceed existing FSl, existittg, plinth area

and existing density,

2. Tltis building should not be used -for any cotlltnercinl actit iW.

3. No seurnge slnuld be let fu to ncarby utoter body. The proponent shall arrange

to construct ottttt toilets ns per the nontts.

4. No dtmtping of solid urastes in to tlrc utater bodies and shall dispose of uaste in
scientifc lnanner.

17.4.34 Reconstruction of Residential house at Sy. No. 1,30/t4Pl of Upporu
village in Udupi Taluk by Smt. Gulabi Servegarthy W/o Late Koraga
Servegara (FEE 09 CId.Z 2017).

7 Name of the Purpose Reconskuction of residential house no. 6-109
2. Name of tl're Applicant Smt Gulabi Servegarthy tN /o Late Koraga

Servegara, Nadubetfu, Upporu post and village,
Uclu Taluk

aJ. Location of the Project
village/Town, Taluk, Dt.

Upporu village, Udupi Taluk and District

4. Survey No. 130 14P1
5. Extent of land 0.21acre
6. CRZ Classification CRZ-III -NDZ as era ed CZMP
7 Project cost 3.Sl-akhs
8 Activities Proposed Area of the reconshuction site 900 sq.ft.
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9 Whetl'rer permitted activitv
as per CRZ Notification? If
yes, specifl, the relevant
rules.

As per para 8 III CRZ IIIA (ii) of CRZ notification
2011 no construction shall be perrnitted witirin NDZ
except for repairs or reconstruction of existing
authorized sh'ucture not exceeding existir-rg FSI ,

existing plinth area and existing density and for
permissible activities under the notification
including facilities esseutial for activities.

10 The details of
recommendations of the
District Coastal Zone
Management Comrnittee
(DCZMC)

The proposal has been
recommended at DCZMC
27.12.201.6.

deliberated and
meeting held o11

11 Whether issue of clearance is
within the scope of SCZMA
ol NCZMA? Specify relevant
rules

Issue of clearance is within the scope of SCZMA.

Details of processing fee Paid Rs 100/- Challan No. 097 dated 7-1..'1.1..2076

13 Any other details 1) 40mts from HTL of river
2) Photo attached

Tlrc Authority a.ftcr discussiorr and deliberations decided to isstte CRZ clearance for
reconstruction of residential house no 6:109 by Smt Gulabi Serz,egnt'tlty W/o Late Koraga

Sentegara as per tlu reconuttendntiott of the DCZMC, under para 8 III CRZ lll A (i) of

CRZ Notification, 2017, toith tlrc folloruing conditions:-

7. Tlrc proposed building slrculd not exceed existing FSl, existing, plinth area

snd existittg densitY.

2. Ttis building should not be used for ony cotllmercial actittity.

3. No seruage slnuld be let in to nearby ruater body. The proponent shall arrange

to construct olun toilets as per the nonns.

4. No dtmrying of solid Tlastes in to the r('ater bodies and shall dispose of ruaste in

scientifc 1nan17er.

17.4.g5 Reconstruction of Residential house at sy. No. L95/3A of Anagalli village

in Kundapura Taluk by smt venkamma shedthy w//o Late Narasimha shetty

(FEE L2 CR.Z2017).

1. 011,nohouseresidentialofReconstruction1 Name of the
Smt Venkamma ShedthY Wf o Late Narasimha

Shetty, Yeluru Mane, Bhanukudru, Herikudru'
a TalukKundavilla

2 Name of tl're ApPlicant

Anagalli village, KundaPura T and Udupi

Dishjct.

aluk
J

Town, Tal Dt.
Location of the Project

1.96 3ANo4.
0.08 acre5 Extent of larrd
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6 CRZ Classification CRZ-III -NDZ as per approved CZN,'IP

7 Project cost 3.50 Lakhs
8 Activities Proposed Area of the reconsh'uction site 530 sq.ft.
9 Whether permitted

activitl, as per CRZ
Notification? If yes,
specifi, the relevant rules.

As per para 8 III CRZ IIIA(ii) of CRZ notification
2011 no construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing FSI ,existing plinth area and existing
densiq, and for perrnissible activities under the
notification including facilities essential for
activities.

10 The details of
recommendations of the
District Coastal Zone
Management Cornmittee
(DCZMC)

The proposal
recomrnended
2'1..1.2.2016.

has been
at DCZMC

deliberated and
meeting held on

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA

72 Details of processing fee Paid Rs 1,00 / - Challan No. 085 dated 18.11.2016
13 Any other details 1) 25 mts from HTL of river

2) Photo attached

*

Tlrc Autlnrity after discussiort and deliberations decided to issue CRZ clearat'tce for
reconstruction of residential lnuse no 1-107 by Smt Venkanmm Slrcdtlty W/o Late

Narasintln Shetty as per the rccomrnendation of the DCZMC, under para S lll CRZ lll A
(ii) of CRZ Notif.cntion, 2011, trith tlrc folloruing conditions:-

1. Tlrc proposed building slnuld not exceed existing FSl, existittg, plinth area
nnd existing density.

2. Tlis btLilding slntid not be usad for nt"ty collunercinl nctitity.
3. No seu'nge slnuld be lat ht to rrcnrby utater body. Tlrc proponent shnll anange

to construct oTttn toilets as per the nonns.
4. No durnpirtg of solid runstes in to the toater bod.ies and slnll dispose o.f ruaste in

scientif.c nMnner.

17.4.36 Construction of Upper Floor at Sy.No.82/7C of Yenagudde village- Udupi
Taluk by smt. Rathna suvarna W/o Gururaja (FEE 2g cF.Z 20TZ).

1 Name of the Construction of U Floor
2. Name of the Applicant

Yenagudde
t.Sm dR Suthna arnav \A/ Go a N .6-66oururaJ

earN orestF, Ga t€, illav Ud8e, upl
Ta anduk tDish'ic
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J Location of the Project
village/Tou,n, Taluk, Dt.

Yenagudde village, Udupi Taluk and Dish'ict.

1 Survey \6'g 82/7C
5 Extent of land 0.10 acres

CRZ Classification CRZ-III as per approved CZMP
Project cost 03.00lakhs

8. Activities Proposed Area of Reconstruction site-360sq.ft
9 Whether permitted

activity as per CRZ
Notification? If yes,

speci{z the relevant rules.

As per para 8 III.CRZ-III A(ii) of CRZ notification
2011, No construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing Floor Space Index, existing plinth area
and existing density and for permissible activities
under the notification including facilities essential
for activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been Rejected at DCZMC
meeting lreld on 27.72.201.6.

77 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

Issue of clearance is within the scope of SCZMA

12. Details of processing fee

13 Any other details 1) 15 mts from River HTL
Photo attached

The Authority a.fter discussion and deliberations decided to issue CRZ clearance for
col.tstruction of upper floor at lnuse no 6-66 by Srut Rathnn Suttantq W/o Gunmja, ns

per para S lll CRZ lll A (ii) of CRZNotification, 2011, tuith tlrc folloruing conditions:

L. The proposed building slnuld not exceed existing FSl, existing, plinth area

and existirtg density.

2. Tttis buitding should not be used.for any conunercial actirtity.

3. No serttage slrculd be let in to nearby Tpoter body. The proponent shall arrange

to construct oztttt toilets as per the nonns.

4. No dunrying of solid rtrnstes in to the llater bodies nnd shall dispose of u'aste in

scienti.fic fl7anner.
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Name of the Purpose Reconslruction of Naga Bhrarnha sabha Bhavana
2. Narne of the Applicant Sri Vaman R Kotian, Paclu Vaillage, Kaup, Udupi

Taluk and District.
-1 Location of the Project

village/Town, Taluk, Dt.
Padu village, Udupi Taluk, and District

4 Survey No's 76/3 and76/12
5 Extent of land 0.24 and 0.03 total 0.27 ages
6. CRZ Classification CRZ-III as per approved CZNIP

Project cost 80.00lakhs
B Activities Proposed Area of Reconshuction site-4032 sq.ft
9 Whether permitted activity

as per CRZ Notification? If
y€s, specify the relevant
rules.

As prer para 4(ii) (i) of CRZ notification 2011,
Dernolition and reconstruction of (a) buildings of
archaeological and historical importance, (ii)
heritage buildings; and buildings under public
use wllich lneans buildings such as for the
purposes of worship, education, medical care and
cultural activities; are permitted activities which
require clearance from MoEF & CC

10 The details of
reco[lrnendations of tl-re

District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recommended at DCZMC
21.12.201.6.

deliberated and
rneeting held on

71 Whether issue of clearance
is within the scope of
SCZMA oT NCZMA?
Specify relevant rules

Issue of clearance is within the scope of NCZMA.

72. Details of processing fee Paid Rs 400/ - Challan No. 042 dated 29.11.2016
Paid Rs 100 - Challan No. 040 dated 04.08.2076

13 Anv other details

L7.4.37 Re-construction of Naga Bhran'rha sabha Bhavana at Sy.No.76/3 and75/1.2

of Padu village- Udupi Taluk by Sri Vaman R Kotian, Padu Vaillage, Kaup,
Udupi Taluk and District (FEE 22 CRZ 2017).

Tlrc Autltoity after discussion and deliberations decided to recontnrcnd the proposal
to MoEF €iCC, GoI, as per paro 4(it O of CRZ notification 2017
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L7.4.38 Re-construction of "Shree Rama Bajana Mandhira" at Sy.No. 46/9 of
Navunda village- Kundapura Taluk by Secretary "Shree Rama Bajana

Mandhira" Seva Samithi, Navunda Post, Kundapura Taluk Udupi District
(FEE 2L Crd.Z 2Ot7).

Tlrc Autlnrity a.fter discussiott and deliberatiorts decided to reconnnend the proposal

to MoEF €, CC Go, ns per para 4(it o of CRZ ttotifcation 2011.

Name of the Purpose Reconstruction of Shree Rama Bajana Mandhira
2. Name of tl-re Applicant Secretary "Shree Rama Bajana Mandhira" Seva

Samithi, Navunda Post, Kundapura Taluk Udupi
District

J. Location of the Project
village/Town, Taluk, Dt.

village, Kundapura Taluk, UdupiNavunda
Dishict.

4 Survey No's 46/e
5 Extent of land 0.25 acres

6 CRZ Classification CRZ-III as per approved CZ}IP
7 Project cost 25.00lakhs

Activities Proposed Area of Reconsh'uction site-921.06 sq.ft
9 Whether permitted

activity as per CRZ
Notification? If yes,

specify the relevant rules.

As per para a(ii)(i) of CRZ notification 201L,
Demolition and reconstruction of (a) buildings of
archaeological and historical importance, (ii)
heritage buildings; and buildings under public
use which means buildings such as for the
purposes of worship, education, medical care and
cultural activities; which require clearance from
MoEF & CC.

10 The details of
recomrnendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal
recommended
21.12.20'16.

has been
at DCZ.\IC

deliberated and
meeting held o11

77. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? SPecifY

relevant rules

Issue of clearance is within the scope of NCZMA.

1.2 Paid Rs 500 - Challan No. 313 dated 24.70.201,6

13 Any other details 1) 100mts from HTL of sea.

Photo attached
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1 Narne of tl-re Purprose Reconstruction of residential house no.4-BB
2. Name of the Applicant Sri Aitha Thingalaya S/o Bedu Marakala, "Sri

Shanka" Kodi Kanyana post Udupi Taluk and
District

.) Location of the Project
village/Town, Taluk, Dt.

Kodi village, Udupi Taluk and District.

4. Survev No's 1,2/187
5. Extent of lancl 0.05 acres
6. CRZ Classification CRZ-III -NDZ as per approved CZMP
7 Project cost 10.00lakhs
8. Activities Proposed Area of Reconstruction site-750sq.ft

9 Whether permitted
activity as per CRZ
Notification? If yes,
speci{, the relevant rules.

As per para S III.CRZ-III A(ii) of CRZ notification
2011, No construction shall be permitted within
NDZ except for repairs or reconstruction of
existing authorized structure not exceeding
existing Floor Space Index, existing plinth area
and existing density and for permissible activities
under the notification including facilities essential
for activities.

10 The details of
recommendations of the
District Coastal Zone
Management Committee
(DCZMC)

The proposal has been
recornmended at DCZMC
21.12.2016.

deliberated and
meeting held ol1

11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

72. Details of processing fee
13 Any other details 1) 110mts from HTL of sea.

lPhoto attached

17.4.39 Re-construction of residential house at Sy.No.141B'f, of Kodi village-
Udupi Taluk by Sri Aitha Thingalaya S/o Bedu Marakala (FEE 118 CRZ 2016).

Tlrc Autlnrity after discussiort and deliberations decided to issue CRZ clearnnce for
recortstruction of lnuse no. 4-88 by Sri Aitha Thingalay a S/ o Bedu Marakala ns per
tlrc reconnnendation of tlrc DCZMC, wlder pnra 8 lll CRZ lll A (ii) of CRZ Notificntion,
2011, tuith the follotoing conditions:-

1. Tlrc proposed buildhtg should not exceed existing FSl, existittg, plinth area
nnd existirtg density.

2. Tlis buildirtg should not bc ttsed for any cotlmrcrcial actitity.
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\ 3. No serunge slnuld be let in to nearby Tr,ater body. The proponent slmll anange

to construct otttn toilets os per tlrc nonns.

4. No furnrying of solid tttostes in to the ruater bodies and shall dispose of zt'aste in

scientific nTanner.

17.4.40 Construction of Beach Resort at Sy.No. 307 of Bijadi village'Kundapura
Taluk by Sri Sunil R. Shetty #30L, Sterling Orchards, C.V Raman Road,

Sadashivanagara, Banglore (FEE 03 CId.Z 2017).

1 Name of the Consh'uction of Beach Resort
2. Name of the Applicant Sri Sunil R. Sl'retry #301, Sterling Orchards, C.V

Raman Road, Sadashiv '4,

Bijadi village, Kundapura Taluk, Udupi DistrictJ

villa Towrr, Tal Dr.
Location of the Project

4. No's 307

5 Extent of land 3.92 acres
CRZ-III as a CZL.{P6. CRZ Classification
16.72 Crores7 cost

8. Activities Construction of Beach Resort 5788.59 .mts
As per para 8 III CRZ III B (i) of CRZ notification
2011, development of vacant plot in designated
areas for construction of hotels or beach resorts for
tourists or visitors it is a permitted activity subject
to the conditions as specified in the guidelines at
Annexure-IIL

9 Whether permitted
activity as per CRZ
Notification? If yes,

specify the relevant rules.

The proposal has been deliberated and

reconrmended at DCZ} IC meeting held on

21.12.2076 Only for Survey Numbers outside NDZ
of CRZ-III(More then 200 mts from Sea HTL.) as

Follows

Survey No's
307/s4
30T17
307/52
307/L5
307/s7
307/s8
3oT1s
3ou4
30TL4
30u1-.3

307/5e
Total

Extension(Acres)
0.1_8

0.30
0.07
0.48
0.30
0.6L

0.42
0.44

0.40

0.48

0.24
3.92

The details of
recommendations of the

District Coastal Zone
Management Committee
(DCZMC)

10.
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11 Whether issue of
clearance is within the
scope of SCZN{A or
NCZMA? Specif,v
lelevant rules

Issue of clearance is rn ithin the scope of NCZMA

Details of processing fee Paid Rs 2,00,000/- Cl'rallan No. 19 dated
09.08.2016

13 Any other details 220 mts from HTL of sea.

Tlrc Authority a.fter discussion and deliberations decided to recontmend tlrc proposal

to MoEF €i CC, as per parn 8 III CRZ III B (il of CRZ NotiJicntiorr, 2011 for the

construction of beach resort outside the NDZ area only and not to tnke up any nctiuities
inside the NDZ nren subject to tlrc conditions ns specified in the guidelines nt
Arurcxtre-lll.

17.4.41, Seeking NOC for occupant (40 Nos) residing in Gangolli village Sy.
No. 130/2 (4.80 Acres of land) under 94 C of Kundapura Taluk in Udupi
District (FEE 237 CR.Z 20L6) and (FEE 296 CId.Z 2016)

Name of the uisition for issue of NOCR

2 Name of the A t Tahsildar, Kunda a

3

Tal Dt
Location of the Project

T
Sy. No. 130/2, Kundapura Taluk, Udupi Dishict

4 No'sSurv 130 2

5 Extent of land 4.80 acres
6 CRZ Classification CRZ-II as a CZ]li{P
7 ect cost
8. Activities osed For tion of land
9 Whether

activity as
Notification?

permitted
per CRZ
If yes,

the relevant rules.

Not permissible under CRZ Notification since the
site falls between road and sea.

10 The details of
recommendations of the
District Coastal Zone
Management Committee

The proposal has been deliberated antl
recommended for rejection at DCZMC meeting
held on 07.07.2076.

\{hether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules

earance is within the scope of SCZMAIssue of cI

72. Details of fee fees 100 - each
13 other details
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\
The Authot'ity nfter discussiort and deliberntions decided to isstLe CRZ clearance only

for the allottnertt of sites ruith n condition that tn cottstruction actitities slnll be under

token in tlrc soid sites itt riolntion of CRZ Notificntion 207L.

L7.4.42 Seeking NOC for occupants (79 Nos) residing in Kodi Bengre village Sy.

Nos (list enclosed) under 94 C of Udupi Taluk in Udupi District (FEE 147 CRZ

2016)

1 Name of the ose uisition for issue of NOCR

Tahsildar, Kunda ,a2 Name of the licant
Udupi Taluk, Udupi DistrictJ

own, T Dt.
Location of the Project

4 No'sSurv List enclosed Nos
5 Extent of land List enclosed Nos

CRZJII as CZ}.IP6. CRZ Classification
7 t cost

tion of landFor reB Activities
Permissible under CRZ Notification9 Whether permitted

activity as per CRZ
Notification? If yes,

the relevant rules.
The proposal has been
recommended at DCZMC
02.05.2076

deliberated and
rneeting held o11

10. The details of
recolnmendations of the
District Coastal Zone
Management Committee

Issue of clearance is within the scope of SCZMA.11 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? SpecifY
relevant rules

Not72. Details of fee
1) 0-500 mts from sea HTL and 0-100 m from

river HTL
2) Residents of Kodi Bengre village living from

past 30 to 40 years in Government land are

intended to regularize and requested the

Government f or regularization'
issued the order for

regularization subject to obtaining
clearance b1, KSCZMA.

4) This proposal Placed

3) Government
CRZ

ts out of 477recommended for 79 a

before DCZMC and

13 Any other details
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5) 61 applications are still under verification fron-r
the speciai Thahsildar.

6) Remair-ring 331 applications are not having
proper record and still under verification.

Tlrc Autlnrity nfter discttssion rtnd deliberatiotts decided to issue CRZ clearance

only .for tlrc ollotnrcri of sites ruith o condition tlmt no constmction nctittities shnll be

undcr taken itt tlrc soid sites in riolntion of CRZ Noti.ficntion 2077.

17.4.43 Request for issue of CRZ Clearance to Sri Ramesh Ganesh Rane for
construction of Beach Resort at Sy. No. 6/fA of Bavikodla Village-regarding
(FEE L95 CRZ 20L6).

f

7 Name of the ect Construction of Beach Resort
2. Name of the A licant Sri. Ramesl-r Ganesh Rane
J Location of the Project

Village/Town, Taluk, Dt.
Bavikodla Village, Kumta Taluk, Uttarkannada
District.

4. R.S. No.s 6 1A
5 Extent of land .rnts.1.14 Acres Area - 5465.23

6. CRZ Classification CRZ-III 425 mh's from HTL of Sea

7 t Cost 99.00 takh
8 Activities proposed Type-I Cottages-6Nos

Tvpe-II Cottages-4Nos

9 Whetl'rer
activity as

Notification?

permitted
per CRZ
If yes,

the relevant rules

Yes,
As per Para 8 III CRZ-III(B)(i) of CRZ noti{ication -
2011..

10 The details of
recornrnendations of the
District Coastal Zone
Management Authoritv

The DCZMA has recommended to issue NOC with
prior approval of MOEF.

77 Details of pavment of
prrocessing fee

Rs. 50,000/- Challan No.Q 681 dt.16-05-2076

1,2. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

National Coastal Zone Management Authority.

As per Amrexure-Ill of the CRZ notification 2011
the above actirrity requires clearance from the
Ministry of Environment and Forests, Government
of India.

13 Any other details
Perrnission letter girr
Groundwater office
well, is submitted.

Sew letter Gramfromage Pancha taDisposal &v
en Senior Geolo Dis trictby gist,

forKarr,rrar ocor-tsh'uction f
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Tlrc Authority after discussiort and deliberations decided to recorrunettd tlrc proposal

to MoEF & CC, as per pnrn 8 III CRZ lll B (i) of CRZ Notification 2011, for tlrc

construction of bench resort outside tlrc NDZ nren only and not to take up ony nctiuities

inside tlrc NDZ aren subject to tlrc conditions as specified in tlrc guidelines nt

Annexure-lil.

17.4.44 Request for issue of CRZ Clearance to Sri janardhana Shivappa Naika
for construction of commercial (Shop) at Sy. No. L011 of Baada Village, Uttara
Kannada District-regarding (FEE L97 CRZ 2016).

Tlrc Authority after discussion and deliberations decided to reject tlrc proposal as

tlrcre is l.Lo proaision in the CRZ Notifcation 20'l-1, for construction of corumercial

building in CRZ-llI atea.

Construction of
2. Name of the A NaikSri. anardhan Shiv

Baad Village, Kumta Taluk, Uttarkannada District..).

Villa /r, Taluk, Dt.
Location of the Project

1.07 B4. R.S. No.s
5 Extent of land 0.20 Acres
6 CRZ Classification
7 Cost

Construction of8

\Arhether permitted
activi[r as per CRZ
Notification? If yes,

the relevant rules

9

The DCZMA has recommended to issue NOC with
prior approval of MOEF.

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

Rs. 100/- Challan No.35 dt.29-2-201.611

Issue of clearance is withirl the scope of KSCZMAWhetller issue of
clearance is within the

scope of SCZMA or
NCZMA? SPecifY

relevant rules.

1.2

13 An other details
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1 Name of the Project Reconsh'uction of house
2" Name of the Applicant Sri. Pandarinath Krishna Mehata
J. Location of the Project

Village/Town, Taluk, Dt.
Nadumaskeri Village, Kumta Taluk Uttar Karurada
District

4. R.S. No.s 145/Plot No.38
) Extent of land Plir-rth area 240 Sq.ft.
6. CRZ Classification CRZ-III(125mts from HTL of sea)

7 Project Cost
8. Activities proposed Old house reconstruction
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules

Yes. As per para 8 III.CRZ-III A(ii) of CRZ Notification
2011.

10. The details of
recomrlendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 16-05-2016 has
recomrrrended proposal to KSCZMA.

The DCZMA has recommended for reconstruction of
old house with a condition that the plinth area of the
building should not exceed the existing floor space Index
and plinth area.

17 Details of payment of
processing fee

Rs.100/ - Challan No.1 79 dt.25-1-2076

1.2. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is within the scope of SCZMA

13. An1, other rletails 1990-91 Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted

17.4.45 Request for issue of CRZ Clearance to Sri Pandarinath Krishna Mehata
for reconstruction of Residential unit at Sy. No. L4\/Plot No. 38 of
Nadumaskeri Village, Uttarakannada District-regarding (FEE 195 CRZ 201-6).

Tlrc Autlnrity nfter discussiott and deliberations decided to issue CRZ clearnnce for
reconstruction of house by Sri Pandorinnth Krisltnn Meltatn, as per tlrc reconnr.rct.Ldntiotl
of tlrc DCZMC, under parn I lll CRZ lll A (ii) of CRZ Notification, 2011, roith the

folloz uirt g co n ditior t s >

7. Tlrc proposed bu.ildfug slnuld not exceed existing FSI, existing plinth nren rur6
existirtg dertsity.

2. Tlis building slrculd not be used .for at.Ly conunercial actittity.
3. No seruage slnuld be let in to nearby rpater body. Tlrc proponent shall arrange

to construct o?tn toilets ns per tlrc nonns.
4' No fumtping of solid ruastes in to tlrc llater bodies nnd shall dispose of toaste in

scientific nnrurcr.

t-
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17.4.46 Request for issue of CRZ Clearance to Sri Lakshman Mahabaleshwara
Chodankar for reconstruction of Residential unit at Sy. No. 220/AL2 of
Bavikodla Village, Uttarakannada District -regarding (FEE L94 CIJ.Z 20-1,6).

Tlrc Autlnrity after discussiort and deliberations decided to issue CRZ clearnnce for
reconstruction of residential lrcuse by Si Lakshnmn Mahabaleslnoara Chodankar, ns

per the reconnnendation of the DCZMC, under para 8 lll CRZ III A (iil of CRZ

Notificntion, 2011, ruith tlrc folloruing conditions:-

L. The proposed building slnuld not exceed existing FSl, existing, plinth area

nnd existittg density.

2. This building should not be used for ally cotlnflercinl actitity.

3. No seruage slnuld be let in to nearby utater body. The proponent shall anange

to consttuct orun toilets as per the not'nts.

1 Name of the Project Re-consh ucfion of house
2 Name of the Applicant Sri. Laxman Mahabaleshwar Chodankar
5 Location of the Project

Village/Towrr, Taluk, Dt.
Bavikodla Village, Kumta Taluk Uttara Kannada
District

4 R.S. No.s 220/ A72
5 Extent of land 96.90 Sqmt. (Plintl-r area)

6 CRZ Classification CRZ-III(11Smts from HTL of sea)

7 Project Cost
B Activities proposed Old house reconstruction
9 Wl-rether permitted

activitl, as per CRZ
Notification? If yes,
specify the relevant rules

Yes. As per para 8 III.CRZ-III A(ii) of CRZ
Notification 201,1

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar rneeting held on '1,6-05-20'1.6

has recomrnended proposal to KSCZMA.
The DCZMA has recommended for

reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

77 Details of payment of
processing fee

Rs.100/ - Challan No.78 dt.09-3-2076

'1.2. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is within the scope of SCZMA

13 Any other details 7990-91Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted
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4. No dun4ting of solid runstes in to the utnter bodies mtd shnll dispose of runste in "I
scicnti.fic t,Mnner.

17.4.47 Request for issue of CRZ Clearance to Sri Kamu Chaya Kharvi for
reconstruction of Residential unit at Sy. No. L89/2 of Belambara Village,
Uttarakannada District-regarding (FEE 189 CRZ 2016).

Tltc Arrtlnrittl n.ftcr discussion nnd daliberntiorts dccidad to issre CRZ clcrtrnnce -for
rct:ortstructiort o-f residetttinl lntrca by Sri Kamu Chaya Kharvi, as per tlrc
reconunendation of tlrc DCZMC, under parn 8 Ill CRZ Ill A (iil o.f CRZ Noti-fication,
2071, ruitlt tlrc .folloruhry cortditiotts:-

1. Tlrc proposed btrildhry slmild rnt exceed existirtg FSI, existirtg, plinth area

aul eilstittg derrcity.

1 Name of the Project Re-construction of house
2 Name of the Applicant Sri. Kamu Chava Kharvi
J Location of the Project

Village/Town, Taluk,
Dishjct.

Belambara Village, Ankola Taluk Uttara Kannada
District.

4. R.S. No.s 1,8e/2
5 Extent of land 37 1, -49 Sq.f t(Plinth area)

6. CRZ Classification CRZ-III(3O mts frorn HTL of sea)

7 Project Cost
8. Activities proposed Old house reconstruction
9 Whether permitted

activitv as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per para I III.CRZ-III A(ii) of CRZ Notification
2017.

10. The details of
recommendations of the
Dish'ict Coastal Zone
N{anagement Authority
(DCZN{A)

The DCZMA Karwar meeting held on 76-05-2016
has recommended proposal to KSCZMA.

The DCZNIA has recommendecl for
reconstruction of old house with a condition that
the plinth area of the building should not exceed
tl're existing floor space Index and plinth area.

11 Details of payment of
processing fee

Rs.100/ - Challan No.1 clt.18 -5-201,6

't2. lAtrhether issue of
clearance is within the
scope of SCZMA or
NCZI\{A? Specify
relerrant rules.

Issue of clearance is within the scope of SCZMA

13. Any other details 1989-90 Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted
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2. Tlis bttilding slnuld not be used .for any cotlnflercial actit ity.
3. No serunge should be let ht to neorby utnter body. Tlrc proponertt shall aruange

to constt'uct outn toilets as per tlrc nontts.

4. No dtnttping of solid zuastes in to the rttater bodies and slmll dispose of ruaste ht

scientifc ntattner.

17.4.48 Request for issue of CRZ Clearance to Tl're President Shri |estapur
]agadamba Devi Temple, Bhajaka Mandal, Baad Village, Kumta Taluk for
reconstruction of Temple at Sy. No. L21 of Baad Village, Uttarakannada
District-regarding (FEE 1"88 CId.Z 2016).

Tlrc Autlnrity a.fter discussion and deliberations decided to reconrmend tlrc proposal

to MoEF, as per para 4(ii) @ of CRZ rtotification 2077.

1 Name of the Proiect Re-construction of Ternple
2. Name of the Applicant The President, Shri. Jestapur Jagadamba Devi

Temple Bhaiaka Mandal
.) Location of the Project

Village/Town, Taluk, Dt.
Baad Village, Kumta Taluk Uttara Kannada
District.

4. R.S. No.s L21.

5. Extent of land 196 Sqft. (Plinth area)

6. CRZ Classification CRZ-III(360mts from HTL of sea)

7 Proiect Cost
8. Activities proposed OId Temple reconstruction.
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per para 4 (ii)(i) of CRZ Notification 2011

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 1,6-05-201,6

has recommended proposal to KSCZMA.
The DCZMA has recommended for

reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

77 Details of payment of
processing fee

1.2. Whether issue of clearance
is within the scope of
SCZMA oI NCZMA?
Specify relevant rules.

As per para 4 (ii) (i) of CRZ Notification21TT,
issue of clearance is within the scope of
NSCZMA.

13 Any other details 7999-2000 Tax Assessment receipt, old house
photo, sewage disposal Certificate is submitted.
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7 Narne of the Project Re-construction of house
2 Name of the Applicant Srnt. Lalita Ganapati Lakkurnarre
a
J) Location of the Project

Village/Town, Taluk, Dt.
Aghanashani Villa ge,Kurnta Taluk Uttara Kannada
District.

4 R.S. No.s 34/3
5 Extent of land 252 Sclrnh. (Plirrth area)
6 CRZ Classification CRZ-III(gOmts from HTL of River)
7 Project Cost
8 Activities proposed OId house reconstructiorr
9 Whether permitted

activity as per CRZ
Notification? If yes,
specifu the relevant rules

Yes.

As per para 8 III.CRZ-III A(ii) of CRZ Notification
2011.

10. The details of
recommendations of the
Dishict Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 18-10-2016
has recommenderl proposal to KSCZN{A.

The DCZMA has recommended for
reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Inrlex and plinth area.

Details of payment of
processing fee

Rs.100/ - Challan No.25 dt.74-6-201.6

72. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is witl'rin the scope of KSCZMA

13 Any other details 1989-90 Tax Assessrnent receipt, old house photo,
sewage disposal Certificate is submitted

L7.4.49 Request for issue of CRZ Clearance from Smt. Lalitha Ganapathi
Lakkumane for Reconstruction of Residential House at sy. No. 34/3 of
Aghanashini Village, Kumta Taluk, Uttarakannada District [FEE 3L8 CRZ
20'161.

Tlrc Autlnrity a.fter discussiott and deliberations decided to iszue CRZ clearance for
reconstruction of residential lnuse by Sni Lalita Ganapati Lakkumane ns per tlrc
reconunendation of the DCZMC, under parn I III CRZ III A (il of CRZ Notifcation,

2071, tuith tlrc folloruing cot'tditiot'ts:-

1. Tlu proposed building should not exceed existitrg FSl, existing, Ttlirih area

ond existing density.

2. Tltis building shotild not be used for ffily conuilercial actiz,ity.
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j. No seutnge slnuld be let in to nearby Tt nter body. Tlrc proponent shnll arrnnge

to construct o?r.lt toilets fis per tlte nontts.

4. No funnping of solid rttnstes in to tlrc T.ttater bodies and shall dispose of rcaste in
scienti.fic fi1anner.

17.4.50 Request for issue of CRZ Clearance to Smt Meenakshi Maruti Kharvi for
reconstruction of Residential unit at Sy. No. 1,98[L of Belembara Village,
Uttarakannada District -regarding (FEE 193 CRZ 2016).

Tlrc Autltority a.fter discussiott and deliberations decided to issue CRZ clearance for
reconstruction of residential lnuse by 9nt Meenakshi Maruti Kharvi as per the

recotnnrcndation of the DCZMC, under para 8 lll CRZ III A (iil of CRZ Notificntion,
201L, zoith tlrc follotuirtg conditions:-

1. The proposerl building sltould not exceed existing FSl, existing, plinth area

nnd existirtg density.

1 Name of the Proiect Re-construction of house
2. Name of the Applicant Srnt. Meenakshi Maruti Kharvi
J Location of the Project

Village/Town, Taluk, Dt.
BelambaraVillage, Ankola Taluk Uttara Kalnada
District.

4 R.S. No.s 7e8/77
5 Extent of land 300 Sqft. (Plinth area)

6. CRZ Classification CRZ-III(3Omts from HTL of sea)

7 Project Cost
8 Activities proposed Old house reconstruction
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per para 8 III CRZ-III A(ii) of CRZ Notification
2077

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 16-05-2016
has recomn'rended proposal to KSCZMA.

The DCZMA has recommended for
reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

11 Details of payment of
processing fee

Rs.100/- Challan No.1 dt.20 -5-2076

12. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is within the scope of KSCZMA

13. Any other details 7989-90 Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted
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2. Tlis hilding slnuld not be used.for mty coltutrcrcinl nctit'ity.
3. No seu,nge slrculd be let itt to rrcarby u,otcl'body. Tlrc propottcttt slmll arrange

to construct otptt toilets ns per the nonns.

4. No drntrying of solid utnstes in to tlte runter bodies nnd slnll dispose o.f ruaste in
scientifc tna1nrcr.

L7.4.5L Request for issue of CRZ Clearance to Smt Parvathi ]ayant Kharvi for
reconstruction of Residential unit at Sy. No. 198[5 of Belembara Village,
Uttarakannada Diskict -regarding (FEE 192 CR.Z 20L6).

The Autltority after discussiort and deliberations drcided to issrc CRZ clearance for
reconstructiort of residentinl lnuse by Sni Parvati Jal,ant Kharvi as per tlrc

reconutrcndation of the DCZMC, under parn 8 lll CRZ lll A (ii) of CRZ Notification,

2077, ruith tlrc follotuirtg conditiotts:-

1 Name of the Project Re-consh uctiorr of house
2. Name of the Applicant Srnt. Parvati Ja1,n111 Kharvi
J). Location of the Project

Village/Town, Taluk, Dt.
BelambaraVillage, Ankola Taluk Uttara Karurada
District.

4. R.S. No.s 7e8/75
5. Extent of land 340 Sqft. (Plinth area)

6. CRZ Classification CRZ-III(110mts from HTL of sea)

7 Project Cost
8 Activities proposed Old house reconstruction
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per para 8 III CRZ-III A(ii) of CRZ Notification
2011,

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 76-05-2076
has recornmended proposal to KSCZMA.

The DCZN,{A has recornmended for
reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

11 Details of payment of
processing fee

Rs.100/ - Challan No.2 clt.20 -5-201,6

72. Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is within the scope of KSCZN{A

13 An1'other details 7989-90 Tax Assessment receipt, old house photo,
sewage disposal Certificate is subrnitted
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7. The proposed building slnuld not exceed existing FSl, existing, plinth nren

nnd existittg density.

2. This building should not be used.for any cotlnnercial actitity.
3. No seutage should be let in to nenrby zoater body. The proponent slull aruange

to cottsttuct ottttt toilets as per the nonrs.

4. No duntping of solid rurnstes in to the ruater bodies nnd shnll dispose of ruaste in
scientific fiulnner.

L7.4.52 Request for issue of CRZ Clearance to Sri Ramesh Murari Kharvi for
reconstruction of Residential unit at Sy. No. 191,/1 of Belembara Village,
Uttarakannada District -regarding (FEE 19'1, CId.Z2016).

Tlrc Autlnrity after discussion and deliberations decided to issue CRZ clearance for
reconstruction of residential lrcuse by Smt Ramesh Murari Kharvi as per tlrc
recomnrcndntion of the DCZMC, under pnra 8 lll CRZ m A Gil of CRZ Notification,
201.1, zuith the folloruing conditions:-

1 Narne of the Project Re-conshuction of house
2. Name of the Applicant Sri. Rarnesh Murari Kharvi
J Location of the Project

Village/Town, Taluk, Dt.
BelambaraVillage, Ankola Taluk Uttara Kamrada
District.

4. R.S. No.s 7e7/7
5. Extent of Iand 320 Sqft. (Plinth area)

6. CRZ Classification CRZ-III(30mts from HTL of sea)

7 Proiect Cost
8. Activities proposed Old house reconstruction
9. Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per para 8 III CRZ-II A(ii) of CRZ Notification
201L

10 The details of
recornmendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 76-05-2076
has recommended proposal to KSCZMA.

The DCZ]llA has recommended for
reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plintl'r area.

11 Details of payment of
processing fee

Rs.100/ - Challan No.3 dt.20 -5-2076

12. Whether issue of clearance
is within the scope of
SCZMA oT NCZMA?
Specify relevant rules.

Issue of clearance is within the scope of KSCZMA

13. Any other details 7989-90 Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted
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1. Tlrc proTtosed building should not exceed existing FSl, existing, plinth nren

nrtd cxi stit tg dertsity.

2. Tltis buildirtg shottld not be used .for ony cotlunercial actit ity.
3. No serunge should be let in to nearby u,ttter body. Tlrc proponent slmll aruange

to corrstt'uct oTort toilets as per tlrc r'tonns.

4. No dunrping of solid tttzstes in to tlrc Tt oter bodies and shnll dispose of u,nste in
scienti.fic tnanner.

17.4.53 Request for issue of CRZ Clearance to Sri Pradeep Narayan Shet

Madadolkar for reconstruction of Residential unit at Sy. No. 622/2 of Bailur
Village, Uttarakannada Diskict-regarding (FEE 190 CRZ 2016).

Tlrc Authority a.fter discussion nnd deliberatiotrs decided to issrc CRZ clearance for
reconstrurction of residentinl house by Si. Prndeep Narnyan Slrct Madadolknr as per the

reconuuendation of tlrc DCZMC, under parn 8 III CRZ lll A (iil of CRZ Notifcatiott,

2071, ruith tlrc .follotuittg conditions:-

1 Name of the Project Re-construction of house
2. Name of the Apprlicant Sri. Pradeep Naravan Shet Madadolkar
J. Location of the Project

Village/Town, Taluk, Dt.
Bailuru Village, Bhatkal Taluk Uttara Kannada
District.

4 R.S. No.s 622/2
5 Extent of lar-rd 1100 Sqft.
6 CRZ Classification CRZ-III(4smts from HTL of sea)

7 Project Cost
8 Activities proposed Old house reconstruction
9 Whether permitted activity

as per CRZ Notification? If
),€s, specify the relevant
rules

Yes.
As per para 8 III CRZ-II A(ii) of CRZ Notification
2077

10. The details of
recommendations of the
Dish'ict Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 16-05-2016 l'ras

recommended proposal to KSCZMA.
The DCZMA l-ras recomrnerrded for reconstruction

of old house with a condition that the plinth area of
the building should not exceed the existing floor space

Index and plinth area.

11 Details of pavrnent of
plocessing fe€l

72. Whether issue of clearance
is within the scope of
SCZMA or NCZMA?
Specify relevant rules.

Issue of clearance is within the scope of KSCZIT{A

13 Any other details 7990-97 Tax receipt, old house photo, sewage
disposal Certificate is subrnitted
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7. Tlrc proposed building slnuld not exceed existing FSl, existing, plinth nren

nnd existittg density.

2. Tlis building should not be used.for any cotlunercial actiz,ity.

3. No sezttage slnuld be let in to nearby utnter body. Tlrc proponent shall an'ange

to cortsttuct ottttt toilets as per the ttonns.

4. No dunrying of solid utnstes in to tlrc Toater bodies and shall dispose o.f wnste in
scienti.fic nullurcr.

17.4.54 Request for issue of CRZ Clearance to Sri Nagesh |anu Naik for
reconstruction of Residential unit at Sy. No. 1474/91of Gokarna Village,
Uttarakannada District-regarding (FEE L87 CIRZ 2016).

Tlrc Autlnrity after discussiort and deliberntions decided to issrc CRZ clearance for
reconstruction of residential lnuse by Sri. Nagesh larut Naik as per the reconutrcndntion

1. Name of the Project Reconsh'uction of House
2. Name of the Applicant Sri.Nagesh Jar-ru Naik
,1. Location of the Project

Village/Town, Taluk, Dt.
Gokarna Village, Kumta Taluka
Uttar kanada District.

R.S. No.s 7474/97
5. Extent of land 1085 Sqft (Plinth area)

6 CRZ Classification CRZ-III(1O0mts from HTL of River)
7 Proiect Cost
8 Activities proposed Old house reconstruction
9 Whether permitted

activity as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per para 8 III CRZ-III A(ii) CRZ
Notification20ll

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 76-05-201,6

has recommended proposal to KSCZMA.
The DCZMA has recommended for

reconskuction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

11 Details of pavment of
processing fee

Rs.100/- Challan No.58 dt.6-6-2075

12. Whether issue of clearance
is within the scope of
SCZMA OT NCZMA?
Specifu relevant rules.

Issue of clearance is within the scope of KSCZMA.

13. Any other details 7989-90 Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted
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of tlrc DCZMC, under pnrn 8 lll CRZ lll A (iil of CRZ Noti.ficntion, 2077, ruitlt tlrc

.follot rin g cor di ti or t s : -

1. Bnlmtce urrcunt of processing fee Rs. 400/- is to be pnid.

2. Tlrc proposed building slrould not exceed existirtg FSl, existing, plintlt area

nnd existing dertsity.

3. Tlis buildittg sltould not be used .for lny cotlnnercial actit ity.
4. Tltis lnLildhry slnuld not be sold or trarrcferred to rtort trnditionnl coastnl

cottttttuttity.

17.4.55 Request for issue of CRZ Clearance to Sri Gajanan S/o Vittal Morje for
reconstruction of Residential unit at Sy. No. L5{2A of Nadumaskeri Village,
Uttarakannada District-regarding (FEE 186 CRZ 201,6).

k

1 Narne of the Project Reconsh'uction of House
2 Narne of the Applicant Sri.Gajanan Bin Vitthal Morie
J Location of the Project

Village/Town, Taluk, Dt.
Nadumaskeri Village, Kumta Taluka
Uttar kanada Dish'ict.

4 R.S. No.s 1.51./2A
5 Extent of land 418 Sqft (Plinth area)
6 CRZ Classification CRZ-III(8Omts from HTL of River)

(480mts from HTL of Sea)
7 Project Cost
8 Activities proposed Old house reconstruction
9 Whether permitted

activity as per CRZ
Notification? If yes,
specifv the relevant rules

Yes.

As per para 8 III CRZ-III A(i| CRZ Notification
2011

10 The details of
recommendations of the
Dish'ict Coastal Zone
Management Authoriq,
(DCZMA)

The DCZMA Karwar meeting held on 16-05-2076
has recommencled proposal to KSCZN{A.

The DCZN{A has recommendecl for
reconstruction of olcl house rvith a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

11 Details of payment of
processing fee

12 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is withir"r the scope of KSCZMA

13 Anv other details 1987-2003 Tax Assessment receipt, old house
photo, se\^?age disposal Certificate is subrnitted
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Tlrc Autlnrity a.fter discussiott nnd deliberations decided to issue CRZ clenrnnce for
t'cconstructiort of rcsideriinl lrcuse by Sri. Gajmnn Bfu Vittltnl N4orje os per tlrc
reconunendation o.f tlrc DCZMC, under parn I lll CRZ Ill A (il of CRZ Notification,
2011, toith the .folloruin g conditions :-

1. Processing fees of Rs. 500/- is to be pnid.

2. Tlrc proposed building should not exceed existing FSI, existirtg, plinth area

and existirtg density.

3. Tlis building slrculd not be used for any comnrcrcial actiuity.

4. Tlis building slrculd not be sold or transferred to non traditional coastal

connnunity.

L7.4.56 Request for issue of CRZ Clearance to Sri Krishna Lingappa Naik for
reconstruction of Residential unit at Sy. No. 760/28 of Kalabag Village,
Uttarakannada District-regarding (FEE L85 CRZ 20'1.6).

Name of the Project Reconstruction of House
2. Name of the Applicant Sli.Krishna Lingappa Naik
J. Location of the Project

Village/Town, Taluk, Dt.
Kalabag Village, Kumta Taluka
Uttar kanada District.

4 R.S. No.s 760/28
5 Extent of land 20 Sqm
6 CRZ Classification CRZ-III(3Omts from HTL of River)
7 Project Cost
8 Activities proposed Old house reconstruction
9 Wrether permitted

activity as per CRZ
Notification? If y€s,
specify the relevant rules

Yes.

As per para 8 III CRZ-III A (ii) CRZ Notification
2011..

10. The details of
recommendations of the
Dish'ict Coastal Zone
Management Authority
(DCZMA)

Tlre DCZMA Karwar meeting held on 76-05-201.6

has recommended proposal to KSCZMA.
The DCZMA has recommended for

reconsh'uction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

11 Details of payment of
processing fee

Rs.100/ - Challan No.51 dt.08-3-2016

12 Whether issue of
clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

13 Any other details 7981-82 Tax Assessment receipt, old house photo,
sewage disposal Certificate is submitted
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Tlrc Autlnrity n.fter disct,rssiort and delibet'ntiorrs decided to issue CRZ clearnnce .for
recorrctructiort of residentinl lnuse by Sri. Krislmn LingnpTtn Naik as per tlrc
reconunendntion o.f tlrc DCZMC, under parn 8 lll CRZ 111 A (il o.f CRZ Notification,

2011, toitlt tl rc .follott irt g conditions:-

1. Tlrc proposed building should not exceed cfistitrg FSl, existirtg, plintlt area

nnd existittg density.

2. Tlis buildirtg slrculd not be used for any cotlntwcial nctitity.
3. No seu,nge slnuld be let in to nenrby u,nter body. The proponent shnll nrrmrge

to construct otttt toilets as per tlrc noruts.

4. No hmtping of solid rutnstes in to tlrc u,ater bodies and sl'mll dispose of ruaste in
scienti.fic flMnner.

17.4.57 Request for issue of CRZ Clearance to Srnt Ganga Kom Gungeri Naik for
reconstruction of Residential unit at Sy. No. 760/2A of Kalabag Village,
Uttarakannada District-regarding (FEE 184 CRZ 201,6).

t

1 Narne of the Project Reconstruction of House
2. Narne of the Applicant Srnt.Ganga Kom Gungeri Naik
J Location of the Project

Village/Town, Taluk, Dt.
Kalabag Village, Kumta Taluka
Uttar kanada Dishict.

4 R.S. No.s 760/2A
5 Extent of land 67.7 Sqm
6 CRZ Classification CRZ-I[(s0mts frorn HTL of River)
7 Project Cost
8 Activities proposed Old house reconstruction
9 \Alhether permitted

activity as per CRZ
Notification? If yeS,

specify the relevant rules

Yes. As per para 8 III CRZ-III A(ii)
CRZ Notification2Oll

10 The cletails of
recommendations of tl're

District Coastal Zone
Management Authority
(DCZMA)

The DCZMA Karwar meeting held on 76-05-2016
has recommended proposal to KSCZIT.{A.

The DCZN,IC has recommended for
reconstruction of old house with a condition that
the plinth area of the building should not exceed
the existing floor space Index and plinth area.

11 Details of
processing fee

pavment of Rs.100/- Challan No.49 dt.8-3-2016

12. Wheflrer issue of clearance
is within the scope of
SCZMA oT NCZMA?
Specifu relevant rules.

Issue of clearance is within the scope of KSCZMA

13. Any other details 7987-82 Tax Assessment receipt, old house pl'roto,
sewage disposal Certificate is submitted.
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E Tlrc Authority nfter discussion nnd deliberntions decifud to issue CRZ clearnnce for
reconstruction of residentinl lrcuse by Sntt. Gnnga Kom Gungeri Nnik as per tlrc
reconmrcndation o.f the DCZMC, under parn 8 lll CRZ lll A (ii) of CRZ Notification,
2071, zuith the follotuittg conditions:-

7. The proposed building should not exceed existing FSl, existing, plinth area

and existittg density.

2. This building should not be used for any cotllnrcrcial actitity.
3. No seutage slnuld be let in to nenrby ruater body. The proponent shnll arrnnge

to construct ottttt toilets as per tlrc nonns.

4. No dunrping of solid rtastes in to tlrc Tt ater bodies and slmll dispose of ruaste in

scienti.fic tltanner.

17.4.58 Request for issue of CRZ Clearance to Smt. Dr. Sharada Bangera for
construction of Nature Cure Hospital at Sy. No. 52(P2) Beach, Bengre Village-
regarding (FEE 81. CRZ 2017).

1 Name of the Project Brindavan Nature Cure Hospital

2 Name of the Applicant Dr. Sharadha Bangera

,) Location of the Project
Village/Town, Taluk, Dt.

Bengre Village, Mangalore taluk, Dakshina Kannada
District.

4. Survey No.s 52(P2) & 1(P2)

5 Extent of land 5 acre 20.00 Cents (As per sketch) (0.9 Acres in CRZ

D
6. CRZ Classification CRZI&CRZII

As per approved CZI|I4P 201L Area is within
municipal limits.

7 Project Cost 1 Crore

8. Activities proposed Nature Cure Hospital
9 Whether perrnitted

activity as per CRZ
Notification? lf yes,
specify the relevant rules

No

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA, Mangalore meeting held on03-72-2076
has recommended the proposal to KSCZMA.

11 Whether issue of clearance
is within the scope of
SCZMA ol NCZMA?
Specify relevant rules.

State Coastal Zone
NCZMA

Management Authority/
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72 Details of pavment of
processing fee

Rs. 50,000/-, Challan No..180 dt 09.01.2017

13 Any otl-rer details (lf anv
photos enclose)

Pl-rotos Enclosecl

n

Tlrc Atilnrity nftcr discrtssiott nnd deliberntions noted tlmt, tlrc project lmd is a

Gor,cnuneti Lnnd and bclongs to tlrc Tourisn Deporhnutt. Hence, tlrc Autlnrity decided

to reject tlrc proposnl.

17.4.59 Request for issue of CRZ Clearance to l\4s. St. Lawrence Education
Society for construction of School building at Sy. Nos. 12[, 142, T43A, L438,
1?/14A,12/t4B of Kulai Village-regarding (FEE 254 CRZ 2015).

1 Name of the Project Construction of School building

2. Narne of the Applicant St. Lawrence Education Society. Trustee: Vincent
Elias Albuquerque

J Location of the Project
Village/Town, Taluk, Dt. Kulai Village, Mangaluru Taluk, D.K Dish'ict

4 Survey No.s 72/7, 72/ 2, 72/3A, 72/ 38,72/74A, 72/'1,48,

5 Extent of land L acre 95.00 cents

6 CRZ Classification CRZ II as per approved CZMP 2011
Area is within municipal lirnits.

7 Proiect Cost 11,24,85,100/ -

8 Activities proposed school building.

9 \iVhether permitted
activity as per CRZ
Notification? If y€s,
specify the relevant rules .

Yes.

As per the para 8 II CRZ II (i) & (ii) of CRZ

Notification2011, building shall be permitted only on
the landward side of the existing road, or on the

landward side of existing authorized structures

building perrnitted or"r the landward side of the

existing and proposed roads or existing authorized

structures shall be subject to the existing local town
and counh'v planning regulations including the
"existing" norms of Floor Space Index or Floor Area

Ratio.

10 The details of
recommendations of tl're

District Coastal Zone
I\{anagernent Authority
(DCZMA)

The DCZMC, meeting held on
recommended proposal to KSCZMA.

02-7-2076 has
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The Autlnrity after discussion and deliberations decided to issrc CRZ clearance

for Construction of Sclrcol building by St. Larurence Education Society as per tlrc
recomnrcndation of tlrc DCZMC, under para 8II CRZ II (i) & (ii) of CRZ Noti.fication
2011, toitlr tlrc standnrd conditiorts:

17.4.60 Request for issue of CRZ Clearance to Mr. Ahammed Hussain & Others
S/o. L.S. Aboobakkar, Falnir for construction of commercial building for the
purpose of storage of "Dry fruits" and Godown building at Sy. No. 191F./58,

19"Lfr6A,78'L/3A2,1.8V3A and 181,/3C of Kasba Bazar Village-reg (FEE 209 CId.Z

20-t6)'.

11 Whether issue of
clearance is within the
scope of SCZN4A or
NCZN{A? Specify
relevant rules.

Issue of clearance is witl-rin flre scope of SCZN{A

72. Details of payment of
processing fee

Rs. 2.00lakl'r, Challan No. 238 dt: 26.05.201,6

13 Any other details (If any
photos enclose)

Photos Enclosed

1 Name of the Project Construction of commercial building

2. Name of the Applicant Sri. Ahammed Hussain & others

J Location of the Project
Village/Town, Taluk, Dt.

4. Survey No.s 1918/68, 791/86A,
5. Extent of land 29.75 cents, plus 3690 Sq.m port land

6. CRZ Classification CRZ II. As per approved CZ}'/.P 2011. Area is within
municipal limits.

7 Project Cost 2,87,32,100f -
8. Activities proposed Purpose of storage of "Dry fruits & godown building.

9. Whether perrnitted activity
as per CRZ Notification? If
y€s, specify the relevant
rules

Yes.

As per the para B II CRZ II (i), (ii) & (vi) of CRZ
Notification 20LL, building shall be permitted only on the

landward side of the existing road, or on the landward side

of existing authorized structures: building permitted on the

landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local

town and country plannir-rg regulations including the
"existing" norms of Floor Space Index or Floor Area Ratio.

10. The details of
recommendations of the
District Coastal Zone
Management Authority

TIre DCZMA, Mangalore meeting held on 07-06-2016 has
recommended proposal to KSCZIT4A.
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(DCZMA)
tt Whether issue of clearance

is u,ithin flre scope of
SCZMA oT NCZMA?
Specify relevant rules.

Issue of clearance is rvithin the scope of SCZMA

72. Details of
processing fee

pavment of 1.00lakh, Cl'rallan No. 889 dt: 04.05.2016

13. Any other cletails (If any
photos enclose)

Photos Enclosed

Tlrc Autlnrity nfter discussion ond deliberntions decided to isilrc CRZ clenrnnce .for
Construction of conrntercial hilding by Sn. Ahammed Hussain & others as per tlrc
recotluneltdntiort o.f tlrc DCZMC, under para B II CRZ II (i), (ii) & (vi) of CRZ

Noti.ficntiorl, 2077, ttitlt tlrc stondnrd conditiotts:-

17.4.6L Request for issue of CRZ Clearance for Construction of Over Head
Tank and Laying of 300 mm dia Pumping Main from WTP Panambur to
proposed OHT in Mangalore, Karnataka Integrated Urban Water Management
Investment Program (KIUWMIP) (FEE 101 CRZ 20L71.

1 Name of the Project Construction of Over Head Tank and Laying of 300
rnrn dia Purnping Main from WTP Panambur to
proposed OHT

2. Name of the Applicant Commissioner
Mangaluru.

Mangaluru Ciry Corporation,

J. Location of the Project
Village/ Town, Taluk, Dt.

Panambur village, N{eenakaliya, N{angaluru Taluk.

4. Sy. No 769/1.,\P1

5. Extent of land 0.35 Acre

6 CRZ Classification CRZ-II. As per approved CZ}IP 2011.
Area is within municipal limits.

7 Project Cost 2,20,00,000 / - (2.2 crore)

8 Activities proposed Construction of Over Head Tank and Laying of 300
mrn dia Purnping Main from WTP Panambur to
proposed OHT under KIU\A/MIP.

9 \Alhether permitted
activiff as per CRZ
Notification? If yes,
specify the relevant rules

Yes.
As per Para 8 II CRZ-II (i) of CRZ Notification 2011,

building shall be permitted on the landward side of
the existing road, or on the landward side of existing
authorized structule.
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Tlrc Autlrcrity after discussiott and deliberations decided to issue CRZ clearnnce for
constnrction of Ozrer Hend Tank and Lnying of 300 nmt dia Punrying Main .ftom WTP
Pananrbur to proposed OHT by Comntissioner, Mangaluru City Coryorntion,

Mangaluru as per tlrc reconnnendotiott of the DCZMC, under parn 8II CRZ-II (i) "f
CRZ Notificntion, 2011.

17.4.62 Request for issue of CRZ Clearance to Saritha S. Sriyaan @o Seetharam

Sriyaan for purpose of Construction of Commercial Building at Sy. No.
2VL(P\2 of Kulayi Village, reg., (FEE 102 CR'Z 2017)

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The DCZMA, Mangalore meeting held on 03-12-2016
has recommended the proposal to KSCZMA.

11 Whether issue of
clearance is r.t ithin the
scope of SCZMA or
NCZMA? Specify
relevant rules.

State Coastal Zone Managernent Authority

72 Details of payment of
processing fee

Rs.500/-, Clrallan No. 132 dt27.09.2016

13 Any other details (If any
photos enclose)

Photos Enclosed

1 Name of tl're Project Construction of commercial building

2. Name of the Applicant. Smt. Saritha S. Shriyan

J Location of the Project
Village/Town, Taluk, Dt.

Kulai Village, Mangalore Taluk, D.K District.

4. 21/1(P)2

5 Extent of land 09.50 cents

6. CRZ Classification CRZ II. As per approved CZ}i4P 2011. Area is within
rnunicipal limits.

7 Project Cost 1.9,50,000/-

8. Ac ti'i,i ties propose cl Commercial Shop.

9 \Alhether permitted
activiq; as per CRZ
Notification? If yes,
specify the relevant rules

Yes. Area is inside municipal limits.
As per the para 8 II CRZ II (i) & (ii) of CRZ

Notification 201L, building shall be permitted only on

the landward side of the existing road, or on the

landward side of existing authorized structures.
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Building permitted on the landn'ard sicle of the existing
and proposed roads or existing authorizecl sh'uctures
shall be subject to the existing local tortn and country
planning regulations including the "exisfing" norms of
Floor Space Index or Floor Area Ratio.

The Autlnrity after discussion and deliberations decided to issue CRZ clearnnce for
Cotrstruction of corrunercial building by Snfi. Saritlm S. Sriynm W/o Seethnram Sriyaan

as per tlrc reconnrrcndation of tlrc DCZMC, under pnrn 8II CRZ II (i) & (ii) of CRZ
Notificntion 2011, zuith tlrc stnndard conditiotts.

17.4.63 Proposal of removal of Sand from Sand Bar of Kali River ( SB-KL-l) in
Karwar Taluk of Uttara Kannada District for issue of CRZ Clearance [File
No. FEE 84 CRZ 2017)

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

Tlre DCZN4A, Mangalore meeting held on 03-72-2076
has recommended proposal to KSCZN{A.

11. Whether issue of
clearance is within the
scope of SCZN,{A or
NCZNIA? Specify
relevant rules.

State Coastal Zone Management Authority

'1.2. Details of payment of
processing fee

Rs. 50,000/-, Challan No. 327 L7t:22.08.2016

13. Any other details (If any
photos enclose)

Photos Enclosed. Mangaluru Urban Development
Authority has given approval for single residential
purpose. But the proposal is CRZ clearance for
commercial building.

1 Name of the Proiect Removal of Sand frorn Sand Bar ( SB-KL-1)
2. Name of the Applicant District Sand Monitoring Committee (CRZ),

Uttara Kamada district.
J. Location of the Project

\zillage/Town, Taluk, Dt.
Kali River in Karwar Taluk

4. R.S. No.s

5. Exter-rt of lancl
Length width Area

600m 22.23 A/9.00 Ha150m

6 CRZ Classificatior-r CRZ area

7 Project Cost
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8. Activities proposed Estimated Quantity of Removable Sand from
Sand Bar
Area D a
22.23 Acre 0.60m 92,340m3

9 Whether perrnitted activity as

per CRZ Notification? If yes,

specify the relevant rules

Yes

Sand bars which obshuct the movement of
fishing vessels may be removed.

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were clearecl in Dish'ict Sand
Monitoring Committee meeting held on
07.0'1..2017 & DCZMC meeting held on
28.01.2017.

11. Any other details
12. Whether issue of clearance is

within the scope of SCZMA
or NCZMA? Specify relevant
rules.

Issue of clearance is within the scope of
SCZMA.

The revised application submitted by the Deputy Commissioner, Uttar

Kannada District and the site inspection report submitted by the Regional Director,

Karwar were placed before the Authority.

After examining the proposal, the Authority opined to consider the proposal

as per the report submitted by the Regional Director (Karwar). After detailed

discussion and deliberation the Authority decided to reject the proposal for removal

of sand bar No SB-KL-1 in Kali River, since the sand bar is deposited at around 6-8

feet below the water level during low tide and there is no obstructions for movement

of fishing boats.

17.4.54 Proposal of removal of Sand from Sand Bar of Kali River ( SB-KL-2)

in Karwar Taluk of Uttara Kannada District for issue of CRZ Clearance

[File No. FEE 85 CIRZ2017)

1 Name of the Project Removal of Sand from Sand Bar ( SB-KL-2)

2 Narne of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada district.

J Location of the Project
Village/Town/ Taluk, Dt.

(SB-KL-2)

1 R.S. No.s
5 Extent of land Length width

800m 200rn

Area

39.53 A/1,6.00 Ha

6. CRZ Classification CRZ area
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7 Project Cost
8 Actirzities proposed Estimated Quantitt, of Remorrable Sand from

Sand Bar

Area th Quanti
39.53 A 0.60 m 1.64.160m3

9 Whether perrnitted activity
as per CRZ Notification? If
yes, specifl, the relevant
rules

Yes

Sancl bars which obstructing the movement of
fishing vessels may be removed

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01.2017 & DCZMC meeting held on
28.07.2077.

77 Any other details
72. Wrether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specify relerrant rules.

Issue of clearance is within the scope of
SCZMA.

'l

The revised application submitted by the Deputv Commissioner, Uttar
Kannada District and the site inspection report submitted by the Regional Director,
Karwar were placed before the Authority.

After exarnining the proposal, the Authority opined to consider the proposal
as per the site inspection report submitted by the Regional Director (Karwar).
Accordinglv, after cletailed discussion and deliberation the Authority noted tl-rat

sand bar deposition is found at around 4-5 feet below the water level during low tide
and decided to issue CRZ clearance to the proposal for removal of sand bar as

shown in tl're tatrle below:

Sand bar removal

Location Sand bar No. Length in
meter

width
in meter

Depth
in meter

Quantity in
M3

Quantity in MT
(SG=1.s0 MT/m:

Kali rirzer SB-KL-2 650 200 0.6 78,000 1,77,000
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17.4.65 Proposal of removal of Sand from Sand Bar of Kali River ( SB-KL-3) in
Karwar Taluk of Uttara Kannada District for issue of CRZ Clearance [File
No. FEE 86 CRZ 2017)

The revised application submitted by the Deputy Commissioner/Chairman,
District sand monitoring committee (CRZ) Uttar Kannada District and the site

inspection report submitted by the Regional Director, Karwar were placed before flre

KSCZMA.

1 Name of the Proiect Removal of Sand frorn Sand Bar ( SB-KL-3)
2 District Sand Monitoring Committee (CRZ),

Uttara Kannada district.
J Locarion of the Project

Village/ Town, Taluk, Dt.
SB-KL-3

4 R.S. No.s
5 Extent of land

Length width Area

1100m 200m 54.36 A/22.00 Ha.

6. CRZ Classification CRZ area

7 Proiect Cost
8. Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area Depth Quantity
54.36 A 0.60 m 2,25,720m3

9 Whether permitted activity
as per CRZ Notification? If
yes, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01,.2017 & DCZI|'/C meeting held on
28.07.2077.

'1.7 Any other details
1.2. Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifv relevant rules.

Issue of clearance is within the scope of SCZMA.
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After detailed discussior-r and deliberation the Authorih, decided to reject the

proposal for rernoval of sand bar No. SB-KL-3 in Kali Rirrer since the sand bar is
cleposited at around 6-8 feet below the water level during low tide and there is no

obshuctions for movement of fishing boats.

17.4.55 Proposal of removal of Sand from Sand Bar of Kali River ( SB-KL-4) in
Karwar Taluk of Uttara Kannada District for issue of CRZ Clearance [File
No. FEE 87 CR'Z 2017)

1 Name of the Project Removal of Sancl fron-r Sand Bar ( SB-KL-4)
2. Name of tl're Applicant District Sand Monitoring Committee (CRZ),

Uttara Kannada dish'ict.
J Location of the Project

Village/Town, Taluk, Dt.
SB-KL-4

4. R.S. No.s
5. Extent of land

Length width Area

1000m 180m 44.47 A/18.00 Ha
6. CRZ Classification CRZ area

7 Proiect Cost
B. Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area Depth Quantity
44.474 0.60 rn 1,84,680m3

9 Whether permitted activity
as per CRZ Notification? If
yes, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels mav be rernoved

10. The details of
recommendations of the
District Coastal Zone
N{anagement Authority
(DCZN{A)

The proposals r.t ere cleared in Dish'ict Sand
Monitoring Committee meeting held on
07.07.2077 & DCZMC meeting held on
28.01.2017.

11 An1, otller details

72. Whether issue of clearance
is within the scope of
SCZMA oT NCZMA?
Specifv relevant rules.

Issue of clearance is within the scope of SCZMA.
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The revised application submitted bv the DepuB, Commissioner, Uttar
Karurada District and the site inspection report submitted by the Regional Director,
Karwar were placed trefore the Authority.

After detailed discussion and deliberation the Authority noted that sand bar

deposition is found at around 4-5 feet below the water level during low tide and

decided to issue CRZ clearance to the proposal for removal of sand bar as shown in
the table below:

Sand bar removal

Location Sand bar
No.

Length
ln

rneter

rvidt
h ln
meter

Depth
in

meter

Quantity
in M3

Quantity in MT
(SG=1.50 MT/ms

Kali river SB-KL-4 825 160 0.5 66,000 99,000

17.4.67 Proposal of removal of Sand from Sand Bar of Kali River ( SB-KL-S) in
Karwar Taluk of Uttara Kannada District for issue of CRZ Clearance [File
No. FEE 88 CRZ 2017)

1 Name of the Project Removal of Sand from Sand Bar ( SB-KL-S)
2. Name of the Applicant District Sand Monitoring Committee (CRZ),

Uttara Kannada district.
J Location of the Project

Village/Town, Taluk, Dt.
SB-KL-5

4 R.S. No.s
5 Extent of land

Length width Area
a.

1000m 133m 32.93 A/73.33 Ha
6. CRZ Classification CRZ area

7 Proiect Cost
8 Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area
32.934 0.60 m 1,36,458m3

9 Whether permitted activity
as per CRZ Notification? If
y€s, specify the relevant

rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed.
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10. The details of
recommendatiorrs of the
District Coastal Zone
It4anagernent Authorilv
(DCZN{A)

The proposals were cleared in District Sand
N{onitoring Cornmittee meeting held on
07.01,.2017 & DCZMC meeting held on
28.07.2077.

11 An1, other cietails
72 Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifv relevant rules.

Issue of clearance is within the scope of SCZMA.

r

The revised application submitted by the Deputy Commissioner, Uttar
Kamada District and the site inspection report submitted by the Regional Director,
Kant,ar r.t,ere placed before the Authoritl,.

After detailed discussion and deliberation the Authority noted that, sand bar

deposition is founcl at around 4-5 feet below the water level during low tide and

decided to issue CRZ clearance to the proposal for removal of sand bar as shown in
the table below:

Sand bar removal

Location Sand bar No. Length
in

meter

width
in

meter

Depth
in meter

Quantity in
M3

Quantity in MT
(SG=1.50 MT/m:

Kali river SB-KL-s 700 100 0.6 42,000 63,000

17.4.68 Proposal of removal of Sand from Sand Bar of Gangavali river
GA-1)in Ankola Taluk of Uttara Kannada District for issue of
Clearance [File No. FEE 89 CRZ2017)

(SB.

CRZ

1 Name of the Proiect Removal of Sancl frorn Sand Bar (SB-GA-1)

2. Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada dish'ict.

.1 Location of the Project
\zillage/Town, Taluk, Dt.

SB-GA-1

4. R.S. No.s
5 Extent of larrd

Length width Area

275m 9.39 A/3.8Ha.138rn

6 CRZ Classification CRZ area

7 Project Cost
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B Actirzities proposed Estimated Quantity of Removable Sand from
Sand Bar

Area
9.39 A 0.60 m 38,988m3

9 Whether permitted activity
as per CRZ Notification? If
yes, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01..2077 & DCZMC meeting held on
28.01..20't7.

11. Any other details
72. V\ihether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifu relevant rules.

Issue of clearance is within the scope of SCZMA

The revised application subn-ritted by the Deputy Commissioner, Uttar
Kannada District and the site inspection report submitted by the Regional Director,

Karwar were placed before the Authority.

After detailed discussion and deliberation the Authority noted flrat sand bar

deposition is found at around 3.5-5 feet below the water level during low tide

and decided to issue CRZ clearance to the proposal for removal of sand bar as

shown in the table below:

Sand bar removal

Location Sand bar
No.

Depth
in meter

Quantity
in Ms

Quantity in
MT (SG=1.50

MT/ms

Gangavali River SB-GA-1 275 138 0.6 22,770 34,200
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L7.4.59 Proposal of removal of Sand from Sand Bar of Gangavali river
GA-2) in Ankola Taluk of Uttara Kannada District for issue of
Clearance [File No. FEE 90 CId.Z 2017)

(SB-

CRZ

1 Narne of the Project Rernoval of Sand from Sand Bar (SB-GA-2)
2 Name of the Applicant District Sand lr4onitoring Committee (CRZ)

Uttara Kannada dish'ict.
J Locahion of the Project

Village/Town, Taluk, Dt.
SB-GA-2

4 R.S. No.s
5 Extent of land

Length width Area

755rn 100m 18.65 A/7.55 Ha
CRZ Classification CRZ area

7 Project Cost
8 Activities proposed Estimated Quantity of Rernovable Sand frorn

Sand Bar

Area
18.65 A 0.60 rn 77,463m3

9 \A/hether permitted activity
as per CRZ Notification? If
yes, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels mav be removed

10. The details of
recomrnendations of the
District Coastal Zone
IVlanagement Authority
(DCZN4A)

The proposals were cleared in Dishict Sand
Monitoring Comrnittee meeting held on
07.01..2077 & DCZMC meeting held on
28.01.2017.

11 An1'other details
L2 \Alhether issue of clearance

is within tl-re scope of
SCZMA oT NCZMA?
Specify relevant rules.

Issue of clearance is within the scope of SCZMA.

The revised application submitted by the DepuW Commissioner, lJttar Kannada

District and the site inspection report submitted l'r1, 6l" Regional Director, Karwar
were placed before the Authority.

After detailed discussion and deliberation the Authoritv noted that sand bar

deposition is found at around 4-5 feet below the r,r,ater level during low tide and

upstream side of the river sand removal of not necessary. The Authoritv decided to
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issue CRZ clearance to the proposal of removal of sand bar as shown in the table

below:

17.4.70 Proposal of removal of Sand from Sand Bar of Aghanashini river
(SB-AG-1) in Kumta Taluk of Uttara Kannada District for issue of CRZ

Clearance [File No. FEE 91 CRZ 2017)

Sand bar rernoval

Location Sand bar
No.

Length in
meter

rvidth
ln

meter

Depth
in meter

Quantity
in M3

Quantity in MT
(SG=1.50 MT/ms

Gangavali
River

SB-GA-2 500 100 0.5 25,000 37,500

1 Narne of the Project Removal of Sand from Sand Bar (SB-AG-1)

2. Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada district.

a
J. Location of the Project

Village/ Town, Taluk, Dt.
(SB-AG-1)

4 R.S. No.s
5 Extent of land

Length width Area

610m 165m 24.85 10.06 Ha.

6. CRZ Classification CRZ area

7 Project Cost
8 Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area Depth Quantity
24.85 A 0.60 m 1,03,216rn3

9 Whether permitted activity
as per CRZ Notification? If
yes, specify the relevant

rules

Yes

Sand bars wlich obstructing the movement of
fishing vessels may be removed

10. The details of
recommendations of the
Diskict Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee n"reeting held on
07.07.2077 & DCZMC meeting held on
28.0L.2017.
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11 Any other details

72 \{hether issue of clearance
is within the scope of
SCZMA OT NCZMA?
Specifiz relevant rules.

Issue of clearance is withir-r the scope of SCZMA.

4

The revisecl applicatior-r submitted by the Deputy Con'rmissioner, lJttar Kanlada
District and the site inspection report submitted by the Regional Director, Karwar
were placed before the Authority.

After detailed discussion and deliberation the Authoritv noted that sand bar
cleposition is founcl at around 3.5-5 feet below the water level during low tide, hence

the Authority decided to issue CRZ clearance to the proposal for removal of sand bar
as shown in the table below:

Sand bar removal

Location Sand bar No. Length
tn

meter

width
tn

meter

Depth irr

meter
Quantity

in M:
Quantity in MT
(SG=1.s0 MT/m:

Aghanasl'rini

River
SB-AG-1 500 150 0.6 45,000 67,500

17.4.71, Proposal of removal of Sand from Sand Bar of Aghanashini river (SB-
AG-2) in Kumta Taluk of Uttara Kannada District for issue of CRZ
Clearance [File No. FEE 92 CR.Z 2017)

7 Name of the Proiect Removal of Sand from Sancl Bar (SB-AG-2)
2. Name of the Applicant District Sand Nlonitoring Committee (CRZ), Uttara

Karurada dish'ict.
Location of the Project
Village/Town, Taluk, Dt.

(sB-AG-2)

4. R.S. No.s
5 Extent of land Length

950rn

width Area
AcreAIa.

L20m 28.77 A/11.4Ha.
6. CRZ Classification CRZ area

7 Project Cost
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' 8 Activities proposed Estimated Quantity of Removable Sand frorn Sand
Bar

Area
28.17 A 0.60 m L,L6,946m3

9 Whether permitted
activity as per CRZ

Notification? If yes,

specify the relevant rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on 07.0'1..2077

& DCZMC meetir"rg held on 28.01.2017.

77 Any other details
12 Whether issue of

clearance is within the
scope of SCZMA or
NCZMA? Specify
relevant rules.

Issue of clearance is within the scope of SCZMA

The revised application submitted by the Deputy Commissioner, LJttar Kannada

District and the site inspection report submitted by the Regional Director, Karwar

were placed before the Authority.

After detailed discussion and deliberation the Authority noted that sand bar

deposition is found at around 3.5-6 feet below the water level during low tide, hence

the Authority decided to issue CRZ clearance to the proposal for removal of sand

bar as shown in the table below:

Sand bar removal

Location Sand bar No. Length in
nreter

width
1n

meter

Depth
in meter

Quantity in M3 Quantiry in
MT (SG=1.s0

MT/ms

Aghanashini

rrver
SB-AG-2 750 105 0.5 39,375 59,000
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7 Name of the Project Rernoval of Sand from Sand Bar of Aghanashini
river in Kumta Taluk,

2. Narne of the Applicant District Sarrd Monitoring Committee (CRZ),
Uttara Karurada district.

'). Location of the Project
Village/Town, Taluk, Dt.

SB.AG-3

4. R.S. No.s

5. Extent of land
Length width Area

850n-r 85m 17.84 A/7.22Ha.
6. CRZ Classification CRZ area
7 Project Cost
8. Activities proposed Estirnated Quantitv of Removable Sand from

Sand Bar

Area
17.84 A 0.60 m 74,'1.28rn3

9 Whether permitted activity
as per CRZ Notification? If
yes, specify the relevant
rules

Yes

Sand bars rvhich obstructing the movement of
fishing vessels may be removed

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Cornmittee meeting held on
07.01..2017 & DCZMC meeting held on
28.07.2077.

11 An1, other details
72. Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifv relerzant rules.

Issue of clearance is within the scope of SCZMA.

17.4.72 Proposal of removal of Sand from Sand Bar of Aghanashini river (SB-

AG-3)in Kumta Taluk, Uttara Kannada District for issue of CRZ Clearance

[File No. FEE 93 CId.Z 2017)

The rerrised application submitted by the Depufv Commissioner, IJttar Kannada
District and the site inspection report submitted by the Regional Director, Karwar
rt'ere placecl before the Authority, RD has reported that since sand bar is cleposited

at around 6-8 feet below the water level during low tide and there is no obstructions
for rnovernent of fishing boats.

Page 80 of 92

143



After detailed discussion and deliberation the Authority decided to reject the
proposal of removal of sand from sand bar no SB-GA-3 in Aghanashini River, since

sand is deposited at around 4-6 feet below the water level during low tide and there
is no obstructions for movement of fishir-rg boats.

17.4.73 Proposal of removal of Sand from Sand Bar of Aghanashini river (SB-

AG-4)in Kumta Taluk, Uttara Kannada District for issue of CRZ Clearance

[File No. FEE 94 CRZ2017)

'1. Name of the Project Removal of Sand from Sand Bar of Aghanashini
river in Kumta Taluk,

2 Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada dish'ict.

.) Locarion of the Project
Village/Town, Taluk, Dt.

SB-AG_4

R.S. No.s
5 Extent of land

Length width Area
a.

770m 106.9m 20.33 A/8.23 Ha

6. CRZ Classification CRZ area

7 Project Cost
8. Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area De
20.33 A 0.60 m 84,440rn3

9 Whether permitted activity
as per CRZ Notification? If
y€s, specify the relevant

rules

Yes

Sand bars which obskucting the movement of
fishing vessels may be removed

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01.2017 & DCZMC meeting held on
28.01..2017.

77 An1'other details
72. Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifv relevant rules.

Issue of clearance is within the scope of SCZMA.
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The revised application submitted by the Deputv Commissioner, Uttar Kannada

District and the site inspection report subrnitted l-ry the Regional Director, Karn,ar
were placed before the Authority.

After detailed discussion and deliberation the Authoritv noted that sand bar

deposition is found at around 3.5-6 feet belorv the r,r'ater level during low ticle, hence

the Authority decided to issue CRZ clearance to tlre proposal for removal of sand bar

as shown in the table below:

Sand bar removal

Location Sand bar
No.

Length
tn

meter

width
tn

meter

Depth in
meter

Quantity
in Ms

Quantity in
MT

(SG=1.50

MT/m:

Aghanashini
rlver

SB-AG.4 700 75 0.5 26,250 39,300

17.4.74 Proposal of removal of Sand from Sand Bar of Aghanashini river (SB-

AG-S)in Kumta Taluk, Uttara Kannada District for issue of CRZ Clearance

[File No. FEE 95 CRZ2017)

f,

1 Name of the Project Removal of Sand from Sand Bar of Aghanashini
river in Kumta Taluk,

2. Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada dish'ict.

J Location of the Project
Viilage/Town, Taluk, Dt.

SB-AG-5

4. R.S. No.s
5 Extent of land

Length width Area

660rn 40m 6.42 A/2.6Ha
6. CRZ Classificatiorr CRZ area

7 Project Cost
8. Actirrities proposed Estimated Quantitl, of Removable Sand frorn

Sand Bar

Area Depth Quantity
6.42 A 0.60 m 25,086m3
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9 Whether permitted activity
as per CRZ Notification? If
y€s, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10 The details of
recommendations of the
Dish'ict Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in Dish'ict Sand
Monitoring Committee meeting held ol1

07.01..2017 & DCZMC meeting held on
28.01.2017.

11 Any other details
72. Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specify relevant rules.

Issue of clearance is within dre scope of SCZMA.

The revised application submitted by the Deputy Commissioner, IJttar Kannada

District and the site inspection report submitted by the Regional Director, Karwar
were placed before the Authority.

After detailed discussion and deliberation the Authority noted that sand bar

deposition is found at around 3.5-6 feet below the water level during low tide, hence

the Authority decided to issue CRZ clearance for the proposal of removal of sand

bar as shown in the table below:

Sand bar removal

Location Sand bar
No.

Length
ln

meter

width
ln

meter

Depth in
meter

Quantity
in M3

Quantity in
MT

(SG=1.s0

MT/m:

Aghanashini

rlver
SB-AG-5 300 40 0.5 7,200 10,800

17.4.75 Proposal of removal of Sand from Sand Bar of Sharavathi river
(SB- SH-1S)in Honnavar Taluk, Uttara Kannada District for issue of CRZ

Clearance [FiIe No. FEE 95 CR'Z2017)

1 Name of the Project Removal of Sand from Sand Bar of Shravathi
river in Honnavar Taluk,

2. Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada district.
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3 Location of the Project
\zillage/ Town, Taluk, Dt.

SB- SH-15

1. R.S. No.s
5 Extent of land Length width Area

500rn 300m 37.06 A/75Ha.
6. CRZ Classificatiorr CRZ area
7 Project Cost
8. Activities proposed Estimated Quantitv of Removable Sand from

Sand Bar

Area D
37.06 A 0.9 m 2,02,500rn3

9 Whether pern"ritted activity
as per CRZ Notification? If
yes, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.0L.2017 & DCZMC meeting held on
28.01,.2077.

11. Any, other details
1.2. \\ihether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifu relevant rules.

Issue of clearance is within the scope of SCZMA.

The revised application submitted by the Deputy Commissioner, lJttar Kannada
District and the site inspection report submitted by the Regional Director, Karwar
were placed before tl're Authority.

After detailed discussion and deliberation the Authoriw noted that sand bar
deposition is found at around <3 feet belorv the water level during low tide, hence

the Authority decided to issue CRZ clearance to the proposal for removal of sand bar
as shown in the table below:

Sand bar removal

Location Sand bar
No.

Length
tn

meter

rvidth
in

meter

Depth in
meter

Quant
ity in

M3

Quantity in
MT

(SG=1.50

MT/mr

Sharavatl-ri

rlvel'
SB-SH-15 500 200 0.8 80,000 1,20,000
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T7.4.76 Proposal of removal of Sand from Sand Bar of Sharavathi river (SB-

SH-1,6)in Honnavar Taluk, Uttara Kannada District for issue of CRZ
Clearance [File No. FEE97 CR.Z2017)

The revised application submitted by the Deputy Commissioner, lJtbar Kannada

District and the site inspection report submitted by the Regional Director, Karwar
were placed before the Authority.

After detailed discussion and deliberation the Authority noted flrat sand bar

deposition is found at around 2.5-3.5 feet below the water level during low tide,

1 Name of the Project Removal of Sand from Sand Bar of Shravathi
river in Honnavar Taluk,

2. Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada district.

J. Location of the Project
Village/ Town, Taluk, Dt.

SB- SH-16

4. R.S. No.s
5. Extent of land Length width Area

100Orn 100rn 24.71. A/10.00 Ha

6 CRZ Classification CRZ area

7 Proiect Cost
8 Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area
24.77 A 0.8 m 1,20,000m3

9 Whether permitted activity
as per CRZ Notification? If
y€s, specify the relevant
rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10. The details of
recommelldations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01..2017 & DCZMC meeting held on
28.07.2077.

11 Any other details
72 Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifu relevant rules.

Issue of clearance is within the scope of
SCZMA.
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hence the Authority decided to issue CRZ clearance to the proposal for."*o.rul of
sand as shor,r,n irr the table below:

Sand bar removal

Location Sand bar
No.

Length
IN

meter

width
in

meter

Depth in
rneter

Quant
ity in

M3

Quantity in
MT

(SG=1.50

MT/rnr

Sharavathi

river
SB-SH-16 800 100 0.8 64,000 96,000

17.4.77 Proposal of removal of Sand from Sand Bar of Sharavathi river (SB-

SH-18)in Honnavar Taluk, Uttara Kannada District for issue of CRZ
Clearance [File No. FEE 98 CF.Z2017)

t

1 Name of the Project Removal of Sand from Sand Bar of Shravathi
river in Honnavar Taluk,

2. Name of the Applicant Dish'ict Sand Monitoring Committee (CRZ),
Uttara Kannacla district.

'). Location of the Project
Village/Town, Taluk, Dt.

SB- SH-18

4. R.S. No.s
). Extent of land Length width Area

550m 150m 20.4 A 8.3 Ha.
6 CRZ Classification CRZ area
7 Project Cost

8 Activities proposed Estimated Quantitv of Removable Sand from
Sancl Bar

Area
20.4 A 0.8 m 99,600m3

9 Whether perrnitted activity
as per CRZ Notification? If

-yes, specifu the relevant

rules

Yes

Sand bars wllich obstructing the movement of
fishing vessels mav be removed

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZN{A)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01.2077 & DCZMC meeting held on
28.01..2017.
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11 Any other details
12. Whether issue of clearance

is within the scope of
SCZMA or NCZN4A?
Specify relevant rules.

Issue of clearance is rt,ithin the scope of SCZIT4A

Tl're revisecl application submitted by the Depuly Commissioner, IJttar Kannada

Dish'ict and the site inspection report submitted by the Regional Director, Karwar
were placed before the Authority.

After detailed discussion and deliberation the Authority noted that sand bar

deposition is found at around 3.5-6 feet below the water level during low tide, hence

the Authority decided to issue CRZ clearance to the proposal for removal of sand bar

as shown in the table below:

Sand bar removal

Location Sand bar
No.

Length
in

meter

width
ln

meter

Depth in
meter

Quant
ity in

M3

Quantity in
MT

(SG=1.50

MT/m:

Sharavathi
river

SB-SH-18 400 95 0.7 26,600 39,900

17.4.78 Proposal of removal of Sand from Sand Bar of Sharavathi river (SB-

SH-19)in Honnavar Taluk, Uttara Kannada District for issue of CRZ

Clearance [FiIe No. FEE 99 CR^Z2017)

7 Name of the Project Removal of Sand fron'r Sand Bar of Shravathi
river in Honnavar Taluk,

2. Name of the Applicant District Sand Monitoring Committee (CRZ),
Uttara Kannada dish'icL

J Location of the Project
Village/Town, Taluk, Dt.

SB- SH-19

4 R.S. No.s
5 Extent of land

Length width Area

650m 24.08 A/9.75H.a.150m

6. CRZ Classification CRZ area

7 Project Cost
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B Activities proposed Estimated Quantitv of Removal'rle Sand frorn
Sand Bar

Area Quan
24.08 A 0.8 rn 1,17,000m3

9 Whether pern'ritted activity
as per CRZ Notification? If
,ves, specify the relevant
rules

Yes

Sand bars which obsh'ucting the movement of
fisl'ring vessels mav be rernoved

10 The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals rvere cleared in Dishict Sand
Monitoring Comrnittee meeting held on
07.07.201.7 & DCZMC meeting held orr
28.0L.2017.

11 Arr1, other details
72 Whether issue of clearance

is within the scope of
SCZMA oT NCZMA?
Specifu relevant rules.

Issue of clearance is rn ithin the scope of SCZMA

The revised application submittecl by the Deputv Commissioner, Uttar Kannada
District and the site inspection report subn'ritted b,v the Regional Director, Karwar
rvere placed before the Authority. The Regional Director (Karwar) has reported that,
sand is cleposited at around 6-8 feet below the w,ater level during low ticle and there

is no obsh'uctions for movement of fishing boats.

After detailed discussion and deliberation the Authority decided to reject the
proposal of removal of sand from sand bar No. SB- SH-19 in Sharavathi river, since
sand is cleposited at around 4-6 feet below the water level cluring low ticle and there

is r-ro obstructions for movement of fisltng boats.

17.4.79 Proposal of removal of Sand from Sand Bar of Sharavathi river (SB-

SH-20) in Honnavar Taluk, Uttara Kannada District for issue of CRZ
Clearance [File No. FEE 100 CF.Z 2017)

1 Name of the Project Rernoval of Sand from Sand Bar of Shravathi
river in Honnavar Taluk,

2 Name of the Applicant Dish'ict Sand Monitoring Committee (CRZ),
Uttara Kannada dish'ict.

J Location of the Project
VillagelTown, Taluk, Dt.

SB- SH-20

I R.S. No.s
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5. Extent of land Length width Area

900rn 120m 26.67 A/70.8 Ha

6. CRZ Classification CRZ area
7 Proiect Cost
8. Activities proposed Estimated Quantity of Removable Sand from

Sand Bar

Area Depth Quantity
26.67 A 0.8 m L,29,600m3

9 Whether permitted
activity as per CRZ

Notification? If ves, specify

the relevant rules

Yes

Sand bars which obstructing the movement of
fishing vessels may be removed

10. The details of
recommendations of the
District Coastal Zone
Management Authority
(DCZMA)

The proposals were cleared in District Sand
Monitoring Committee meeting held on
07.01.2017 & DCZMC meeting held orl
28.01..2017.

11. Any other details
12. Whether issue of clearance

is within the scope of
SCZMA OT NCZMA?
Specifu relevant rules.

Issue of clearance is within the scope of SCZMA.

The revised application submitted by the Deputy Commissioner, Uttar Kannada

District and the site inspection report submitted by the Regional Director, Karwar
were placed before the Authority.

After detailed discussion and deliberation the Authoritv noted that sand bar

deposition is found at around 3-4.5 feet below the water level during low tide, hence

the Authority decided to issue CRZ clearance to the proposal for removal of sand bar

as shown in the table below:

Sand bar removal

Location Sand bar
No.

Length
in

meter

width
in

meter

Depth in
meter

Quantity
in M3

Quantity in
MT (SG=1.50

MT/me

Sharavathi

river
SB-SH-20 700 100 0.8 56,000 84,000
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The Authoritl' has decided to irnpro5s the follort ing conditions iu addition to
the conditions stipulated in the technical re1'rort submitted bv the NITK, Surthkal for
rernoval of sand bar deposited along Rirrer Kali (SB-KL-1 to SB-KL -5), River
Gangavali (SB- GA-1 & SB- GA-2), River Aghanashini (SB-AG-1 to B-AG-S) and in
River Sharavathi (SB-SH-15, SB-SH-L6, SB-SH-18, SB-SH-19 & SB-SH-20).

1n

T'Irc Deputy Conunissioner may pernlit rernot,ol of sand bnrs hr tlrc specifed
time period in a particular nren as giaen in the proposal ruith GPS latitude
and longitude along with specifc quantity subject to such conditions, such
as registered local conununity persotls tuith a condition to rentolte tlrc sand
bar manunlly only by using local dinglies.

The Etntironntental Offcial at district letel shall monitor the remoaal of
snnd bnr nnd subntit report to tlrc Deputy Conunissioner, as ntay be

specified, say depth of sand bar remoaed in tlrc specifed location and the

quantity of sand obtained tltere of .

Tlu CRZ clearnnce for sand bar rentottal is ttalid for only one year from the
dnte of issue of clearance.

The agenda and the minutes of the Serten Member Committee, permits
issued by Deputy Commissioner and monitoring reports of the remorsal of
sand bar utould be uploaded on tlrc ruebsite of tlrc Deputy Commissioner'

ffice and also mnde ottailable tlrc lmrd copy to Ziln Parislrnd etc., ns ,nay
be directed by the Deputy Comntissioner.

Tlrc accurnulation of sand bar, its retnortal process etc., shall be monitored
by Deputy Commissioner with tlrc help of satellite imageries, GPS, etc. lt
shall be ensured that the pennits are not accorded in such areas which are

identifed as eco-sensitiae zones, fish migratory and breeding grounds. The

perntits shall be gioen taking into consideration the local circumstances and
ecological settittgs.

Deposit in the sand bars abotte tlrc letrel o.f riaer bed only shall be remorsed

by ruay of bar skimning and no pit excattation slmll be perutitted.

The sand deposits toithin the buffer zone of 50 meters from the existing
mangroae shall not be disturbed.

Sand bnrs in the knottn breeding and sparuning grounds slmll not be

disturbed. Remotsal of sand bars dtu'ing the flnnsootl scason uliclt is

generally tlrc breeding season for tlrc nquatic fnuna shall be aaoided.

No pits in the riaer bed shall be fontrcd as it tends to alter tlte entire rioer
dynaruics.

Sand bnrs at tlrc oicinity of bridges and otlrcr ertgineerhtg structures and
the ritrer bnnks sltall not be disturbed.

u

1L'

at.

aii.

z,iii.

ix.

x.
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xt

xll.

Tlrc authorities shall ensure tlmt rentoaal of sand bars do not disturb tlu
lubitants irt order to consertte bentlic flora and fauna that inlubit tlrc sandy
substrata.

Tlte Autlrority reseraes tlrc right to cancel ttrc NOC giaen under CRZ
Notifcation for sand bnr rernoztal incase of any rtiolation in the interest and

conserttation of coastal enuirontnent ruithout gitting any notice.

Tlrc natural 'Kudrus' (Islnnds) should not be disturbed.

As tlrcre is no irusolaement of sand mining and the present proposal is for
remoaal of sand bar there is no need to obtain Enoironme:nt Clearance

separately.

17.5. Other Subiects

17.5.1 The Chairman expressed that tl're smaller proposals like
reconstruction/repair of dwelling units need not come before tl're KSCZMA, it
can be cleared at the DCZMC level only to avoid delay and inconvenience to
the local people. After deliberation the Authority decided to authorize tl're

concerned RD's to issue provisional NOC for the proposal of
reconstruction/repair of dwelling units in the NDZ area of CRZ III also with
the approval of concemed DCZl|dC and then to submit the proposal to
KSCZMA for ratification of the action taken by them as is being presently
followed in the case of CRZ II & CRZ III (outside NDZ) area.

17.5.2 The Authority noted that the existing application processing fee structure
for the proposals involving commercial activities is Rs.50,000 up to Rs.1.00

Crore investment which needs to be re-categorised. After deliberation tl're

Authority felt that the fees sh'uctures has to be revised and decided to send a
proposal to the Finance Deparbnent of Government to revise the fee structure
and to issue revised G.O regarding application processing fees.

77.5.3 The Authority felt that people who are residing in CRZ I areas are very
vulnerable for damage to their lives and properties during rainv season and
there is need to rehabilitate them to a safer zone. After deliberation the
Authority decided to identifu an institution to take up study to identity
number of families residing such vulnerable areas and to suggest ways and
mode of rehabilitation. After identification, proposal may be obtained from
such institution and brought for approval of Authority during next meeting.

x1ll.

xiv.
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1,7.5.4 Sri. Denesh Navak NGO Member stated that there is need to take up
afforestation in the CRZ areas u,ith the local species to avoid erosion of sea.

The Chairman suggested him to prepare a Pilot Project and submit to the

Deputy Conservator of Forests, Ivlangalore Division for irnplementing the

salrle and in case of arry financial requirernen! DCF, Mangalore rnay

approach the Ecologl, and Enrrironment Department.

Tlrc nrcethtg cotrclLtde d ruitlt t ote o.f tlmrtks to tlrc Clmir

S,J/-
(P. Ravikumar)

Additional Chief Secretary to Gorzernmerlt,
Forest, Ecologv & Environrnent Department

&
Chairman, Karnataka State Coastal

Zone Management Authoritv.

(Vijay Kumar)
Special Director (Technical Cell)

& Member Secretary, KSCZMA
Forest, Ecology and Environment Department.

No. FEE 255 CRZ2016
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Annnt r*u-5-

KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted byMoEF & C.C Government of lndia, under Sub-Section (1) & (3) of e(p) Act 1986)

No: APG 79 CRZ2023 Dated: 02.09.2023

Respected

Subject: Clearing l9 sandbars for boat traffic on Kali. Gangavali, Aghanashini and

Sharavathi rivers in the Coastal Control Zone area of Uttara Kannada

District.
Reference: 1 . Their letter No : PNP/K.N.V lM.D. A.P 12022-23 I 1830, dated :

19.01.2023

2. Their letter No : PNP/K.N.V lM.D. A.P .12022-23 1213 l, dated :

28.03.2023.

3. Proceedings of the 42ndKarnataka State Coastal ZoneManagement
Authority Meeting held on 29.05.2023

*r(*{<******

In relation to the above rnatter, regarding the clearing of sand bars in the Kali, Gangavali,
Aghanashini and Sharavathi rivers in the Coastal Control Zone area of Uttara Kannada District
dated: 04-01-2023 by the District Collector, Uttara Kannada District, Kanvar. In the District 7

member (CRZ) committee rneeting held under the chairmanship, the matter was presented and the

officials of the fisheries depar-trnent requested that it is advisable to clear the sand dunes as the

sand dunes are obstructing the movement of boats to facilitate the fishing activities and according
to the recommendation report of the N.l.T.K Surathkal Institute experts.

The said proposal was presented in the District Coastal Zone Management Cornmittee
meeting held on 1201.2023 based on MoEF's guidelines and NITK experts' recommendation and

conditions and legal advice on NGT & High Court order to exclude SB-KL-06 sandbar due to
rvater depth required at landing for boat traffic. The Karnataka State Coastal Zone Manasement
Authority has been recommended in the reference (l) letterto clearthe remaining l9 sand dunes.

The follorving are the details of the sand dunes recommended accordingly.
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t

sl.
No

Sand bar
Latitude

Longitude
Lengt
h (tn)

widt
h (m)

Depth
(m)

\\/ater
depth
during
Iou'tide
(LrL).

Recommended
quanti[,of

sand (metric
tons) MT

Kali River

1

SB-KL-OI
North:Baire Village
South:Gotagali

Village
East:Kali River

West:Kali River

14053'34.92"N

74"16',54.28"8
380 72 0.8

-0.24rn to

2.23n'r
37.209.60

2

SB-KL-02
North:Baire Village
South:Kerarvadi

Village
East:Kali River

West:Kali River

14"53',41.75"N

7 4" 16', 19 .24"8
69s 105 0.75

-0.67rn to

l.llrn 93,043.12

3

SB-KL-03
North:Baire Village
South:Katar Village
East:Kali River

West:KaliRiver

14053'42.76"N

74"15',42.15"8
547 136 0.75

1.5lrn to
1.37m

94,849.80

4

SB-KL-04
North:Baire Village

South:Katar Village
East:Kali River

West:Kali River

14053'55.02"N

74015'14.93"8
621 95 0.7

-0.27m to

l.85rn
10204.05

5

SB-KL-05
Nonh:Ulaga Village

South:Katar Village
llast:Kali River

West:Kali River

14053'38.32"N

7 4"14',48.70"E
r90 14 0.5

1.53m to

2.1 5rn
7 106

6

SB-KL-06
Norlh:Ulaga Village

South:Katar Village

East:Kali River

14053'19.8 1 "N
7 4" 14',50.20"E

261 66 0.75
3.41m to

5.78rn
cancelled
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I

\\/est:Kali River

1

SB-KL-07
Nonh:Ulaga Village
South:Katar Village
East:Kali River

West:Kali River

14052'38.37"N

7 4" 15',3.59"E
300 43 0.8

1.36m to

2.14n
17544

Total 319,956.57

Gangavali River

I

SB-GA-01

North:Shirur Village
South:Uluvare

Village
East:River

West:River

14036'3.00"N

74"22',5.03"E
906 8l 0.75

-0.63rn to

l.4lm
93567.15

2

SB-GA-02
North:AndleVillage
South:Kodsani

Village
East:River

West:River

14"36'21.68"N
'14"23',38.20"E 600 82 0.8

-0.12m to

0.75m
66912

Total 160,479.15

Aghanashini River

I

SB-AG-o1
Norlh:Manakon
Village
South: Harkade

Village
East:River

West:River

14"27',6.46"N

74"27'9.33"E
s33 r08 0.6

0.87m to

1.38m
s8715.28

2

SB-AG-02
North:Divgi Village
South:Manki Village
East:River

West:River

690 162 0.6
-0.4rn to

l.52rn
I l40 t 5.6

J

SB-AG-03
North:River
South: River

853 99 0.6
0.93rn to

1.49m
86135.94
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-1.

East:Tandrakuli
Village
West: Tanrrirkuli

4

SB-AG-01
North:River
South: River

East:DundakuliVilla

West:Hegde Village

591 143 0.6
1.25m to

2.I0m
81078.12

345,945.24Total

Sharavathi River

5r0 113 0.7 5
-0.99m to

0.48m
73478.2sI

SB-SH-OI

Nortll:Allanki
South: Kodani

East:River

West:River

6r0 r28 0.75
-0.09nr to

0.87rn
995522

SB-SH-02
Nortlr:Mudkarri

South: Beranki

East:River

West:River

3

SB-SH-03

North:Keravalli
South: Anilgod
East:River

West:River

400 61 0.5
-0.22nr to

2.44m
20740

4

SB-SH-04

North:.lalavalli
South:Heggar

East:River

West:River

458 r09 0.7 5
-0.72m to

I .1 Onr
63650.55

5

SB-SH-05

Nomh:.lalavalli

South:Balkuru

East:River

\\rest:Rive

472 86 0.5
-0.31. to

2.21rn
34503.2

6 SB-SH-06 730 73 0.5 0.47m to 45296.5

I
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orlh:Jalavalli 2.57m
South:Balkuru

East:River

West:River

As per the meeting of the Authority dated 27.02.2023. the infonnation is provided as per the order

given by the Hon'ble NGT bench in OA No.25212017 asto what purpose and for what purpose the

sand cleared frorn the sand dunes obstructing the movement of fishing boats will be used in

reference (2).

The said proposal rvas presented before the 42nd meeting of the Karnataka State Coastal Zone

Management Authority held on 29.05.2023 and the authority has taken a decision accordingly.

The Authority discussed in detail the said proposal with MoEF's guidelines and recommendations

rnade by NITK experts and with the conditions imposed and with this additional stipulation to

clear the above l9 sand dunes in Kali Gangavali Aghanashini and Sharavathi river basin within

the Coastal Control Zone area of Uttara Kannada District not to exceed the amount of sand shorvn

in front of them. Approval was granted to issue the No Objection Letter with the following

conditions

Work shoutd be taken up as per the Hon'ble NGT Order in O.A. No. 252/2017 & us
per the directions of Hon'ble Supreme Court, in Civil Appeal No. 7316/2022 which

reads as follows:

".......the traditional coastal communities are permitted to remove the

sandbars in the inter-tidal areas only through a non-mechanical manual

method and strictly in accordance with the guidelines contained in the

Notification dated 18.01.2019, as amended on 24.11.2022, issued by the

MoEF & CC, Union of lndia."

7

SB-SH-07

Nomh:Padukuli

South:Molkod

East:River

West:River

683 r00 0.7
0.33m to

l.4Orn
81277

Total 418,497.50

Total Quantity 12,44,878.46
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1,
).

As decided by the Karnalaka State Coastal Zone Managenrent Authority. MoEF's guidelines and

NITK expefis' recornnrendations, u,ith the corrditions iniposed and the above additional conditions

for the proposal to c lear the above l9 sand dunes in the Kali Gangavali. Afanashi: 2 and Sharavati

river basins in the coastal control zone of Uttara Kannada district are shorvn before thern. An

objection letter has been issued to clearthe amount of sand not exceeding.

Yours Faithfully,

sd/-

(R.Gopal)

Member Secretary,

Karnataka State Coastal Zone Management Authority,
Department of Forests, Biodiversify- and Environment.

To,

Regional Director (Environment),
Department of Forest, Wildlife and Enr,ironment,
Parisara Bharvano Habbun,ada,
Kanvar.
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1

ITEM NO.37 COURT NO.9

(rA No .1,42677 / 2022 - CONDONATTON
No .1.42679 /2922 - STAY APPLICATION
FROM FILING O.T.)

SECTTON XVTI

Appeuant ( s )

Respondent ( s )

DELAY IN FILING and IA
IA No.L42678/2022 - EXEMPTION

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

civil Appeal No(s).7376/2022

UDUPI JILLA HOIGE DHONI KARMIKARA SANGHA (R.)

VERSUS

THE DEPUTY COMMISSIONER/CHAIRIIAN DISTRICT
SAND MONITORING COMI4ITTEE & ORS.

OF
and

Date : 24-o4-2O23 This appeal was called on for hearing today.

CORAM :

HON,BLE MR.
HON,BLE MR.

JUSTICE SURYA KANT
JUSTICE J.K. MAHESH}'ARI

For Appellant ( s ) Mr. P. Vishwanatha Shetty,
Mr. Mahesh Thakur, AOR

Ms. Shivani, Adv.
Mr. Deepak 8., Adv.
Mrs. vipasha Singh, Adv.

For Respondent(s) Ms. Aishwarya Bhatj-, ASG

Sr. Adv .

Mr.
Mr.
Mr.

V. N. Raghupathy, AOR

Parikshit P Angadi, Adv,
Manendra Pal- Gupta, Adv.

Prince Isac, Adv.
omanakuttan K. K., AOR

UPON hearing the counsel the Court made the following
ORDER

M

M

r
r

ffi De1ay condoned.

Admit.

List the appeal for final hearing on 14.09.2023.

Pleadings be completed, meanwhile,

4,

5.

Antwut:^-e-- 6

1-. Heard learned Senior Counsel appearing on behalf of the

appellant as well as learned Additional Solicitor General appearing

on behalf of respondent - Union of India.
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6.

2

Meanwhile, the traditional coastal communities ar;r
permitted to remove the sand bars in the intertidal areas on.ly

through a non-mechanical manual method and strictly in accordance

with the guidelines contained in the Notification dated 18.01.2019,
as amehded on 24.11.2022, issued by the l,rlinistry of Environment,

Forest and Climate Change, Unarn of fndia.

(SATISH KUMAR YADAV)
DEPUTY REGISTRAR

(PREETHI T. C. )
COURT MASTER (NSH)
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Annexure- T

vDistrict 7 member's committee ( CRZI. Uttara Kannada, Renewal of
sand removing tempofaly p

Tem ra Pe No. UTKSSRPO 1 3644 L3-O3-2A241

As per tlie directions of Ministrv of Environment and Forests. Govemment of India.

Nerv Dellri Oft-rce Mernorandunr No.1 I -83/2005-lA-lll (Vol.lll) dated 24-02-2011.

09-06-2011 and 08-11-2011 and as per tlie CRZ clearance dated:02-09-2023 issued b1,

Karnataka State Coastal Regulation Zone Management Authority, the ter-nporary perrnit

issued for removal of sand in Sand Bar No.SB-SH-O2 of Sharavati River in Honnavar Taluk

of Uttara Kannada District has been renerved to Mr.Dolwin Urban Dias till 0l -09-2024

subject to the following conditions.

Sand Bar details:-

I

Sand Bar No SB-SH-02

a) GPS Co-ordinates

A: 14" 14' I 7.66"N 7 4"33'28.36"8
B: 14"14'1 3.27"N 7 4"33'26.18"8
C: 1 4" 74'20.66"N 7 4"33' 16.60"E
D: 14"14'16.39"N 74"33'15.99"E
E : 14"14'20.03"N 7 4"33'7 .24"8
F: 14o14'1 6.37"N 7 4"33'6.92"8

b) Village Mudkani & Beranki
c) Grarn Panchayat Herangadi & Kodani
d) Taluk Honnavar

2 e) Extent (in hectare) 8-24 hectare
., f) Distributed sand quantity 5000 Metric Ton

4

Sand Loading Point Sy No.5 hissa 2 of Balkuru villa.qe

a) GPS Co-ordinates

14" 14' 13 .43 "N 7403 1',24.96"8
14" 14' 1 3.75 "N I 4"31',24.96"E
| 4" | 4', 1 3.60 "N I 4" 3 l', 24.60"F.
I 4" | 4', I 3.28"N 7 4"3 1',24.60"8

b) Village Balkuru
c) Gram Panchayat Ball<uru
d) Taluk Honnavar

Conditions for removal of sand in CRZ area of Uttara Kannada District:

l) The license issued is valid from the date of its issuance till 01.09.2024. If the

perrnitted amount of sand is lifted prior to cornpletion of the license period. the sarre

stands lapsed automatically.

2) As per rules for the existing sand a sum of Rs. 80/- is collected as royalty. Further,

10% of the royalty is collected as DMF , 40o of royalty is collected as AP and 2oh is

collected as TCS. In case the royalty amount is rnodified from tirne to time, the same

shall be paid.
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An nexure-

3) lhe vehicle carrring the sand rnLrst llass through either the con'rposite check post or

rtrines arrd -seolo,e1'/police/Forest check post. Il'the transportation is rrot possiUfeQ

u,ithin the said check post it must be carried u,ithin the stipulated tinre.

4) The transportation of sand rnust be fi'om 6arrr in the lnorning to 6 prn in the evening

tvithout causing disturbance to fishennen or their nets. Failing tvhich. the permits

shall be cancelled.

5) As per the order of the Karnataka State Governrnent bearin-e No. CI/250/MMN/2009

dated 28.08.2009 transportation of sand is prohibited outside the state. Further. the

permits shall be subiect to further decisions of as per the the district 7 member's

committee of CRZ vide order of the state -eovernment bearing No. CI 518 MMN

2013 dated 05.02.2014.

6) Every boat used for sand removing must mandatorily have the license issued by the

ports department. As a safety measure, weight exceeding rvhat is pennitted by ports

departrnent must be prohibited.

7) The sand rvhich is stored must mandatorily transported by 'one state one GPS

'lnstalled vehicle'. The vehicle or the boat used fbr sand removing and transportation

must have GPS. The boat used for sand removing must have temporary perrnit

number and the GPS device number on red paint on yellow surface.

8) Usage of child labour, bonded labour is prohibited. The safety of labourers and the

risk of their ernployrnent and life is on the licensee.

9) A separate sand bar is assigned to each boat of the temporary permits. Such perrnits

shall work only on the assigned sandbar and not otherwise.

10) The sand transportation must not affect the day to day activities of the residents and

villagers nearby.

1l) As a safety measure, no sand removing shall be done 500 meters nearto the road or

railrval, line. No sand removin,e must be done near any kandla plants. or any variety

of plants and also islands. Further, no sand removin-u must be done 50 meters close to

the shore of any river.

lD If the sand removir-rg is causing any darnage to the aquatic life or to the environment,

the sarne must be immediately stopped.

13) The documents pertaining to the vehicles used for transportation must be kept in sand

loadin-e point and the same must be shorvn at the time of inspections.

14) The conditions stipulated in the NOC dated 02.09.2023 issued by the Karnataka State

Costal Regulation Authority must be adhered to.
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Annexure-

Anv conditions stipulated as per administratirze and environmental necessities rriust

be con-rplied.

If the above conditions are violated. rvithout further notice. the pennits rvill be

cancelled and such pennit holder rvill be placed under a black list.

The ternporary permit holders rnust install CCTV cameras to their sand loading point

at their own cost.

The sand must be supply at the price stipulated by the district authorities.

An affidavit duly sworn stating that the above conditions would be complied rnust be

subrritted to the member secretary.

15)

t6)

n)

18)

1e)

To,

Dolrvin Urban Dias
Post: Taribagilu,
Tq:Honnavar U.K

sd/-
Senior Geologi st/Lnplementing of fi cer
District 7 member's committee (CRZ),

Uttara Kannada District. Karwar
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Government of Karna taka
Fe)o$,

(Revenue Department)

No. : GaBooE/UNiM an/ Sand /CRZI ZOZ2-23/ B!4O-SO

Reference:

Regarding clearance of sand dunes identified in Net;
basins of Coastar conrrol zone of Dakshina ;::T:::';::::iT";
transportation of sand fo
mineral transporration r.:i;:"t""ntlpublic 

works in the district with

dero_eaoO 6-orLo agerd
doaoefoood>oJd uo&)D
6aco dd{cd del_,
d$orlg.odJ _ s75 oo1.

^ frqn gxLt*e<- 3Deputy Commissioner &
District Magistrate,s Offi ce.
Dakshina Kannada District.
Mangaluru 

- 575 001.

Dated 24-02-2023

r

5. District Collector and Chairman, District 07 Member Committee,Dakshina Kannada District Letter No:
07 -Lz-zOZZ and 0B_L2_2022.

MMC/C.R/C.R.Z/ Sand /2022_23 dated

6. District 07 Member Co

2023. 
mmittee (CRZJ meeting resolution dated 31-01_

Subject:

2. Original Application Nr

Benchcourtd.t"dlB.0s:;::i:^:::r:;,"::H,""J"HNationa,Green
3' District commissioners and chairman, District 07 Member committee,Dakshina Kannada District whose proceedings are dated Z|-OS-2022.4. Hon'ble High Court of Karnataka order dated B_Og_2OzZand 10_10_2022 in reladon to Writ petirion Nos. 16115/2022 (GM-MM-S) &L9663/2022 [cM_MM-S].

1' Government of India Ministry of Environment & Forests officialNotifi cation No' 1 1 -8312 005-1A-III dated 24-02-20 1 L, Og -o 6-20L 1 and 0B-1.L-2017.

*x**@****
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Proposal:

Karnataka State coastal Zone Management Authority IKSCZMA) regarding

clearing of l-4 sand dunes identified in Netravati and Falguni river basins of coastal

control Zone of Dakshina Kannada District, letter No. Apjee rL cRZ zozz dated 05-03-

2022 has issued a no-obiection retter valid up tor 04-03-2023, identiff the

persons/communities who traditionally remove sand as per the guidelines issued by the

Government vide Government order No: cr 5g3 MMN 2021, Bangalore, dated 1i.-0i.-

2022 for clearing sand dunes by human rabour, fresh/ renewal applications for issue of

temporary permit for sand dune clearing are invited from tB-03-2022 to zs-og-z}o2z,

282 applications received and verified under the supervision ofAssistant commissioner,

coastal control Zone, including officers Fisheries, Environment and Mines and Georogy

Department formed Application Review committee on 2s-03-2022. Government Order

No: cl 583. MMN 202 Bangalore, a totar of 2g2 applications and documents received have

been scrutinized, by Application Review committee according to government guidelines

dated: 1L-01-2022. As per the resorution of the District 07 Member committee meeting

held on L4'04-zoz2, atotar of 202 traditional sand extractors have been identified from

1 community as per the guiderines of Government of Karnataka order No: cr sg3 MNN

202L, Bangalore, dated r1.-or-zo2z, As per the resorution of District 07 Member

committee meeting held on 14-04-2022, a totar of 202 traditional sand extractors have

been identified from 1 community and 148 temporary permits have been issued as per

the guidelines issued by the Government of Karnataka order No: cr 583 MN 2021,

Bangalore, date d fl-or-2022. Nationar Green Bench of the Hon'bre Supreme court, South

Zone, chennai filed here original Apprication No. 252 of 2ot7(sz) vide order dated 18-

05-2022 Hon'ble court has directed District 07 Member committee to immediatery stop
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the method ofsand dune clearance in Karnataka coastal control zone and to ensure that

illegal sand mining does not take place in the Coastal Control Zone (CRZ) area.

Regarding the order and direction of Hon'bre National Green Bench court on z0-

05-2022 District 07 Members committee Meeting and provisional Licensee,s meeting,

decided to comply with Hon'ble court's order, suspension of crearing/transportation of

14 sand dunes identified in Netravati and Falguni river basins of coastal control Zone of

Dakshina Kannada District for sale purposes, to a ow temporary permit horders to clear

sand mining boats and sand transport vehicres from the coastal contror Zone area on 23-

05'2023 and the notice wil be issued by the Department of Mines and Georogy.

Dated 2i.-05-2022 order of District 07 Member committee an d dated 23 -os -zoz2

Notice of Department of Mines and Geology against 30 provisionar Licensees writ
Petition No.76115/2022 (GM-MM-S) and 27 provisionar Licensees writ petition No.

19663 /2022 (cM-MM-sJ filed a suit in Hon,ble Karnataka High court. The order of

Hon'ble National Green Bench court is related to udupi District, the order of District

collector of Dakshina Kannada and the notices of Department of Mines and Georogy have

been dismissed by the Hon'bre Karnataka High cour! the permission given to the

traditional sand extractors/communities who were taking sand in the past to crear the

sand dune by human labour w l continue automaticaly, therefore at present to clear the

sand dune permission is granted. provision has been made for distribution of minerar

transport permit in order to transpoft sand in the earrier temporary permi! and in

continuation of this, L4 sand dunes identified in Netravati and Falguni river basins of

coastal control Zone area have been creared and the government/other works in

Dakshina Kannada district and in order to suppry sand to the pubric as per the rures of
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the temporary permit holder and other applicable charges will be decided in the district

07 member committee meeting herd on 3L-oL-2023 to issue mineral transportation

permit. Hence the following order.

Order

Mr. Ravikumar M.R., I.A.s., District co ector and chairman, District 07 Member

committee, Dakshina Kannada District, as I arready described in the proposal filed at

Hon'ble Karnataka High Courr Wrir petition Nos. 1611S/2022 (GM_MM-SJ and

t9663/2022(GM-MM-SJ with rhe respect an order passed by a Hon'bre courr Nationar

Green Bench of Hon'ble Supreme court, south Zone, chennai, here recorded the 0. A.

No.252 08 20L7(SZ) dated 18-05-2022 0rder perrains to Udupi district, as the Hon'ble

Karnataka High court dismissed the orders ofthe District collector of Dakshina

Kannada and the notices ofthe Department of Mines and Geology, the permission given

to the traditional sand extractors/communities who used to extract sand by human

labour to clear the sand dune. Further, to clear the 14 sand dunes identified in the

Netravati and Falguni river basins ofthe coastar control Zone area and to supply sand

for government/other works in Dakshina Kannada district and to suppry sand to the

public from the temporary licensee on payment ofapplicable royalties as per rules and

issue mineral transportation license was ordered.

sd/-
District Collector and Chairman,
District 07 Member Committee(CRZ)
Dakshina Kannada District, Mangaluru.
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1. Hon'ble Director, Department of Mines and Geology, Bangalore.

2. Hon'ble Commissioner of police, Dakshina Kannada District, Mangalore.

3. Hon'ble Superintendent of police, Dakshina Kannada District, Mangalore.

4. Hon'ble Regional Director, Coastal Control Zone, Mangalore.

5. Assistant Commissioner, Mangalore Sub Division, Mangalore.

6. foint Director, Fisheries Department, Mangalore.

7. Environment 0fficer, Karnataka State pollution Control Board, Mangalore.
8. Deputy Director, Department of Mines and Geology, Mangalore.

9. Prof. Basavananda M. Dodamani, Department of water Resources and oceanEngineering, N.l.T.K. Suratkal, Mangaloie.

10. Shri SA Prabhakar Sharma, K.A.S. (ReJ, 205, Minerva Apartments BJ_KoppikkadRoad, Mangalore-57S004.

L1. Shri Nitin Kumar Bin Sheshappa Salian, Chandni House, Emkere Cross Road,Mangalore-575001.
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Application for permission to extract Ordinary sand in Coastal Regulati on Zone
(As per the proceeding of the District Sand Monitoring Committee (CRZ) meeting)

To,

The Member Secretary / Deputy Director,
Department of'Mines and Geologl,
l]ttara Kannada District. Kanvar

Application No.l6l

All information provided above is true and accurate. If the details and documents

submitted by me are incorrect, action can be taken against me as per the rules.

illace: I{onnavara
Date: 30l19n0l5

sd/-
Applicant Sign

I Name of the Applicant Gajanana Narayan l{egde
) Father Name Narayan Itam Hegde
-l Address/Residential Place At Melin Mudkani.

Post: Kelagin Mudkani.
Talluk: Honnavar (U.K)

4 Ernploytnent/Proltssi on Irarmer
Annual Income Details Rs. 1.20.000,i-

{t Description of the river area
where sand will be removed
(Sand bar)

Adkar-Kodani. River Place
Sand bar List No.SB-Sll-22

7 Are any of your family members
currently holding a temporary
sand permit? Giving information

No

8 If there are 108 ternporary
licensees who have been granted
permission in the past, then the
information of the license
number will be given.

Not Applicable

I If there are 108 temporary
licensees who have given
permission earlier, then they will
have to give information about
the place where they want to
store the sand extracted from the
sand bar, village, survey number,
area.

Not Applicable
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Application for permission to extract Ordinary sand in Coastal RegulationZone
(As per the proceeding of the District Sand Monitoring Committee (CRZ) meeting)

To,

The Member Secretary / Deputy Director,
Deparlment of,Mines and Geologl'
[-]ttara Kannada District. Kanvar

Application No.365

All information provided above is true and accurate. If the details and documents

submitted by me are incorrect, action can be taken against me as per the rules.

Place: Karr.var
Date: 2910912A15

sd/-
Applicant Sign

1 Name o1'the Applicant Rarnesh Krishna Naik
) Father Nanre Krishna Mabalu Naik
J Address/Itesidenti al Place Post: Gersoppa, I'luligar.

TallLrk: Honnavar (U.K)
I Em p I o-vme ntr'Pro fes s i on Extraction of Sand
5 Annual Income Details Rs. 1.00.000/-
6 Description of the river area

where sand will be removed
(Sand bar)

sB-sr{-22

1 Are any of your family members
currently holding a temporary
sand permit? Giving infonnation

No

It If there are 108 temporary
licensees who have been granted
permission in the past, then the
information of the license
number will be given.

No

() If there are 108 temporary
licensees who have given
permission earlier, then they will
have to give information about
the place where they want to
store the sand extracted from the
sand bar, village, survey number.
area.

No
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Application for permission to extract Ordinary sand in Coastal Regulation Zone
(As per the proceeding of the District Sand Monitoring Committee (CRZ) meeting)

To,

The Member Secretary / Deputy Director,
Department of Mines and Geology

Uttara Kannada District. Kanvar

Application No.l76

All information provided above is true and accurate. If the details and documents

submitted by me are incorrect, action can be taken against me as per the rules.

Plac,e: .lalavalli
Date:01/1012015

sd/-
Applicant Sign

1 Name o1'the Applicant Raghavendra Nayak
2 lrather Name I)evaraya Jatta Nayak
J Addressiltesidenti al Place At Veerangudi.

l']ost: Jalavalli"
Talluk: Honnavar (U.K)

4 lir n p loym ent/Pro fess i on Irarmer
) Annual Inc:ome Details Rs.1.00.0001-
6 Description of the river area

w-here sand will be removed
(Sand bar)

Sharavati River
Sand har (20)

l Are any of your family members
currently holding a temporary
sand permit? Giving information

No

8 If there are 108 temporary
licensees who have been granted
permission in the past, then the
information of the license
number will be given.

9 If there are 108 temporary
licensees who have given
perrnission earlier, then they will
have to give information about
the place where they want to
store the sand extracted frorn the
sand bar, village, survey number,
area.
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FIRST INFORMATION REPORT

KARNATAKA STATE POLICE

Before the Honourable Court of Prl. Civil Judge(Jr.Dn) & JMFC 

Court,Honnavara, Uttara Kannada Dist.  

(Under Section 154 Cr.PC)

1. District : Uttara Kannada

Crime No : 0100/2024 FIR Date : 24/04/2024

Circle/Sub Division : Bhatkal Sub-Division PS : Honnavara PS                 

Act & Section : IPC 1860 (U/s-506,341,504,149,353)2.

(b) Information received at the PS : 24/04/2024 12:30:00 Written/Oral : Written

From Time : To Time :

From Date : To Date :3. 24/04/2024 24/04/2024

09:55:00 09:56:00

(a) Occurence of Offence Day : Wednesday

(c) Reasons for Delay in reporting by the Complainant / Informant

NO DELAY

(d) General Diary reference Entry No. & Time : 1 ,  12:30:00

4. (a) Place of occurence with full address

AROLLI, HONNAVAR,Uttara Kannada , Karnataka, 

(b) Distance from PS : TOWARDS EAST 4KM

(c) Village :  Beat Name :AROLLI NEW BEAT 14

District : 

(d) If the place belongs to another jurisdiction,PS. Name : 

(a) Name : Father's/Husband's Name :

5. Complainant/Informant:

ASHA M S

(g) Email(f) Fax

(e) Caste(d) Religion Hindu

(b) Age (c) Occupation47 Govt. official gazetted:

:

:

:

:

:
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(h) Phone No. : 9036171330 (i)  Nationality : India

: Date of Issue :  (j) Passport No.

MINES AND 

GEOLOGY 

OFFICE,KARWA

R , Uttara 

Kannada , 

Karnataka

(k) Address : (l) Sex: Female

(m) Whether complainant has seen the occurence or merely heard of it :

ಕಕತತವನನನ ನನನಡದದದರ

AgeSexPerson TypeName / Father Name / 

Caste / Address

OccupationType
Sl.No.

1 Accused Adult MaleJAGADEESH NAIK(A1)

,THUMBOLLI,HONNAVARUtt

ara Kannada, Karnataka

2 Accused Adult MaleMANJU SHETTY(A2)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

3 Accused Adult MaleMURALIDHAR SHETTY(A3)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

4 Accused Adult MaleNAVEEN NAIK(A4)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

5 Accused Adult MaleMAHESH NAIK(A5)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

6 Accused Adult MaleNAGARAJ MESTA(A6)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

7 Accused Adult MaleJOCKY ALMEDA(A7)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

6. Details of known/suspected/unknown accused with full particulars(Attach separate sheet if necessary)

Seen the Occurence
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8 Accused Adult MaleSUBRAMANYA NAIK(A8)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

9 Accused Adult MalePRADEEP NAIK(A9)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

10 Accused Adult MaleSHEKAR GOUDA(A10)

,HONNAAVAR,HONNAVAR

Uttara Kannada, Karnataka

11 Accused Adult MaleVISHWANATH(A11)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

12 Accused Adult MaleUMESH PURASAYYA 

NANJOOR(A12)

,HONNAVAR,HONNAVARUtt

ara Kannada, Karnataka

7.   Details of Victims with full particulars

OccupationAgeSexInjury TypeName AddressSl.No.

1 VINODH G 

NAIK

Male Govt. official 

non-gazette

d

MINES AND GEOLOGY 

OFFICE, KARWAR

Uttara Kannada

Karnataka

2 SANJAY 

NAIK

MaleMINES AND GEOLOGY 

OFFICE, KARWAR

Uttara Kannada

Karnataka

3 ASHA M S Female Govt. official 

gazetted

MINES AND GEOLOGY 

OFFICE, KARWAR

Uttara Kannada

Karnataka

47 

years

4 SANTOSH K 

NAIK

MaleMINES AND GEOLOGY 

OFFICE, KARWAR

Uttara Kannada

Karnataka

8.   Particulars of Property stolen/involved with value(Attach separate sheet if necessary)

Sl.No. Property Type Estimated Value 

(in Rs.)

Item description
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1

 Total Value of the property Stolen / Involved : 

9.  Inquest Report/U.D. Case No. if any :  

10. F.I.R Contents (Attach separate sheet if necessary)

ಫರರರದದರರರರದ ಶಶಶಮತ ಆಶರ ಎಮ.ಎಸ, ಹರಯ ಭಭ ವಜರನ, ಗಣ ಮತತತ ಭಭ ವಜರನ ಇಲರಖ, ಕರರವರರ, ಇವರತ ಈ ದವಸ ದನರನಕ 

: 24-04-2024 ರನದತ ಮದರದಹಹ 12-30 ಗನಟಗ ಹಭನರಹವರ ಪಪಲಶಸ ಠರಣಗ ಹರಜರರಗ ನಶಡದ ದಭರತ ಏನನದರ, ನರನತ ಹರಗಭ 

ನನಹ ಸಬಬನದಯವರರದ ವನಭಶದ ಜ ನರಯಕ, ಸನತಭಶಷ ಕ ನರಯಯ ಹರಗಭ ಚರಲಕರರದ ಸನಜಯ ನರಯಯ ರವರಭನದಗ ಕತರವದದ ನಮತತ 

ಅನಧಕಕತ ಮರಳತ ದರಸರತನತ / ಸರಗರಣಕ ಬಗಗ ಹಲವರರತ ದಭರತಗಳತ ಬರತತತರತವವದರನದ ಅನಧಕಕತ ಮರಳತ ಪಶದಶಶದ ಹಭನರಹವರ 

ತರಲಭಕನ ಕಳಗನ ಮಭಡಯಣ ಪಶದಶಶಕಯ ಸತಮರರತ ಸಮಯ 07-10 ಗನಟಗ ಬಳಗಗ ಭಶಟ ನಶಡ ಸಸಳದಲಲ ಅಕಶಮವರಗ ಒನದತ ಲಭಶಡ 

ಮರಳತ ದರಸರತನತ ಇದತದ, ಹರಗಭ ಆಗ ತರನ ಸತಮರರತ ಗರಡಗಳತ ಮರಳನತಹ ತತನಬಕಭನಡತ ಹಭಶಗರತವ ಗತರತತತಗಳತ ಕನಡತ ಬನದರತತತದ. 

ಸಸಳದಲಲ ಗರಡಗ ಮರಳತ ಲಭಶಡ ಮರಡತವ ಮದಲತ ಬಳಸತವ ಕಬಬಣದ ಸಸಪ ಒಟಭಸ 7 ಇದತದ, ಅದನತಹ ವಶಪಡಸಕಭಳಳಲರಯತತ. 

ಮತನದತವರದತ ಅಲಲನದ ಬರತವರಗ ಕಲವರತ ನಮಮ ಗರಡಯನತಹ ಹನಬರಲಸಕಭನಡತ ದರರಯಲಲ ಆರಭಶಳಳಯಲಲ ಸಮಯ ಬಳಗಗ 09-55 

ಗನಟಗ ಮಳಗಳನತಹ ಹರಕ ಗರಡಯನತಹ ಪನಚರ ಮರಡದರತ. ನನತರ ಆರಭಶಳಳ ಗರದರಶಜ ಹತತರ ರಪಶರ ಮರಡಸತವ ಸಮಯದಲಲ 

ಅಡಡಗಟಸದರತ. ಸದರಯವರ ಹಸರತಗಳತ 1] ಜಗದಶಶ ನರಯಯ ತತನಬಭಳಳ, 2] ಮನಜತ ಶಟಸ, 3] ಮತರಳಶಧರ ಶಟಸ 4] ನವಶನ ನರಯಯ 5] 

ಮಹಶಶ ನರಯಯ 6]ನರಗರರಜ ಮಶಸರತ, 7] ಜರಕ ಅಲಮಶಡರ 8] ಸತಬಶಹಮಣದ ನರಯಯ, 9] ಪಶದಶಪ ನರಯಯ  10] ಶಶಖರ ಗಗಡ 11] ವಶಶನರಥ 

(ಪಶಸ ರಪಪಶಟರರ) ಈ ಮಶಲನ ಎಲಲರಭ ಹಭನರಹವರ ತರಲಭಕನವರಶ ಆಗರತತರತರ. ಮಶಲ ಕರಣಸದವರತ ನನಗ ಲನಚಕಭಶರ, ಮತನತರದ 

ಅವರಚದ ಶಬದಗಳನದ ನನದಸ, ಹಲಲ ಮರಡಲತ ಕಕ ತಭಶರಸದರತ. ಮತಭತಮಮ ಬನದರ ಲರರ ಹತತಸ ಸರಯಸತತತಶವ ಎನದತ ನಮಮ ಕತರವದಕಯ 

ಅಡಡಪಡಸರತತರತರ. ಮತನದತವರದತ ಹರನಗಡ ಗರಶಮ ಪನಚರಯತ ಮತನಭರಗ 12] ಉಮಶಶ ಪವರಸಯದ ನನಜಭರತ ರವರ ಪಟರಸ 

ಭಭಮಯಲಲ ಅಕಶಮ ಗಣಗರರಕ ದರಸರತನತ ಸರಗರಣಕ ಬಗಗ ದಭರತ ಬನದ ಹನಹಲಯಲಲ ಸದರ ಸಸಳಕಯ ಭಶಟ ನಶಡ ಬರಡಗ ಮರಳನತಹ 

ತತನಬತವ ಕಬಬಣದ ಮಟಸಲತಗಳತ ಒಟಭಸ 5ನತಹ ವಶಪಡಸಕಭಳಳಲರಯತತ. ಮಶಲನ ಎಲರಲ ಅನಶಗಳನತಹ ಗಣನಗ ತಗದತಕಭನಡತ 

ಮಶಲಯನಡವರ ಮಶಲ ಕರನಭನತ ಕಶಮ ಜರತಗಸ ನರದಯ ಕಭಡಸಬಶಕನದತ ಕಭಶರತತತಶನ ಅನತರ ನಶಡದ  ದಭರನ ಸರರರನಶ.

11. 

(b) Is the F.I.R read over and explained in his/her language to the complainant and 

a copy given to the complainant free of cost? :   Yes

(a) Action Taken : Investigation

(c) If the Police Officer does not proceed to the spot for investigation or if he declines to 

investigate.

 U/S 157 Cr.PC provision (a)or (b) / 176 BNSS the reasons there of should be mentioned :

       investigation

12. Signature/Thumb impression of the complainant

13. Date and time of dispatch to the Court : 24/04/2024  13:00:00
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Name: SANTHOSHKUMAR M - PSI

   

14. Name of PC/HC who carried the FIR to the Court : SHIVARAJ VENKATRAMAN 

NAIK , PC 1691

 Read Over and Found to be correct

 Date and Time :  24/04/2024  13:00:00

Signature of the SHO

 Copy to : Superintendent of Police/Commissioner of Police
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